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LOK SABHA

fmree——

Saturday, July 5, 1980/Asadhu 14. 1902
(Saka)

—————

The Lok Sabha met at Eieven of the
Clock

[MR. DEPUTY-SPEAKER in the Chairl

MR. DEPUTY-SPEAKER: Pape-c to
be laid op the Table.

SHR] BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, before you start
the business of the House, I have to
mention one thing, I request you to
kindly give me permission to do so.
A more serious incident than what
happened in Baghpat has takes place
in Madhya Pradesh, in Durg district,
and thst is with respect to a woman
from Scheduled Castes and Scheduled
Tribes. We can discuss that. ...
(Interruptions).

MR. DEPUTY SPEAKER: You
know the rules; you are a very senijor
member. That is not in the agenda.

SHR] BAPUSAHEB PARUI EKAR:
You kindly consider that. A pregnant
woman has meen stripped naked in
the police station; she has been seve-
rely beaten up. Therefore, I am seek-
ing your permission, (Interruptions) *

MR. DEPUTY SPEAKER : I am not
permitting you, Sarj Vikram Mahajan,

SHRT BAPUSAHEB PARULLEKAR :
Kindly consider that.

1 have given a Short Notice Question.

MR. DFPUTY SPEAKER: Nothing
other thap what the Minister places on
the Table of the House will go on
record.

2
SHRI BAPUSAHEB PARULEKAR: *

SHRI RATANSINH RAJDA (Bom-
bay South):*

(Interruptions) *

———

PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS OF
MinisTrRYy oF ENERGY, 1980-81

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): 1
beg to lay on the Table a copy of the
Detailed Demands for Grants (Hindi
and English versions) of Ministry of
Energy for 1980-81, [Placed in Libr.
ary. See No. LT-1007/80].

STATEMENT 7€. REVIEW ON THE WORK-

ING OF ORIENTAL FIRE ANp GENERAL

INSURANCE Co0., AND ANNUAL REPORT
ETC. THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): 1 beg to lay
on the Table a copy each of the follow.
ing papers (Hindi and English wer-
sions) under sup-section (1) cof section
619A of the Companies Act, 1956: —

(1) Statement regarding Review
on the working of Qriental Fire and
Genera] Insurance Company Limited,
New Delhi, for the year 1978.

(2) Annual Report of the QOriental
Fire and General Insurance Com-
pany Limited, New Delhi, for the
year 1978 along with the Audited
Accounts and the comments of the
Comptroller ang Auritor General
thereon, [Placed in Library, See
No. LT-1008/80].

*Not recorded.
1141 LS—1,



3 Re. Calling Attention

DELHI HIGH COURT (AMEND-
MENT) BILL
ASSENT

SECRETARY: Sir, I lay on the
Table the Delhi High Court (Amend-
ment) Bill, 1980, passed by the Houses
of Parliament during the current ses-
sion and assented to since a report
was last made to the House on 27th
June, 1980.

Re. CALLING ATTENTION

MR. DEPUTY SPEAKER: Calling
Attention, Shrij Jyotirmoy Bosu. Not
present.

SHRI BAPUSAHEB PARULEKAR:*

MR. DEPUTY-SPEAKER: I am
not permitteg him to raise that. I
want to conduct the business of the
House as per the rules.

SHRI BAPUSAHEB PARULEKAR: *

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, if the Member is absent, how was
the Calling Attention notice admitte?

MR. DEPUTY-SPEAKER: It was
admitted because the Member was
here yesterady.

SHRI YOGENDRA MAKWANA:
When you admit a Calling Attention
motion, we have to collect data and a
Jot of things hawe to be done, and a lot
of expenditure 15 also incurred on this.

MR, DEPUTY-SPEAKER : This will
be communicated to Shri Jyotirmioy
Bosu.

st wfaw oo gro go @i (vaT) ¢ FATETA
g1y, FIfem e Afea i qaTa A7 T
¥ fau medwe @1 feAm asigwm ) o
zhmqifaae, fT-feeun wraer F A &
refaz F@r v Afem 0 wy o sarfTaT
7 T ATH AL F7 T |

MR. DEPUTY-SPEAKER : That
matter ig over.

PROF, MADHU DANDAVATE
(Rajapur): {enerally he is never
absent, but his wife is not well,

—_—

JULY 5, 1980

11.06 hrs,
MATTERS UNDER RULE 377

SHRI A. K. ROY (Dhanbad): Sir,
foday being Saturday, you are allow-
ing many extra speeches. Under Rule
377, after reading this, I will add
something. [ hope you will permit it.

MR. DEPUTY-SPEAKER : Only
whatever you have given to the
Speaker you may read, and it will be
recorded.

SHRI A, K. ROY : Even without
gonig on record, I can speak.

MR. DEPUTY-SPEAKER: You
will be taking away the time of the
Housz. That also is not permitted.

(i) REPORTED DETENTION OF ADIVASIS AT
ALIGARH T'OR ALLEGEDLY TRAVELLING
WITHOUT TICKETS BY RAILWAY

SHRI A, K. ROY: Sir, three hund-
red Advasis who came to Delhi to
demonstrate and to present before
the President {heir memorandum for
having a separate Jharkhande State
have been arrested at Aligarh for
allegedly travelling without tickets
in 162 Down 'Tata Express on 1st June,
1980. These Adivasis, men and women
came from very distant, places in Biha
Orissa and West Bengal. They are
extremely poor also. Their arrcst and
detention in  Aligarh jail far off from
their places will create serious pepur-
cussiong in the tribal areas and in
the present context of ¢he <situation
in North-east, it should be avoided at
all costs,

So T want the Railway Minister to
intervene at once and see that all the
Advasis detained in Aligarh are releas-
ed at once and sent buack to their

home.
w ok

MR DEFPUTY SPEAKER : Nothing
mot.. will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down. When I am on my legs vou
should please cit down. I{ you cannot
follow the Parliamentary procedures,
how can we conduct the proceedings

;l\};t necorded.

**Not recorded.



5 Matters under

of the House? You are a very senior
politician and you must teach us. But
we have to teach you the rules. I am
SOrTY.

(ii) NEED FOR IMMEDIATE SANCTION FOR
THE ‘CONSTRUCTION OF GANGA
BARRAGE PRrRoJECT IN KANPUR

st mifew wigeme @t (F1AG) . AWM F
fear g ama:%wmﬁngu st
A FAGR K WAL (@ OFRY FARA 25
wa ¥ | fee¥ g5 awt & ww gra face
ATAL AT FIAF & FTALLHT I0 9 q41 faarefy
F AT %7 IqW & wr § o F1 gwE
wrafrs gamew 9T Wt qer & FE 3@
d2 go T FE Y FIAYT F qTE A AvAT AW
g | TE AWT WM ¥ a¢ gU Tl ¥ UF
W IATA & 400 AE 1 &1 F @IAA 2
AL AT FAGT T 3 A1 9 AT §F A
§1 3 gqexn & fAqEAEg FAT a7 A
T AAAT 1979 F ATHAT AW F - qedT
famzrd &+ T Awer, ¥ fAaed 3q AvEIT
0 oty FHATE F AAIG F AA AIT &
RAH AN E Gt B

(1ii) MAINTENANCE OF THE CORBETT
NatioNAL PARk

SHRI R. Y. GHORPADE: (Bel-
lary): Sir, under rule 377, I wish
10 bring to the notice of the Minister
of Agriculture the following matter
of urgent public importance: —

It is an indisputable fact that the
Corbett Nalional Park occupies a pride
of place in the country and Pandit
Nehru had dedicated it 1o the nation.

Today it is no longer the magic that
it was, and its charm is on the wane
for the animals as well ag the tourists.
It ic a sad tals of owr apathy lfowards
the country’s flora and fauna.

The Corbett FPark hag three forest
ranges and, if properly maintained,
each one of them would yleld Rs, 90
Jnkhs por year on an average. Besides
the loss of substantial income, the fast
depletion of forests has croded the soil.
As rains come, the banks of streams
crumble and rocks come sliding down
from the hills, filling the river and

ASADHA 14, 1902 (SAKA)

Rule 377 6

the stream with stone and sand. Thro-
ugh them the desolate elephants trum-
pet in despair. Besides, the river and
streams, their paths having bean block-
ed by driftwood, sand and rock, flow
out in new directions, bringing down
the treeg in their course, In summer,
a large area of th: lake dries up and
sand and rock emerge giving the imp-
ression that the desert is taking over
where once verdure prevailed,

All the processes of forest preser-
vation like weeding, cutting and pru-
ning have been neglected. Con-
sequenily, the wuseless growth con-
tinues to multiply and parasite cree-
pers and shrubg like Ilantana have
grown in wunresiricted profusion.

Something concrete must be done to
halt this perpetual process of dest-
ruction of this place of pride in our
country. It is understood that a baci-
llus has been discovered and that
can destroy lantang and other weeds.
Even thicz has not b2en used so far in
the Corbett National Park.

MR, DEPUTY-SPEAKER: Mr.
Senapathy Goundcr, Not here,

Mr. Satyagopal Misra. Not here.

Mr. Satyanarayan Jatiya. He is

also not here.
Mr. Ram Vilas Paswan.

(iv) REPORTED MIS-MANAGEMENT IN
THE Foop For WORK PROGRAMMES’

st Tw fasa qmEm  (FISgT )
Imens Agred, fagre aqr &w & weg wrar #
FIT & TG TATT TAAT & ArATA WAFT W=
7 F AGT ATH AYT 07 AT 6T K17 A7
F @y ‘e at FEAE L IWOH #q
F TT TATH ATHAT & A¥AL ¥ AT A RT
T AW AFAF TG FAAS JIHAT & FoATHRA
¥ oo ¥ 6% ga ArstAr F ASY S AT AT
2T, aF1 AT W7 wAET @R A9
AT AR AT HITAA F gErd T gern
fEm am 0\ 1979-80 F T ATHAT WTIGTT
¥ Friww & WOIAA & A weaiws
F fam 20 fyr=Eq o za 20 foEl #
7 ma fa=i & & avigw A0 F74 7 fao
fawg a0 & ey wtafaa 1 weq fFn ao
srafe oren frell § fadta ganaw afwfa 1 w7

g fFar
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[t ww fadew arAaE]

weqad & wAAT 0w fad & ek oW
¥ g fago § 9 gATE 1 0
far ¥ 469 za gy & & faacw e
w1 9q fe ga foad & 27 gA0T 74 T A
faqrm far wao 1 20 fast & & 11 fa
§ wgrary & g fFm o o e
wgrgfa § fasreg oY woore & glawr
Fay arf T |

qETgA & WAACY ZFRAA 4 @At &
ara T ¥ gy ww awr § | frgifa aogh |
THHA L g3 &1 A 748 | TS YA A AATK
# e Aneg ofw & wrad waga v
T A EHFAAT A FIFATH KY AT AT

F

g3, ALY AW g fF AFar mawr 7
foi¥é ¥ wra 9 Zrdy safyd, 2T oA
gfusfal & faqs #98 faad 73 6
s afwqurst  faeray afafa @7 w7 #30

PROF. N. G. RANGA (Guntur): All
this happened when your government
was there.

—_—

11.17 hrs.
ESSENTIAL SERVICES MAINTE-
NANCE (ASSAM) BILL AND

STATUTORY RESOLUTION RE AP-
PROVAL OF NOTIFICATION ISSUED
BY ASSAM GOVERNMENT DECL-
ARING CERTAIN SERVICES AS
ESSENTIAL—Contd.

MR. DEPUTY-SPEAKER : Now we

take up the legislative business. I chall
now put the mction for -onsideration.

The question is :

“That the Bil] to provide for the
maintenance of certain essential ser-
vices and the normal life of the com-
munity in Assam, be taken into con-
sideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER . Now we
take up clause by clause considera-
tion.

Clause 2.—(Definition)

SHRI G. M. BANATWALLA (Pon-

nani): I beg to move:
Page 2,—

omit lines 30 to 32. (2)
Page 3—

omit lines 4 and 5. (3)

MR. DEPUTY-SPEAKER Ther,

Shri R. K. Mhalgi he is absent.

SHRI A. K. ROY (DHANEAD): I
beg to move :

Page 3, lines 3 to 8, —

omit “or to accept employment,

and includes—

(i) refusal to work overtime where
such work is necessary for the main
tenance of any essential services:

(ii) any other conduct which 18
likely to result in, or results in,
cessation or substantial retardation
of work in any essential service”

SHR1 G. M. BANATWALLA : Sir,
I have moved two amendments. My
first amendment is to omit lines 30 to
32 on page 2 in clause 2,

Sir, it deals with the definition of
the term ‘essential service’. It 15 well
known that almost everything under
the Sun is sought to be included in the
definition of the term ‘essential ser-
vices.” The purpose of the Bil] is to see
that essential services in their real
term are maintained. My submission,
therefore, is that this item No. 13
which says -

“(xiiiy any service in connection
with the afiairs of the Umon or the
State of Assam not being a service
specified in any of the foregoing
sub-clauses;”

is so wide that it defeats the very pur-
pose for which the Bill is scught to be
brought. We are told that the Bill is
therz in order to maintain the supply
of essential services, Therefore, the Bill
should be restricted to the supply of
essential services and essential servi-
ces aglone, In the garb of the term
essential services if every service
under the Sun is taken then it is a
fraud that is being played upon this
House.

Essential services wp are told in-
clude postal, telegraph or telephone
service; railway service; services con-
nected with loading and unloading of
goods; services ‘connected with aero-
dromes; services connecteq with the
clearance of goods or passengers
through customs qor prevention of



9

smuggling; any service in any estab-
lishment of, or connectedq with, the
armed forces of the union or in any
other establishments or installations
connected with defence; etc.

Now, Sir, my submission is that all
the necessary essential services are in-
cluded in all these items. Now, one
more item is sought to be included to
say—all other services not specified in
the foregoin‘g sub-clause will also be
included. Thig is rather unfair and a
wrong advantage is sought to be taken
of the Bill.

The bhon'bie Minister himsell says
i his Stateniont of O%i~:!, and Rea-
sons L o—

“As the State of Assam was under
President’s rule, the Essential ser-
vices Maintenance (Assam) Ordi-
nance, 1980, was promulgated by the
President on 6th April, 1980, which
specified certain essential services
and empowered both the Central
and State Governments to prohibit
strikes in the State of Assam in any
essential service.”

T submit that telling thig House that
the ambit of the Ordinance or the
ambit of this particular Bill 1s confined
to only certain  specified essen-
tial services is misguiding the House
because the ambit is sp wide enough
that it includes any and every sundry
service in Assam under the sky. There-
fore, as I have saig earlier we have
supported the measure in view of the
situation in Assam but then its applica-
tion should be truly and correctly
limited to the maintenance of essential
services and no more. I hope that this
submisgion will be accepted by the
government. In case, government fails
to see the wisdom of the submission,
I hope, this House will rise above party
considerations and accept the amend-
ment which I commend to the House.

SHRI A. K. ROY: Sir this Bill has
two qualities. First quality js its
undesirability and the second quality
is its absurdity.

Mr. Deputy Speaker Sir, you have
been a trade union leader one time.

Essential Services ASADHA 14, i502 (SAKA) Maintenance (Assam) 10
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Nowhere you would find this type
of definition of strike. A new defini-
tion of ‘strike’ has been given
here. Nowhere else would you find
such a provision. All the non-essen-
tia] services are also being included
as essential services. All things not
connected with strike are also included
in the term ‘strike’. Refusal to accepi
employment is also treated as strike.
It is very strange. I think this tvpe of
definition cannot bg found anywhere
else. I don’t " think this House
can come across such a type
of definition anywhere else, Sir, You
say, refusal to accept emploiment 1s
also ‘strike’. Not only that. ‘Relusal
to work overtime’ is alsg a ‘stnike’.
Nobody can force him. Even under
emergency qobody can force the work-
er to work gvertime . It is his nwn de-
sire; his own will to do overtime or
not. He may do it; he may not do 1it.
But here it has been said, ‘refusal to
do overtime is also g strike’. Similarly
conduct which may result in stoppage
of work or retardation of work of
essential service is also considered a‘
strike. It is very strange indeed! It
this House passes such a provision,
posterity will only laugh at us.
They will laugh saying what a pro-
vision we are advocating, as Members
of Parliament, So Sir, I request the
hon. Home Minister to consider this
thing and to accept this most logical.
reasonable and simple amendment
That is all that I wish to submit.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, Shri Banatwalla has pointed out
that certain provision of this Bill could
be misused, by including certain ser-
vice as essential service at any time, 1
wish to point out to him, that is not
the case, Every time the Government
hag to come before Parliament The
provision under sub-clause (xiii)
would cover services in connection
with the affairs of the Union or the
State of Assam which may be ’essential
service’ which has not been specified
in any of the foregoing sub-clauses.
This general formulation has been
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[Shri Yogendrg Makwana]

adopted because it is not always pos-
sible to list precisely all the services
which may be considered to be essen-
tial. These powers are not of a sweep-
ing nature. For rcsiduary essential
services the Central Government or
Assam Government would be required
to issue a notification in tne official
gazette declaring them to be essential
services, for the purposes of this Act,
Every such Notification will be re-
quired under clause 2(2) to be laid
before each House of Parliament im-
mediately afler it is made, if it is in
session; and on the first day of the
commencement of the next session of
the House if it is not in session. The
notification shall cease 1o operate at the
expiry of 40 days from the date of
its being so laid or from the date of
reassembly of Pariiament, unless be-
fore the expiry of this period, a re-
solution approving the issue of the
notification is passed by both Houses
of Parliament. Thus, for all, residuary
services, Parliament will have an oc-
casion to review and approve the No-
tification. Once the need for subclause
(xiv) is accepted, clause 2(2) for lay-
ing the notification before Parliament
and getting its approval follows ag a
natural corollary. Therefore, no misuse
of this provision is there, On the con-
irary, Government has to come before
each House. This is not of a sweeping
nature. So, ] am sorry I cannot accept
his amendment. So far as the amerd-
ment of Shri A. X. Roy is concerned—-
he has said about the overtime—this is
also essential because if the employees
of any essential service refuse to work
overtime, where such work is nece-
ssary, it will naturally affect the main-
tenance of essential services. Sub-
clause (ii) of tkhe definition is meant
to cover sit-down, tool-down and
pen-down type of situations. Under
such circumstances, though the em-
ployeeg are not technically on strike,
it may seriously affect the working of
the essential services. To meet such a
situation both these ingredients are
necessary for the effective maintenance
of essential services and therefore

should retained. Otherwise, it will
hamper the services and, therefore,
this clause is inserted in thig Bil.
Therefore, 1 oppose the amendment
moved by the Hon'ble Member. I
woulg request both the Members to
withdraw their amendments.

SHRI G. M. BANATWALLA: I do
not withdraw,

MR. DEPUTY-SPEAKER: 1 shall
now put the Amendments Nos. 2 and
3 moved by Shri Banatwalla to the
vote of the House,

Amendments Nos. 2 and 3 were put
and negatived,.

MR. DEPUTY-SPEAKER: Now, Mr.
Roy, are you withdrawing Amendment
No. 25 which has been moved by you?

SHRI A. K. ROY: No, Sir. Let it be
put to vote of the House,

MR. DEPUTY-SPEAKER : The
question is :

“Page 3, lines 3 to 8, —
omit “or to accept employment,
and includes—

(i) refusal tg work overtime
where such work is necessary for
the maintenance of any essential
service;

(i) any other conduct which is
likely to result in, or results in,
cessation oy substantia] retarda-
tion of work in any essential
service” (25)

THE LOK SABHA DIVIDED.
Division No. 3] [11.40 hrs.

Acharia, Shri Basudeb
AYES
Azmi Dr. A U.
Barman, Shri Palas
Basu, Shri Chitta
Chakraborty, Shri Satyasadhan
Chaturbhuj, Shri
Chaudhuri, Shri Tridib
Chavan, Shrj Yeshwantrao
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*Dubey, Shri Bindeshwari
Ghosh, Shri Niren

/Giri, Shri Sudhir

Goyal, Shri Krishna Kumar

Halder, Shri Krishna Chandra

Harikesh Bahadur, Shri
Hasda, Shri Matilal
Imbichibava, Shri E. K.
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Khan, Shri Ghayoor Ali
Khan, Shri Mahmood Hasan
Kunhambu, Shri K,
Mahata, Shri Chitta
Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mandal, Shri Sanat Kumar
Mehta, Prof. Ajit Kumar
Misra, Shri Satvagopal
Mukherjee, Shrimati Geeta
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Rajda, Shri Ratansinh
Ram Kinkar, Shri

Riyan  Shri Baju Ban
Roy, Shri A, K,

Roy, Dr, Saradish

Saha, Shri Ajit Kumar
Saran, Shri Daulat Ram
Shamanna, Shri T. R.
Shastri, Shri Ramovatar
Varma, Shri Ravindra
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Verma, Shri Shiv Sharan
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Yadav, Shri R. P.
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*Wrongly voted for AYES.
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Mallikarjun, Shri

Misra, Shri Harinath

Misra, Shri Nityananda
Mohanty, Shri Brajmohan
Mohsin, Shri F, H,
Mukhopadhyay, Shri Ananda Gopal
Mundackal, Shri George Joseph
Muthry, Shri M. V. Chandrashekara
Marugian, Shri S,

Nagina Rai, Shri

Nandi Yellaiah, Shri

Nikhra, Shri Rameshwar
Panday. Shri Kedar
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof Narain Chand
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Pardhi, Shri Keshaorao
Patil, Shri A. T.
Psatil, Shri Balasaheb Vikhe

Potil, Shri Chandrabhan Athare

Patil, Shri Shivraj V.

Patil, Shri Vasantrag
Potdukhe, Shri Shantaram
Quadri, Shri S. T,

Rahim, Shri A A,
Rajamallu, Shri K,

Ranga, Prof N, G.

Rao, Shri M Nageswara
Rao, Shri M. Satyanarayan
Raut, Shri Bhola

Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P Venkata
Sshi, Shrimati Krishna

Sathe, Shri Vasant
Sabastian, Shri S. A. Doraj
Shanmugam. Shri P,
Sharma, Shri Chiranji Lal
Shastri, Shri Dharam Dass
Shingda, Shri D. B,

Shiv Shankar, Shri P
Stephen, Shri C, M.
Sukhadia, Shri Mohan Lal
Sukhbuns Kaur, Shrimati
Tayeng, Shri Sobeng

Thorat, Shri Bhausaheb
Tripathi, Shri Kamalapati
Varma, Shri Jai Ram

Zail Singh, Shri

MR, DEPUTY-SPEAKER: Subject
to icorrection, the result* of the
division is

Ayes: 45;
Noes: 87
The motion was negatived,

MR. DEPUTY.SPEAKER: The
question is:

“That clause 2 stand part of the
Bill”,

The motion wag adopted.
Clause 2 was added tg the Bill

Clause 3—Power to prohibit strikes
in certain employments)

MR. DEPUTY-SPEAKER: Shri

Mahalgi is not present. Now Shri Ram.
avatar Shastri.

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

Page 3, lines 32 and 33,—

For “six months” substitute “one
month’. (26)

Page 3, line 34—

for “six months” substitute “fifteen
days” (27),

g a1 & 34 famr w1 & wora wrAar g
eu % fair 2 Afew g7 @i A O
IZWA § TAH! @ @A § | gafag uife-
yza F W TEET TG WHI W FH K@
MET E 1 TR AT THEAT F1 WFEE § )
F S g s wma o AR are g § 0 T

-

*The following Members also recorded their votes:

AYES: Shri Ashfaq Hussain, Shri Ghulam Mohammad Khan and Shri

A K. Balan;

NOES: Shri K. C. Sharma,

swamy Padyachi, Shri Shiv

Chakradhari Singh, Shri S, S. Rama-

Kumar Singh, Shri R, Y, Ghorpade.  Shri

Oscar Fernandes, Shri Navin Ravani, Di. Shankar Dayal Sharma, Shri Saj-
jan Kumar, Shri R, Muthu Kumaran, Shri K, B. S. Mani, and Shri Bindesh-

wari Dubey.
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At gAiT wdsw § % ga arowY Aw adrg A
o wfowd L 1 G 3§ HI97 HA@w
Fardi F graAY 9T AF AMA Y IJ F
g wafa F ax sy ¢ fF 2 adx
1 wafg & fq0 w7 gAY 9T AF FAOUAT
H1Ex § AT a1 F WA I&A GAAT A7 A
wafs & AT 3 ANF FT0A W qRAT
A% HAAY 9% §9 {5 uvF wa aF Wy g7
ZIAH L OF A AFX &\ OF /] aF
wra frdy &7 a9 gH=Y &1 %7 7Z 0 FEY
AT FT A FT ZTAT 97 A A T 390 A0@F
g\ ZEAWFTA, AT AT 7§ g Ay
#1 dqarfax wfaws &\ qfzaw g &gz
afaw T @t w1 fan g 397 wg AN Ay

AFA FTAC AZT 2 | ZART H 947 AR
FAY L ol Ka wzgnz fEqgrmad o
957 &t wafq £ a7 #7 & agr M7 37 wafy
FTOF FAD FTT 1 W WiT 0 oT 7T
TER A @A T g g ATz frTa AT 1,
T 9T oqEqET 7

SHRI YOGENDRA MAKWANA: It
cannot be done because we have to
keep 3 record.. ..

MR. DEPUTY-SPEAKER: Mr,

Shastri, are vou withdrawing the
amendment®

SHR1 RAMAVATAR SHASTRI: No.

MR. DEPUTY-SPEAKER: The
question is:

Page 3, lines 32 anq 33,—

for ‘six months” substitute “one
month” (26)

Page 3, line 34,

for “six months” substitute “fif-
teen days” (27)

The motion was negatived.

MR, DEPUTY-SPEAKER: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4—Dismissal of employees par-
ticipating in illegal strikes)

MR. DEPUTY-SPEAKER: Shri R.
K. Mhaigi is not present. Now Shii
Ramavatar Shastri.

SHRI RAMAVATAR SHASTRI: 1

beg toc move:
Page 3, line 44,—
omit “(including dismissal)” (28)
Page 3, line 46—

omit “(including dismissal)” (2J)

FAR 7 A TN ZTATT £ ITFT AAT 37 HT
gragA fwar w2 g8 w1 v g fw
T SO T AAATT AT gEATS W OWWT &9
3% fg® gamamwE FEOE A AT AFA
¢ v TR gAmaTers wiard ¥ feafuae
dr wfaw £ 3z aga & J@T 9w
awg) & wfgw av Sy af g1 wve wgwTAS
Fr AL FT AN A1 A OGHH qFAT |
FAMAR F1 F7aTE 9ga aTg B g1 wa”rg !
Ffeq gzaw A W AT T F1 fegtwew
WY F7 A% § 98 wAaIfas IgAF faegw
fee® &, 3w 97 W & ¥EfAU § Fgan
gfe gz ag=afa g gewTma g 21 gEE
gard & A @mare § suEt aga wfea @
R AE g@E 2 @ oey guwr snom fF
IAF! MY TT & J| 9C AHY ¥ fprer 3,
INSG AT geA 1 wq@1 WA w0 feafy
7 oiw &, 9 fasga i efaa @t | wafay
Ju fraga @ gast wq fawa €

MR DEPUTY-SPEAKER: Now I
put amendments nos, 28 and 29 moved
by Shri Ramavatar Shastri to the vote
of the House.

Amendments Nos. 28 and 29 were put
and negatived.

MR  DEPUTY-SPEAKER: The ques~
tion is:

“That Clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5— (Penalty for Illegal Strikes)y

SHRI RAMAVATAR SHASTRI: 1

beg to move:
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[Shri Ramavatar Shastri]
Page 4, line 4,

for “six months” substitute “one
week” (30)

MR. DEPUTY-SPEAKER: Now I
shall put amendment no, 30 moved by
Shri Ramavatar Shastri to the vole
of the House,

Amendment No. 30 was put and
negatived,

MR. DEPUTY-SPEAKER: The
question is:
“Tnat Clause 5 stand part o° the
Bill”

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6—(Penalty for instigation
etc.)

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 4, ling 9,—

for “one year” substitute “one

week” (31)
Page 4, line 9,—

for *“two thousand” substitute
“ten” (32)

MR. DEPUTY-SPEAKER: Now I
shall put amendments nos, 31 and 32
moved by Shri Ramavatar Shastri to
the vote of the House,

Amendments Nos. 31 and 32 were put
and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 6 stand part of the
Bill”

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7—(Penalty for giving finan-
cial aid to illegal strikes)

SHRT RAMAVATAR SHASTRI: I
beg ty move:

Page 4, lines 13 and 14,—

for “one year” substitute “one

week” (33)
Page 4, line 14,—

for “two  thousand” gsubstitute
“ten” (34)

MR. DEPUTY-SPEAKER: Now 1
shall put amendments nos, 33 and 34
moved by Shri Ramavatar Shastri to
the vute of the House,

The Amendments Nos. 33 and 34 were
put and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“I'hat Clause 7 stand part of the
Bill.”

The motion was adopted.

Clause 7 was added to the Bill.

Clause 8—(Power to arrest without
warrant)

SHRI RAMAVATAR SHASTRI. 1
beg to move;:

Page 4, line 17—

omit “without” (35)

Page 4, line 17—

before “warrant” insert “‘on the
basis of” (36)

Iqrene AN, § UT qTA FFAT ATEAT
g faar avve & foreardy &y swer oy
fqw AAr Al d o ol oft wAAifes g v
agt v wifge |« wr ogw w1 qAdr AR
Far arve feamed g a1 6w frvgne
FIRFAAEY N A AT HIGFTT FrOFY Ao
g, afsw famm arve & fpedt &1 dmary §
@, fwdr |t sAET ¥ gawy sovwa 4@y
& ot AFAr 1 Afra 97 wrewd ¥ oWy
feroa sada N wear awy ad §
e & &l &Y fovary w7 F 0 oo
gfere #1 2, Towy qwe o w7 9§ ww
Wt ek 3@ 5 qerade § few ave & qEy
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& §TAA AT %1 ] FTATITA@T | Jg AIq A0S
&1 @ i ad &, wawy tam ast wfgwy
ora 2 @ §, f gwgar g fF agaga @t wfuw

g

Tofa & wigm e sw-yww A
frmfad | (sgwara ) ey oft #) av e
® A I o T & Fferw, JfF fqaw av
& ey &y frowme o w1 gEw 4
fadtg a7 g

SHRI YOGENDRA MAKWANA: I
-oppose this amendment.... There is
nothing new.... It is a mere repro-
duction of Section 41 of the CPC.

MR. DEPUTY-SPEAKER: Now I
shall put amendments nos. 35 and 36
moved by Shri Ramavatar Shastr: to
the vote of the House,

Amendments Nos. 35 and 36 were put
and negatived,

MR. DEPUTY-SPEAKER- The
question is:

“That Clause 8 stand part cf the
Bill,”

The motion was adopted,.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.
Clause 10 was added to the Bill,
Clause 11 was added to the Bill.
Clause 1—(Short title and extent)

SHRI G. M. BANATWALLA; I beg
to move:
Page 1,—
after line 5, insert—

“(3) The Act shal]l cease to be
in force on the revocation of the
Proclamation, dated the 12th
December, 1979, in respect of
Assam, issued under article 356 of
the Constitution by the President,
or on the said Proclamation ceas-
ing to operate.”(1)

This is the most reasonable amend-
ment that I seek to place before the
House. We are told ang correctly that
this Bill is sousht to ha made a law in
the context of the situation prevalent

in Assam, The hon, Minister says in
his Statement of Objects and Reasons.

“The mass movement in Assam
in connection with the foreign
nationals issue had been taken
advaatage or py disruptive iorces to
seriously affect the maintenance of
supp.ie; and services essential 10
the life of the community .. .”

Every word of what is stated here is
borne out by the situation in Assam
and therefore, in view of the situ-
alion prevalent in Assam this Bill has
been brought. It is logical, therefore,
that the life of this Bill should be
restricted to the life of the proclama-
tion that the President has issued with
respect to the situation ip Assam, 1,
therefore, hope that this Amendment
will be accepted.

I may remind the Government that
even the Government by what is
stated in its aims and objects does
not intend this measure which con-
tains draconian powers to be a nor-
mal piece of legislation. This Bil
does not represent as I understand the
ideology or the philosophy of the Rul-
ing Party towards labour or industria]
relations, It is because >f the sita
ation in Assam that their hands were
forced to bring such a Bill and this
was because of the situation in Assam
that 1 also most reluctantly extend-
ed my support 1o the Bill though
with certain reservations. It is quite
obvious that if this is not to be a
normal piece of legislation and rijust
not be a normal piece of legislation,
then the life of this Bill must be res-
tricteg to the life of the proeclamgation
issued by the President with respect
to Assam and the sweeping powers
under it should not continue for even
a single day or a single -ercond after
th¢ restoration of mormal~y in sissam,
Therefore, T make a very fervent plea
that the Governmenft should accept
my amendment in order tn see that
the Bill lapses the moment tae pro-
clamation o the President with res-
pect to Assam Japses. I hope the Gov-
ernm~nt 'will accept this particular
amendment.
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SHRI YOGENDRA MAKWANA: I
cannot accept the amendment, By
virtue of article 357(2) of the Con-
sitution any law made by the Par-
liament during the period of procla-
mation under garticle 356 shall conti-
nue in force until gltered or repeal-
ed or amended by a competent legis-
lature, Although according to this
provision in the Constitution, there is
no bar regarding the period of vali-
dity or enforceability of an Act made
by Parliament during the continuance
of the proclamation, the provisions of
the Act relating to the State field will
become inoperative after the revoca-
tion of President’s rule. A; soon as
the State legislature is revived, the
necessary legislation in the State field
will be considered afresh by the State
lJegislature, The provisions of the
Act relating to the central field will
remain operative and the position
will be reviewed at the time of
the revocation of the President’s rule.
The Act is being enacted specifically
in the context of the current situa-
tion in Assam and it is therefore, not
considered necessary t, prescribe any
time limit for the life of the Act. The
amendment proposed by Shri Banat-
wally in this regard is therefore op-
posed by me,

In view of the position as explained
by me, I request him to withdraw his
amendment.

MR, DEPUTY-SPEAKER: He has
made a request to you to withdraw
the amendment. Are you withdraw-
ing it?

SHRI G. M. BANATWALLA: No,
Sir. I am pressing it.

MR, DEPUTY-SPEAKER: I shall
now put amendment No. 1 moved Ly
Shri Banatwalla to the vote of the
House.

Amendment No 1 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 1 stand part of the
Bill.”

The motion was adopted.

Clause 1 was added to the Bill.

The enacting Formula and the Title
were added to the Bill.

SHRI YOGENDRA MAKWANA: 1
beg io move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY-SPEAKER: 1 shall
now put the statutory resolution mov-
ed by Shri Makwana. The question is:

“That in pursuance of sub-section
(2) of section 2 of the Essential

Services Maintenance (Assam)
Ordinance, 1980 (No. 2 of 1980),
this House approves the issye of
Government of Assam, Politica!l

(A) Department, Notification No.
PLA-334/80/7, dated the 7th April,
1980, declaring the services in con-
nection with the production, supply
and distribiition of water and elec-
tricity including the services under
the Assam State Electricity Board
Constituted under the Electricity
(Supply) Act, 1948, to be essential
services for the purposes of the
said Ordinance.”

The motion was adopted.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I have tabled an
amendment and I wanted to move it.
But you did not call me. This Bill is
ultra vires.

MR. DEPUTY-SPEAKER: Your
amendment t, clause 2 was the same
as that of Shri Banatwalla. I told you
that.

SHRI HARIKESH BAHADUR: He
has spokeén and I should have also
spoken, Actually, they are in a hurry
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in adopting this Bill] because they
want to suppress the people of this
country. In fact, I do not want to
come in their wgay because that pro-
cess will open the way to the disaster
of this Government.

12 hrs.

ASSAM STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

MR. DEPUTY-SPEAKER: Now, we
take up Assam State Legislature (De-
legation of Powers) Bill,

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): 1 beg
10 move*:

“That the Bijl] to confer on the
President the power of the Legis-
lature of the State of Assam to
make laws be taken into consider-
ation.”

The House is aware that the piocla-
mation dated 12th December, 1979
made by the President under Article
356 of the Constitution in relation to
the State of Agsam provides inter-
alia that the power of the State Legis-
lature shal] be exerciseq by or under
the authority of Parliament. The
Bill, therefore, seeks to confer on the
President the power of the State
Legislature to make laws jn respect
of the State. It has been the
respect of the State. It has been the
normal practice to undertake such
legislation in relation to the States
under the President’s rule and the
present Bill is on the usual lines.

Provision hag been made in the
Bill for the constitution of a consulta-
tive committee consisting of 45 Mem-
bers of Parliament. In this regard,
provision has also been made to em-
power Parliament tg direct modifica-
tion in the laws made by the Presi-
dent, if considered necessary,

ASADHA 14, 1902 (SAKA)

Legislature 26
(Delegation of Powers) Bill
I request the hon. House to accept
the legislative proposal before it.

MR, DEPUTY-SPEAKER:
moved:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Assam to make
laws, be taken into consideration.”

Motion

SHRI A. K. ROY (Dhanbad): I beg
to move:

“That the Bill be circulated for
the purpose of eliciting opinion
tiereon by the 16th August, 1980.”
(15)

SHRI] MUKUNDA MANDAL (Ma-
thurapur): Mr. Deputy-Speaker, Sir,
I oppose the Assam State Legislature
{Delcgation of Powers) Bill because
this is an anti-democratic measure.

Sir, when this Bill was iniroduced,
we opposed this Bill becguse if such
a Bill is passed, the democratic insti-
tutions in the country will be disrupt-
ed. This Bil] confers on the execu-
tive all the powers to frame any law
including laws on finance and tax-
ation,

In a democracy, laws are framed
with the participation of the people’s
representatives. When the executive
is given power to frame laws, the
sentiments and the aspirationg of the
people will not be reflected in those
laws. So, through the delegation of
power, the actual power of the people
and actual rights of the people will
be subverted. For whose interest the
executive will function? For whose
interest thy laws will be framed? If
the people are not empowered to
frame laws or the representatives are
not empowered to frame laws, for
whom the laws wil] be enacted? Here,
you say that the Parliament has been
authorised to enact laws, But as soon
as the Bill is passed, the executive
will get the power to enact laws. So,
I think, the whole Parliamcntary

*Moved with the recommendation of the President.
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[Shri Mukunda Mandal]
process ig being completely subverted
by this Bill.

Sir, in Assam, the Assam legisla-
ture has been kept in suspended ani-
mation and the Legislature has not
been dissolved. At the present stage
the Parliament has got the right to
frame laws for that very State, But
I think the Government has lost the
confidence of this Parliament and that
is why they have brought su:: a
type of Bill and the Members of Par-
liament will not have the opportunity
of discussing any law which will be
enacted for the people of Assam at
this stage. Sir, the Government has
stated that to save time they have
brought this Bill.

MR. DEPUTY-SPEAKER: The
Minister has suggested this in the
Consultative Committee,

SHRI MUKUNDA MANDAL: I
am coming to it, Sir, in the State-
ment of Objects and Reasons it is
said:

“Under the Proclamation issued
by the President on the 12th Dec-
ember, 1979 the powers of the Le-
gislature of the State of Assam are
now exercisable by or under the
authority of Parligment. Such legis-
lative measures as may be necessary
for that State can be taken up by
Parliament only by postponing its
business; and even then, it is likcly
that Parliament may not have {ime
to deal with all the legislative mea-
sures for the State.”

Sir, it is said here: may not have
time to deal with all the legislative
measures for the State’. But it 1s not
so, The Minister said that all legis-
lative measures may not be deall with
by Parliament. PEut there mav be
some matters which can be discussed
by Parliament. S0, here you are
saving, all the powers have been dele-
gated to the executive. We know the
purpose, There is a bad inteniion
here. We know the Government will
say that they have good intention,
But in the case of MISA (Mainte-
nance pof Internal Security Act), at

JULY 5, 1980

Legislature 28
(Delegation ©f Powers) Bill

the time of passing that very Act they
said that ‘we are passing this Act for
the welfare of the country, for arrest-
ing s; many bad persons or those
people who are against the security
of India.’ But it was the political
leaders who were arrested ultimately.
In the case of PD Act also, it was
applied ty, the leaders of the people.
So, Sir, I think the Government is
acting against its own arguments. So,
I think this Bill should be withdrawn
by the Government

With these words, I oppose this
Bill.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker, Sir,
I stand to oppose this measure, I
feel that today is the blackest day in
the history off parliamentary demo-
cracy of our country inasmuch as we
have passed one mezsure and if you
permit me to say so, a notorious
measure by which we have not only
curbed the rights of the working
class, but we have also provided a
measure to prosecute the innocent per-
sons, the relatives of the persons who
had gone on strike ang by this Bill
under discussion, we are trying to
bury deep in earth the demwocratic
norms and also the spirit of this Con-
stitution. I feel that all the hon.
Members will join me if I say that we
should not commit onp more sin by
passing this measure.

The Statement of Objects and Rea-
sons says:

“Such legislative measures as may
be necessary for the State can be
taken up by Parliamyent only by
postponing its business, and even then
it is likely that Parliament may not
have time to deal with all the legis-

lative measures for the State.”

The same has been repeated in the
Memorandum relating to delegated
legislation. 1 submit that this state-
went {s g cruel joke on this Parliament
and the citizens of this country. People
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abroad will laugh at us when they look
at this because it makes one appear that
we cannot extend our sittings, tnat we
do not have time to legislate for Assam,
that we do not know how many laws
are anticipated by the Government to
be passed during this period. This is
not g sufficient reason for considering
this measure, I therefore oppose it with
all the emphasis at my command, and I
would request all my esteemed collea-
gues here to throw out this Bill lock,
stock and barrel.

This Bill is against all democratic
norms and principles. Not only that.
Though it is said to be in consonance
with the letter of the Constitution, 1t is
detrimental to its spirit. The Bill
would show what powers are going 10
be exercised by the executive who are
going to legislate. The bureaucrats will
over-ride this august House and the
rights of Members of Parliament. I
may be excused if I say that Parlia-
ment is being taken for a ride by the
introudction of this measure.

When we consider the clauses, we
find that blanket powers are given to
the President. In Clause 3(2) it is men-
tioned that whether Parliament is in
session or not, the President gets the
authority to legislate. We very weli
know that the Acts for Asam will be
drafted by the pureaucracy. When we
are in session, they will pass laws in
the name of the President. Does it not
mean that they are over-riding ou
rights, overstepping their limits? Does
it not amount to gn insult to this august
House? Since the Bill is not preserv-
ing the spirit of the Constitution, and
not protecting the rights of the Mem-
berg of Parliament, I feel that any law
ca nbe passed, hy usurping the powers
of Parliamend. It may l'e in conso-
nance wilh article 357 of the Consti-
tution which says that Parliament is
competent 1o give the powers ‘o the
President, but it is certainly not in
consonance with the spirit of the
Constitution.

Parliament is sovereign. Those who
hav read Dicey’s Constitution know
that one of the eminent jurists D.C.

ASADHA 14, 1902 (SAKA)

Legislature 30
(Delegation 0f Powers) Buill

Lane has said that Parliament can do
anything except make 3 man a woman
and a woman a man. This js the type
of sovereignty which we are having
and py following the letter of article
357, we are giving these blanket
powers to the President to legis-
late, knowing that the laws will be
drafted by the bureaucrats.

I can also very well appreciate this
particular kind of legislation. But one-
point has to be taken into considera-
tion. 1 would ask the hon. l{ome Minis-
ter: Does it in fact fall in line with the
letter and spirit of article 357 of the
Constitution? Article 357 never men-
tions that the President pas powers to
legislate when the Parliament is in ses-
sion. Article 357 is silent on that
particular point. Therefore, we have
to interpret that. When we have to
interpret article 357 we cannot divorce
article 357 from garticle 356. Article
356 says that the President does not get
a right to issue an Ordinance when the
Parliament is in session. The same
principle will apply when we have to
interpret article 357. Therefore, 1 op-
pose it and I very vehemently oppose
this particular provision mentioned in
Clause 3(2), that is, whether the Par-
liament is in session or not, the Presi-

dent gets this particular right.

Assuming for 5 moment that this
particular power is given to the Piesi-
dent, every Act enacted by the Pres:-
dent, however high the office pe may
be holding, has to be ratified by Parlia-
ment which is the supreme body in this
country. If we read this Bill as o
whole, we do not find that Parliament
has anyv right except to suggest modi-
fications. That is all. If you read
Clause 3, sub-clauses (1) to (4), it onlv
mentions that Parliament or State
Legislature can suggest only modifica-
tions to a varticular Act and those
modifications have to be carried bv the
President and may be included in the
Act. But that does not give any power
to Parliament to set aside that pa.t-
cular legislation. Just as we have a
power of ratification under article
356(3) of the Constitution, there should
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be such a power here also, because
articles 356 and 357 are to be taken to-

. gether.

Lastly, I would only make one poiut.
That is an important point. I 4o not
know whether, py thig particular legis-
lation, the financial powers are also
given to the President. The legislative
powers are being given to the Presi-
dent. As we find from the Statement
of Objects and Reasons, Parliament
may not have time to legislate for
Assam, and it seems that a factory is
likely to be opened for enacting legisla-
tion by the President. In v.ew ot this
particular fact, I would like to know
whether in respect of the Appropriation
Bill, the Finance Bill, the allocation of
funds, all laws in connection with this
particular legislation and what not, the
President is going to get powers. If
that be so, on my behalf and on hehalf
of my party, I oppose this Bill. I
oppose it strongly and I request the
House that it should be thrown out
lock, stock and barrel.

SHRI HARIKESH BAHADUR (un-
rakhpur). Mr, Deputy-Speaker, Sir, the
Statutory Resolution which has been
passed just now by this House and the
Assam State Legislature (Delegation of
Powers) Bill which is going to be pas-
sed now clearly indicate thaf this Gov-
ernment believes in renression, dicta-
torship and authoritarianism. Through
democratic process and election, this
Parliament has been constituted. This
Government is deriving powers irom
this Parliament through democratic
processes. But the manner in which
they are functioning, it clearly indicates
that they want to grab the entire
powers of Parliament. They want {o
abolish the powers which are with
Parllament. They want to grab the
total vower in order to suppress the
rights of the people of this country.

In the past, they had demonstraled
this and now, again, they want to do it.
I want to warn them. ... . .

MR, DEPUTY-SPEAKER: Don’t go to
the past, go to the future.
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SHRI HARIKESH BAHADUR: I am
talking of the future. The past is i
guide for the future. That is why !
want to warn them. If jgain they are
marching towards that direction, that
will only open a way of disaster for
them. That is why, I say, they must
understand the consequences of jt The
people of this country jave not sent
them here to curtail the suthority o'
Parliament, the authority of people and
to suppress them. That is why !
strongly oppose this Bill and I reques:
the Government to withdraw it.

At the same time, I want to say that
the power which they want to tak~ is
not actually for the President. It is
the Government’'s own mentality of
curbing the entire power of otherg so
that they can do whatever they like.

I hope that wise counsels will pre-
vail on them and they will not Lress
for the adoption of this Bill.

With these words, I want to strongly
oppose this Bill.
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SHRI A. K. ROY (Dhanbad): If the
previous Bill that we just passed was
objectionable, this Bil] is obnoxicus. 1
wonder what is the purpose and com-
pulsion for bringing out this Bill before
this Parliament. In the objects, it is a
wonderful explanation that has becn
given. The explanation is that tre
Parliament may not find time to deal
with the legislation on~Assam theieby
implying that the President has always
enough time to deal with things for
which Parliament may not have time.
It is an indirect gspersion on the Presi-
dent, I think. Everybody knows that
the President in the Indian Constitu-
tion does not do, out of ks own.
anything, It is the (abin~t it
15 the Government, throuzh its
executive and political wings, {hatl
formulates the policies and makes
laws gnd gets them passed under
the stamp of the President. But, if the
Parliament is taken into confidence, if
the special power is not given to the
President, then the Opposition gets a
chanc~ to correct or at least to advise
the government, to legislate propezly
or to take the sentiments of all the peo-
ple concerned. But by this, by giving
the power to the President to legislate,
even for a short time, even bypassing
the Parliament when Parliament is
in session, I think, the government is
actually losing the advise, the correc-
tion which otherwise they would get.
By that wayv also the government is
not benefited,

I would like to say one thing. After
all, what is the problem in Assam?
Will this Bill or the Bill that has been
passed some time back help in solving
the problems of Assam? I all these
Bills help us in solving the problems of
Assam, then galso there is one thing,
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but I think that these, Bills will not
solve. You know that the problem of
Assam is not administrative so that we
tiaould go on strengthening the exe-
cutive. The problem of Assam js not
constitutional so that we can go on
coming forward with some amend-
ments. The problem of Assara is not
technical also. The problem of Assam
is political, economic and social and it
has come out, it has emerged from the
very fundamental law, the compulsion
of unevep development of an ezonomic
system in the country and that is the
law of the capitalist government, You
know alsg that uneven development is
the law of capitalism and India, through
its entire budget through its entire
policies and through its entire mixed
cconomy has got one aim ahd
that is how to mould at this late hour
this free feudal economy into 5 can;ie-
list, bourgeois economy. This is th~
sole aim of this government, this is th»
sole aim of this clause. You know in
any capitalist development there will be
an uneven development. There will Lo
animosity. There will be fissurer.
there will be communal troubles and
nobody can check it. It is a socio-
economic and political phenomenon
where Parliament should be consulled,
people should be consulle] and
administrative meusures should be
checked gzt the background.

Mr. Deputy-Speaker, Sir, I would like
1o tell you one thing and I would re-
quest the hon'ble Members to ponder
over that. Is there any capitalist count-
ry in the world with more than one
language, more than one race and more
than one religion. Quebic in Canada
having one of the maximum peyr capita
income, there also tension remsains bet-
ween French settlers ang  English-
speaking people. In Quebic when the
British Queen went there she faced
brickbats although she spoke in French.
That is the situation. What happened
in Lebanon? The Christians and
Muslims fought there. Samga thing
happened in Cyprus and England. In
Northern Ireland the Catholic and Pro-
testants fought some time back. In
England people raised hue and cry that
they will be swarmed by the roloured
people and the immigrants and they
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started talking of foreign nationals. 1
think soon there may be time when the
British Queen is also termed as foreign
national beeause she comes from the
Hanover dynasty of Germany. So, this
is the phenomenon. In India there
could be a mulli-lingual and multi-ra-
cilal tederal State but there cannot be
multi-lingual and multi-racial capi-
talist State. So, the whole root of
communal disharmony lies jn the fun-
damental system to which these peo-
ple are progressing ang they want this
type of medicine. They are coming
with laws of suppression. They want
to keep the Assembly in animaled sus-
pension and pow they want to turn
this Parliament in virtual animated
suspension and now they want to turn
this Parliament in virtual animated
suspension in s ofar as Assam ig con-
cerned. A wrong type of treatment is
being administered for a serious dis-
ease,

Sir, you have seen every Paper in
Assam and Tripura saying that there is
a generation gap. The older people
used to live together—tribals ynd non-
tribals—but the younger generations are
refusing to live together. What has
happened ty younger generotion!
Younger generations are supposed to k-
more progressive and more acquainted
with the Indian culture. But whet has
happened? Today we are all finding
each other as foreign nationals and
alienation has come. It is not onlv now
limited to Assam. Already some sort
of effort is going on in Bihar that all
non-Biharis are foreign aationals.
Yesterday Mr. George Fernandes was
referring to Shiv Sena. They also
wanted. In Madras there were riots
against Malayalees. Of course, it was
Soutn Indians to go out of Maharash-
tra to demoralise Ramachandran.
My point is every this fissure
is coming about, Instead of developing
into g5 more homegenous nation we are
becoming more hostile and {alling
apart. This is the general process of
development and these peaple have no
remedy and medicine to check this
wrong development. So, they have
come up with this Bill—a Bill to by-
pass the people, Assembly and the
Parliament. (Interruptions).
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I say this Bill is unnecessary. This
Bill is misuse of power. When I have
given notice of circulation for the Bill
it is not with the intention of hindering
or stopping but to let the Government
an opportunity to take the people to
confidence and let 5 great debate follow
in the country as {o why this wrong
trend is developing. Why is this wrong
thing developing? Sometime back I
found that the Akali Sikhs have made
a demand for Khalistan or something
like that. All these demands are made
at the cost of the unity and integrity
of the nation. So, what has gone
wrong? Instead of coming out with
this type of a Bill, we should zll con-
template and ponder gver the situation.
The tribal people were never communal.
It is all a question of developing their
sub-nationalities, It is g question of
developing the under-developed. If
you look very closely at the nicture of
India you will find that this disparity
between man and map hag increased.’
The Members of the Planning Commis-
sion have themselves saig that econo-
mic disparities have increased, Inter-
ruption) You have rung the bell, but
for whom the bell tolls? It tolls for the
nation, If you look to the internal con-
dition of India today what do you see?
You see growing disparity between
man and man, there is growing dispari-
ty between different regions, disparity
between different sections of people has
also increased very much. We now sea
the devisive forceg emerging in 5 ruth-
less manner. All these divisive forces
have nheen let loose in their present
ugly forms. This is the stark reality of
today. All this happens because you
are trying to build on the debris of a
pre-feudal post-colonial econon.y
People are suffering from cancer and
you are treating them with Cibazoll
This type of legislation ghould be
thrown out lock, stock and barrel by
Parliament. A great national debate
should follow to stop this process of
disintegration, alienation between our
own countrymen, people suspecting
othey and declaring each other as

foreign nationals. 1 oppose the Bill
and I propose tha¥ all these things
should be circulated to the people. And
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there should pe & country-wide discus-
sien in which ‘all ‘sections ¢t people
should participate regarding this entire
procesg™ of" disintegration and alieha-
tfon. With these words I conclude.
Thank you.

SHRI C. T. DHANDAPANI (Polle-
chi): This small piece of 'Bill has been
brought before the Housg for adminis-
trative convenience. Article 357 was
questioned. -Once we gzecept Aricle 365
here is no need for quesionimng Aricle
357. We 'must understand this. You
have accepted Article 356. Article 356
empowers the President to 'take over
the administration of a particnlar State.
It is not an original Bill. It is only an
extension. A proclamation was impos-
ed in December 1979 by the then Lok
Dal Govearnment. People wvoted for
power the Janata and other political
parties in Assam. But due to in-fight-
ing the government of the Stale was in
bad shape. No political party was able
to from the Government. Janata want-
ed to get the support of the CPM.
CPM was kind enough to extend their
support to Janata and other political
parties, but ultimately, the CPM with-
drew its suport, as they do in all cases.

Therefore, Bir, it was not wrong on
the part of the Government to bring
forward thig Bill for extension of a
further period, The Janata Govern-
ment also imposeq President’s ruie in
many States. So, we must understand
first why it was brought forward he-
fore this House. There is no Govern-
ment at all there. The gituation is so
explosive that elections cannot be con-
ducted there now. I do not think any
Member will dare go to Assam now
ang suggest elections in that State
without solving the burning problem.
Under this condition we must support
tHe Bill. That iy why the' power has
been given to the President. it has
been pointed out by some that blan-
ket powerg are given to the President.
Of course, they.are given as per the
Constitution. I have already _stated
that once you accept Article 358, you
have to accept the powers conferred
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on ‘the - President also. -Whether he
passes any orders, brings forwatd-any
legislation during session or non-ses-

sion period, it has to be accepted.

Sir, this type of Bill was discussed
many times in this House before, dur-
ing  Congress regime and also during
the Janata Government period. 9 States
were glse dismissed by the Janaty Gov-
ernment. The same type of Bill was
brought forward anq discussed in this
House. It is not new to this House.
This type of Bill had been discussed in
thig House earlier. So, it is correct on
fhe part of the Government to bring
forward this legislation.

Another point which hag been men-
tioned by some hon. Members is that
the Parliament ig not taken into con-
fidence. It is wrong to say that also.
The Government is good enqugh to
form g Consultative Committee con-
sisting of Members from both the
Houses of Parliament. If any Act js to
be enacted by the President that Act
hag to be placed before the House.
Clause 3 says:

“Every Act enacted by the Presi-
dent under Sub-section (2) shall, as
soon ag may be after enactment, be
laid before each House of Parlia-
ment.”

Therefore, the House has the right to
discuss the Bill. So, it js wrong to say
that Parliament is not taken into con-
fidence.

Mr. A. K. Roy narrated many stories
about Canada, England and other
countries. 1 appreciate his point of
view on economic fleld. But he was
telling about race, religion, language
and other things. I differ with him
in these respects. He was telling that
only in the capitalist countries this
type of difference arises. Mr. Roy
knows about many things he knows
about economies, he knowsg about the
condition in different countries, 1 want
io put a simple guestion. There was
a war between America and Vietnam:
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The people in Vietnam were killed
mbtcitéssty:  Chine ' hélped-  Vietnain,
China'¥ipplied armsute > them; - The
Chinese’ Govérnmefrit supplied® food.
TReChinese - Govérnment' - supplied
men to”thém. ‘Bverything wag. given
by the Chinese. '“But - after: Vietnam
bécame ‘indépendent; what' happened?
The Very “samé Vietnamese, who got
help from China andi'get help to drive
away - the ‘Ameriears “tried ‘to drive
away fhe Chinese from their mother-
land: 'Why ‘were the :Chinese. driven
away frém 'the soil of Vietnam. This is
a ‘Cominunist' country, ‘riot a capitalist
country. -1-want to ask Shri Royr what
‘the reéason is.' o

Y FRNE I SRR

Another thing was stated. Even in
Yugoslavia there ‘was: trouble about
asking for a separate -State. ' After that
the ‘late"Marsha) Tito managed the
‘whole' thing -very clerverly. All the
languageg were recognised in Yugosla-
via. ' Similarly, there are many repub-
licg irr'Russia! you e¢an: find: many such
things in the Russian - Constitution.
Languages and cultures of the differ-
ent people are all recognised! theré'is
ng one culture, no one language.. It is,
therefore, wrong to say that it is only
in the canitalist countries that this
type of diﬂerences are - erupting.

Shri Roy axso mentioned about the
DMK party and he said that because
Shri M. G. Ramachandran ‘happened
to be & Malaylae, ‘we are opposing
‘hirh, Tt ig eorrect “that Shri- M. ‘G.
Ramachandran is a Malaylee but it is
wrong to ‘say that ’+we' are opposing
him " because of that. This type of

statement should not come from a
so-called -communist, Shei M. G.
Ramackandran, - though a Malaylee,
Wwag our treasurer. There is no differ-
ence between: Malayalam Telugu or
‘Tamil. -Mr. Deputy-Speaker Sis, you
belong to our .party. and. you .know
this. It is very wrong to.say like this.
I stoutly oppuse the. speech made by
Shri Roy ijn regard to our party.

Sir, 1 support this Bill. The admi-
nistrative conveniences will be there.
1 also subport the formation of a Par-
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liamentary Committee #o that it canm
do something for:tle betterment of the

people and find out some: salution 40
the problem, .

'SHRI cHITTA BASU (Barasat): Mr.
Deputy-Spedker, Sir, the main object
of. the Bi]l i§ to delezate to the Presi-
dent of the country the power to legis-
late on behalf af Assam. Under _the
Constitution, "'the Assam Legislature’s
responsibility; ~the¢ reponsibility . to
legislate for Assam  hag been. given
to. this . Parliament, The question is
whether thig Parliament would dgele-
gate thig power to the President. That
is the question to be decided on,

As far as I am concerned I feel
that it is noet necessary for-the :Parlia-
ment it will not be democratie for the -
Parliament, it will-not be wise for the
Parliament to delegate that power to
the ' President alone.: Jt is-the question
of the righty and privileges of the
Parliament. Why should: Parliament
give up that right—the right to legis-
late in g'particilar set of eircumstan-
cag for Assam, gince the Assam Legis-
lative Assembly ‘is -in -suspended -ahi-
mation?* -Now, the very: content -of
delegation ‘of powers to the President
ig 'a mnegatioh ‘of democratic prncesses.
The most'’ "democtatic process- -would
have ‘been fo allow the Assam Legis-
lature to legislate for Assam- ™ the

‘particular -set of clrcumstances; it'is

not possible for the legislature ~f Assam
to do so. ' In such clrcumstanres. the
next alternative ‘is- that-the: hichest
national ~‘body, viz. -~ the Parlidment,
should legislate for Assam. -But the
Government has how come ou' *with a
proposal that that power of Parliament
shquld be delegated to the Presidént
alone. 'The President does not func-
tion by himself. ‘The President func-
tiong as aideq” and advised by the
Cabinet by the Council of Ministers.
The Councx] 6! Mindsters or the Minis-

“try s that of the- Congress (I). ' ...

The Congress (I) Ministry was not
there in Assam. The'people of Assam

‘had voted for “a  non-Coongrese - (I)
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Ministry there. By this device, a
Congresg (I) rule is being imposed in
Assam while the verdict of the people
there ‘was’ against Congress (I). There-
fore, I am opposed to the very idea of
de lga‘cing the powers to the President,
and to the ghrinkage of powers of
Parliament, While Parliament is com-
petent to legislate for Assam, why
should that power be delegated to the
President. of India, 'who is supposed
to act on the advice of the Council of
Ministers?

Secondly, according to the Bill the
President can legislate even when Par-
Hament is in gession. We are here. We
have been elected by the people. We
are here to legislate, and to help
policy formulation. Parliament jg in
session, We are here in Parliament,
but the President legislates with the
help of a small committee. He legis-
lates with the help of the bureaucrats
of the Assam Government. He legislates
with the help of the bureaucrats of
the Central Government. But the Par-
laiment is in session. There are 2 par-
liaments: one functioning here; and
another for the President himself 1o
legislate for Assam, Thijs dichotomy
should not be there. I could have
understood it when the Parliament is
not in gession and it is not possible for
Parliament to legislate and there is no
opportunity for Parliament to consider
any proposal relating to Assam. That
ig a different position. But here the
Bill gays that the President can legis-
late whether Parliament is in session,
or ig not in session. Therefore, the
right of the Parliament js being abro-
gated and snatched away, So, this is
an obnoxioug and pernicious attitude
on the part of the Government.

The third point js that Parliament
iy supreme. We can legislate, we can
accept a proposal or reject a proposal
of the Govermment. Parliament is
supreme. Here, we can reject Presi-
dent’s legislation and we ean disap-
prove the proclamation of the Presi-
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dent, Note it, Mr. Depuly Speaker,
Sir, the Parliament is supreme, and
Parliament can disapprove the Presi-
dent’s proclamation. But the Parlia-
ment has got no right to reject the
President’s legislation, according to
the Bill. It can merely modify jt. How
is it that the Parliament is superior to
a particular committee guided by the
President? Now this legislation can-
not be rejected by the Parliament; it
can be modifled, if any, modification
is allowed. There is again an attempt
to take away the functioning, privi-
leges and the rights of the Parliament.
Therefore, on these three points, I
am opposing thig Bill and it is not
necessary. There ig no constitutional
compulsion that the power should be
delegated to the President. The Par-
liament can very well legislate on
behalf of the Assam Legislature. I
think that should be the position and
that position should be retained and
the power should not be delegated teo
the President.

13.00 hrs.

The problem of Assam ig very deb-
cate. It is not merely a question of
legislation. On many occasions, the
problem of Assam had been discussed
and discussed at length, I only take
this opportunity to draw the attention
of the hon. Home Minister to the se-
rioug misunderstanding that hag been
created regarding the basic nature and
basic policy of the Assam agitation.
Some say—it ig generally understood—
that the problem of Assam is the
problem between Bangalis and Assa-
mese; SOme say that it is a problem
between Muslimg and Assamese; some
say that the main issue of the Assam
agitation js being blurred, is not being
properly projected ipn its proper pers-
pective; the main issue of Assam Agi-
tation ig the threat to the unity, inte-
grity and sovereignty of the country.
In a State projecting these very basic
values, these very basic aspects of the
problem_ it is being allowed to create
a misunderstanding ag it is g sectoral
fight between Bangalis and Assamese.
between Hindus and Muslims and &0
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on and so forth. I also agree that the
problem cannot be solved only through
administrative measures; the problem
should be solved through political
measures and there should be a
sustained effort to achieve political
settlement of the problem. Now, I
would suggest that, in order to educale
the people of our country, in order to
raise nationa] conscicusness among
them, in order to educate them about
the growing threat to the integrity,
unity and sovereignty of the couniry
emanating from Assam agitation, it
is necessary ihat the Government of
India should prepare a white paper
regarding Assam situation, detailing as
to what is meant by foreign nationals,
what is the magnitude of the problem,
.what is the real situation. Nobody
knowg what 1s the real situatia there?
A passion is being created for forei.|n
nationals. The white paper should say
what are the implicationg of 1951
cut-off year, what are the implications
of 1971 cut-off year? Therefore, in
the interest of the political settlement
and the issue which is very grave.
serious and national, the government
should prepare a detailed white paper
regarding Assam situation so that the
people of India can understand what
is what, They can really understand
the problem in real perspective. Na-
tional consciousness, 1 emphasise it
can be roused. National awareness
can be created so that the divisive
forces can be caught and the might of
{he foreign forces can be defeated,
chopping off the hands can be done.
The national consciousness can be
roused, national awareness can be
created if the Government of India
prepares such a detailed White Paper.
It is only then the people can under-
stand the real problem of Assam in
{he proper perspective, With these
words, I oppose the Bill.

MR. DEPUTY-SPEAKER: Shri G. M.
Banatwalla, You will take only five
minutes.

SHRI G. M. BANATWALLA (Pon-
nani};: Then for every amendment I
«will have to get up and speak.
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MR, DEPUTY-SPEAKER; Yes, yes,

you may speak on every amendment.

SHRI G. M. BANATWALLA: 1
oppose thig Assam State Legislature
Delegation of Powers Bill and have
risen in order to persuade the Goveri-
ment not to press thig particular Bill.

The President issued the proclama-
tion in respect of Assam on 12th De-
cember 1979 under Article 356 of the
Constitution, The power of the legis-
lature of the State of Assam has been
declareg by the proclamation tp be
exercisable by or under the authorily
of the Parliament. Now this Bill ac-
cording to Article 357 wants to dele-
gate this power of enacting laws t
the President. It is rather unfortunai:
that the Government consider it neces-
sary to come forward with this parti-
cular Bill. It is unfortunate that the
Government deem it fit to shut out this
whole House ag far as the Bills or the
laws with respect to Assam are con-
cerned. Looking at the situation pre-
valent in Assam, it is necessary, ihat
every measure concerning Apsam
shoulg come before the open forum of
this House so that the entire nation is
associated, To-day, that is the parti-
cular requirement of the Assam situa-
tion. It will not be conducive towards
the solution of the Assam situation if
thig open forum I say, is shut out. Let
every measure come to this open fo-
rum, debated here in thig open forum
of this House. Thereby the entire na-
tion is associated, the entire nation
comes to know of ‘what is happening
with respect to Assam. That, I say.
is the need of the hour. Therefore, I
make a fervent plea with the Govern-
ment not to try to shut out this House,
the open forum of this House, becausc
that will not be conducive to  the
attempts to restore normalcy in  the
situation in Assam.

We are told about the Consuliative
Committee. Clause 3 of this Bill seeks
the establishment of a Consultative
Committee about which I have given
my amendment. Sub-clause (2) of
Clause 3 says—
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“In the exercise of the said power,
the President may, trom time to
time, whether Parliament is or is not
in session, enact as the President’s
Act, a Bill containing such provi-
sions as he considers necessary:

Provided that before enacting any
such Act, the President shall, when-
ever he considers it practicable to .do
80, consult & Committee comstituted

4or the putpose,........ ”

1t is very obvious that the consultative
cominittee envisaged under thig claus2
is & mere eye-wash; it ig a mere consti-
tutional window-dressing. In the first
place, the President may or may not
consult this particular committee. It
'is specifically provided that the Presi-
dent may consult whenever he consi-
ders it practicable to do so; otherwise
not. That is the particular situation
that muét be taken into consideration.

MR, DEPUTY-SPEAKER: Your
thoughtg are réflected in your tone!

SHRI G. M, BANATWALLA . This
consultative committee is without
teéth, because it js c¢nly consultative
‘#n charaéter. The President may or
may not consult it. Even when the
President consults it, the opinion of
the consultative committee is not bind-
g upon the President. Therefore, it
i{s an inefféctive committee, a com-
wittee ‘without teeth, a committee
which iz a mere constitutional facade.
“Fherefore, let ug not say much about
thig conisultative committee.

I nave given some amendments and
1 will Mot rise again to speak at that
time. In the first place, I say, there
should Be no delegation of powers. It
is absolutely necessary that all Bills
should come here. Let the entire na-
-tion be associated through the open
forum of this House, But if that posi-
tion is not acceptable, alternatively, I
make a plea to the Government' through
my amendment that the ¢éonsultative
committee should always be consulted
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and secondly, that the advice given by
the consultative committee shoyld be
binding on the President. After all,
the President acts also in sccordance
with the advice of the Councli of
Ministers. They do not say thst the
President may comsult the Couneil of
Ministers and may or may not accept
their advice. Similarly, in the case
of the consultative committee, the
President shall consult the comsultative
committee and ghall act in aecordaumce
with the advice of the consultative
committee. We may be told that these
laws ‘that may be made by the Presi-
dent will be placed .on the Table of
the House and they are subject to
modification, if go we so desire, But,
Sir, you know better what happens to
So many notificationg and other things
that are dumped on the Table of ‘the
House. It hag also been pointed out
that this House is entitled to make
modifications, but it is not entitled to
reject threm.

My last point is about Money Bills,
about which also I have given an
amendment. In respect of Money Bills
also, all powers are sought to be dele-
gated 'to the President. ‘Even Money
Bills may be legislated upon by the
President, which conecern the financial
powers, My amendment says:

“Nothing in this section shall be
deemed to confer on the President
the power to enact a Money Bill
making provisions for any of the
matters specified .in sub~clauses (a)
to (f) of clause (1) of article 189 of
the Constitution.”

It would be derogatory to the s0-
vereign democratic .character of our
country that money bills, .lawsg on
taxation and all.that, should not.come
in the open forum of .this House and
without the “House -being consulted
about it effectively, the Bills should
be legislated by the 'President. I,
therefore, oppose this Bill.

First, I make this request to the
Govqrmnent not to pregg this matter.
The Government' wants - cooperation 0!
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all gections of this House in the solu-
tion of the problems with respect to
Agsamn, Therefare, let each and every
measure came here in this open forum
of this House and through this Houae,
the entire natien ghould be associated
with the promulgation of those Bills.

SHRI BHOGENDRA JHA (Madhu-
bani): Mr. Deputy-Speaker, Sir, the
Bill that is before ug for considera-
tion wijl] prove to be a very danger-
ous piece of legislation if it is accept-
ed by us. Here ] may submit two ap-
proaches which are required tr be
considered ang decided upon,

One 4s whether the Parliament
should delegate its power to the
Council of Ministers because when we
delegate this power to the Pre-
sident, it means delegation of
power to the executive, to the
Council of Ministers In the situa-
tion in which we are today, par-
ticularly with respect to the igsue of
Assam—I do not want to gpportigh
blame on anybody here—it is a fact
that the Government of India is fail-
ing to tackle the problem. It is glso
failing to enferce its own authority.
In such a situation, if the Parliament
delegateg its power, I do not think the
Government will be capable of that.
It is not that because of any lack of
power the Government js failing to
solve the problem in Assam., ¥rom
that angle and from the angle that it
will become a precedent for the future,
this Bill bhas to be opposed. ‘Thix Bill
has also to be upposed in the name of
strengthening  our parliamentary
democracy aend supremacy of our
Parliament.

The second aspect is political. We
find thet vnce the curfew was
imposed and within a few hours it
had to be withdrawn. So, the prob-
lem is mainly political, social, cul-
tural, al] mingled together, Ang the
present capitalist system of our coun-
try is failing to solve these problems,
problems of .unemployment, price
rise, etc. Thegse problems give an ,ap-
partunity to bripg to syrface the pent
up feelings of the yquth of our
country. In Assam because the
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Assamese youth are unempl , they
seek the remedy by expelling pon-
Assamese. The think that it cap
solve their problem. The prablam is
regl. But this system js failing to
solve the problem. Not pnly for the
sake of thoge young persons and their
families but for the sake of the
country itself, it requires the yfilisa-
tion of the talents, capaoities and
vigour of gur younger gengration, But
this system which is generating uym-
employment op a hig scale, ig unable
to solve their problem. So, some-
times, on the issue of language, some-
times on the issue of job reservation,
sometimes on the issue of caste or
foreigners’ issue, there is an outburst
of their feelings in one or another
part of the country. But these pro-
blems remain unsolved, In such a
situation, the Prime Minister is trying
to contact various shades of opinion
and appealing to the people in Assam
itself. I think, up till now, the Gov-
ernment hag failed to solve this
problem. But in such a situation, will
the mere delegation of power be able
to gsolve the problem? Because, the
problem that is being faced by Assam
is basically faced by the "whole
country, that is, the problem of un-
employment. And the youth of Assam:
are seeking a remedy for solving their
problem of unemployment by a short
cut at the cost of the non-Assemese,
Thera may be troubles, there are
troubles now also. Thére may be
difficulties in future also. But we will
have to face the difficuities in @
democratic manner through democratic
methods and we shoulq not evade or
avoid the issue by finding any short
cut to solve the problem. In such
a situatign, I think that this short-out
method of delegating power to the
President by the Parliament will set
a dangerous precedent and will not
be helpful in any way in solving the
problem in Assam because we know
that we had got multicultural and
multi-linguistic States in the Indian
Union and the State of Assam itself
has been multi-lingual and multi.
cultural, After the division of States
to the Indian Union, that problem
partly still persists. In such a situa-
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tion, what is requireq is more demo-
cracy and more democratic rights, but
not curbing democray, not the delega-
tion of power to the executive but
more power to the pepole, more op-
portunity, for the younger generation
of the peopla of Assam. ] feel that
thig Parliament also should demons-
trate that as far as their problems are
concerned, we are one with the people
of Assam, we are one with the youth
of Assam, we stand by them and we
stand for them,

Ag far az the method and manner
of solving the roblem is concerned I
think they are wrong in many
respects. But that has to be corrected
through democratic methods, through
mutua) consultations, not by delegat-
ing the demorcratic power to the ex-
ecutive, So, T seriously oppose this
Bill.

wal (s 9w fag ) : IIETEG WY,
ag N e 4 39 F WIWA W@ § IE FE-
FTYWT FY °TU 356 AT 357 ¥ wAM fFwy
g 9T ot wefeama A & | S wAES
T MEATA 7 ¥g UaTS 5741 ¢ % 97
Tgi ®1  fagm-aan wveT gEdss  UARNA ¢
a¥ o gra # WU A5y F Y gU AT
1 gg wfawr 77y 1 Ffge 77 saq wafes
fafaua o @ § AT gnd dag F sfawme
A, § Lo oS FTA g ¢ o ImRAT
F1 AVAE FAT 2, TF OqA ST AHAA F (A
31 gfmr W ¥ TAE o1 waww ag w6
g o qurw $u S 93 FT AN F
0% WFEHT WIW . @E-®E TT AA

g1

s e feg : @@ T FLAa E | ag
U AMEL AT g | AMERR WA d K
WY AqT I &, g AQT UF  Afawe qAT
€ ¥ FIMA A BN, (%Y ag $/T HQ E )
g JAT0 F GEA FIA & | FAaT 39 qWA F
fad wa waw afafafy Sy § o1 ag wfafafy
9q  HUEr g<6 § Y@t § A qg Swal g@r
Y 3, qg SAAT AT qLF ¥ WA IS
1 g 0 uniagfes wETA@ & F
98 & qye fqw @an 5 wox Afaw
ez A 74 wfor w1y, gofeg fw a9 o=
X 37 viowdd 77 g@wma fear o wF

Y AT § fr s & gena aga nei
& ¥R 7t ot A9 3FAT T A AqA A
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wgveal & a0 qawale 2, dw #1 Al
% fau gaw i &7y & | & W9A S H
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g A9 AE, A § f WSt A7 Fw o o7 @A
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Awq ot foigfer #iow ¥ fag o faw
Ty, faad Sfy¥e §1 wfow foaq snan ?
WY ST AR N wE-ga W g
wFar g7
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T Ow AT A WY TG AT WY
Tit oy fr wg agelt ey w0y, T N
off gw, shegw A dmpn i F
Iy oy % feg @ wrgn g fw
wrea ¥ 21 arestfadz Wy ga o & wfawr fa
T 1958 ¥ ¥ FL 1976 A% 1 AR
iy, I, done, gfanar-—agaaaeag |
& LA 2a7 AvqT ALY FTAT LA

st W W1 WE Q& 21 AT &Y AT
21 22 MAMIHT W@ &1 AT AYT-
a7 & !

st dmfeg: A Fgana g oo
AT g | A mfew v g fF
mowy fmgd w8 W@ AfEw g az AE
gmmar g fv ¢

AALALL T T, ATLATA § A,
i gqw g fr g o faret & frmg #

o9 g% AF §9T wfgd, go ¥y iAo
Afw o a7 §F WIH) T Fgar § ¥ o
a1d § T Q@ §, T oA ¥, Ay ¥,
v Fwx Ffageg wg AWA A
Towa, @A, afAdt WX w@aeaar ¥1 w9
%7 & fAq ¥ g AR fgraa & w19 gy
FE@ a4 W A F AlgF T Hw
TR AG QY | W FY Swar A wfuw
famm § 9T g wwA g@E ¢H FT Y §
oS ¥ A faw § T w= KLY IAGH FIA
aifgr AT @ A wOgAr F@ wfgw

nF gMR AT, WAATIT ATALT T8 AT
Faf qewi F A A faU 1 I A TR
¥ qR B eran § B ag siifea § ok dan
ara oy fr 3R weafasw w1 o T
WET ¥ Aewt & aw fg L AR IR e
F Aq gt fear | =g & T W@
ug g § o ag Trvew wade § s g
TEA a9 AT A WHHT ATEAT & A A
wwft & ag Wt gawr wAAvAfew T wEAy,
ag ¥ 39 % feadecfy aF wedv ¥ 1 &
WIH QAT qheT § FF g & 0T 0w A
AN afwarde vy difer i 37 =g
AN TR A AW Y Y, WA Y TR
AMT B qAT |

SHRI RATANSINH RAJDA (Bom-
bay South): Do you want to emulate
the example of China?
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o dvier W 9@ TR 9T 9§ 7
»Tq WY FATAT A1gY § 7 Wik @ & faw
gEnT & aifqaidte S @A wg @ § 7
M A9 & foo g A e g g ?

sitdw fag : A AT AT A vy
37 & wg fgq ar 5 g @A Qo ey
30 FTwmANTAR AT AfFAag
€ R @R e
FEEEH Aga & ° W FET G g §
afa § s ara 1 e #Y 7g & fo ogew A
gfréy waw @] & fag, g F S F adlaq
¥ gara & fau, or§ gfvn o aiaw faey
A Y TATH FLAT AT §Y, TAT /R WY W07
A AT A W TEd § AW sam &AM
arfge Ia®t 7 WT &7 g ofr a0
# 717 a%ar § fF & 7w, A wew A
q8 a7 T FIAA q7A 3¥ I & 7 9% Afwq
game &t @ arfge | @ faee
gafee a8 iar i mr /A0 O s fade
TOT F AR | wra fade &y wgd @Y wn
Jrar € | %% &% AT H ¥ AT A% Wi
e & g, dfET waT fade @ wwm @
q¥at g1 WU fas gemoay et ww
FAAT A KT G | gEEC a7 qEH
aY T AH W, NFEFAT AT N g WG
7 fag @d qu wewE 1 G A A
am g w fox gt fee wnt @Y o fax
qrdY faten, @ W 9@ wEE & 7 A
Tui 9gw & @ew Fifgr W §  mAdEs
Argl AEEA ¥ qAR IET A FlE w0
forqa =g w1 a1 6 3w &Y uFar #) gay v
A | aFavFdr T weg s A, A
oY T A Fg fear, @ WY F¥ sorAz F wg
TAEE @ § AT WY AN e & Wy
Taem ®C 1 9u faw TE@r awye sk
fge FHrwamx g fewr o A R

§% Sl A w5 oA oW famgw
FW A € fawaw d fawge g Fw
IIgA T W, FAfer araw #v few-gw W @y
FLAT ATEA | A WA KT 7 ¥ &Y, wA@w A
& IR QT F gafas w1 oasw w7
Tifge s wot 53| & oo gy o e w1
& o A wen AgY v L. ( vomaw ) L.

SHRI BAPUSAHEB PARULEKAR:
With your permission, Sir, I want 1o
seek a clarification. I could not follow
the hon. Home Minister. What ig the
difference, according to the hon. Home
Minister, between “misuse” and
“disuse”? 1 have not followed that,
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W dafeg: froqueRfemgr g | & §
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RNN@ I waw A gaen & w1 faw

fear &, we, Sursae Wy, § gy wEAE
& aga w1 gug Iw q A &, w@ifw Jw Az

R SRR G IR el OO

I vy, ag aga At § 1 S B
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<
way ax ¥ wifge sl & wwwar f fe a@t

9T L AR we «ifgn | ag gETA SR
R TgR W | ‘
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§ AW th‘tmw,?«ugﬁm

MR. DEPUTY-SPEAKER: Mr, A.
K. Roy, are you withdrawing your

amendment?

SHRI A. K, ROY:
it vigorously.

MR. DEPUTY-SPEAKER:
question is; '

I am pressing

W

The
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“That the Bill Be crculated for
the purpose of..eliciting. opinion
thereon by the 16th August, 1980.”
(19).

Those in favour will please say ‘Aye’.
SOME HON, MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against will please say ‘No’.

Those

SEVERAL HON. Members: No.

MR, DEPUTY-SPEAKER: I think
the ‘Noes’ have it. The ‘Noes’ have it.

SHRI A. K. ROY: The ‘Ayes’ have
it,

MR. DEPUTY-SPEAKER: Let the
lobbjes be cleared.

Now, the lobbies have been clearcd
The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 16th August, 1980.”
(15)

The motion was negatived.

MR, DEPUTY-SPEAKER: I shall
now put the motion for consideration
to the vote of the House. The question
iS:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Assam to make
laws, be taken into consideration.”

Those in favour will please say ‘Aye’.
SEVERAL HON, MEMBERS. ‘Aye’.

MR. DEPUTY-SPEAKER: Those
against will please say ‘No’.

SOME HON. MEMBERS: ‘No',

MR. DEPUTY-SPEAKER: I think,

the ‘Ayes’ have it, the ‘Ayes’ have it.

SOME HON. MEMBERS: The ‘Noes’
have it,
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1
'MR. DEPUTY-SPEAKER: The lob-
bieg have already been cleared. [ shall
put it again. The question is:

“That the Bijll to confer on the
President the power of the Legis-
lature of the State of Assam to make
laws, be taken into consideration.”

The Lok Sabha divided.

Division No. 41 [13.51 hrs
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Abbasi, Shri Kazi Jalil
Ankineedy Prasad Rao, Shri P.
Ansari, Shri Z. R,

Ashfaq Hussain, Shri

Baitha, Shn D. L.

Bajpai Dr, Rajendra Kumari
Bansi Lal Shri

Behera, Shr: Rasabehari
Bhagat, Shri H. K. L.

Bhatia, Shri R. L,

Birender Singh Rao, Shri
Brijendra Pal Singh, Shri
Chandra Shekhar Singh, Shri
Chavan, Shri S. B.

Choudhari, Shrimati Usha Prakash
Chouhan, Shri Fatehbhan Singh
Das, Shri A. C,

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.

Era Mohan Shri

Faleiro, Shri Eduardo

Gadgil, Shri V. N.

Gamit, Shri Chhitubhai
Gireraj Singh, Shri

*Goyal, Shri Krishna Kumar
Imbichibava, Shri E. K.

*Wrongly voted for AYES.
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Jadeja, Shri Daulatsinhji
Kahandole, Shri Z. M,
Kamla Kumari Kumari
Kau| Shrimati Shejla
Krishna, Shri §. M.
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K,
Mahabir Prasad, Shri
Mahala, Shri R. P.
Mallick, Shri Lakshman
Mallu, Shri A. R.

Mani, Shri K, B. S.
Misra Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan

Mundackal, Shri George Joseph
Murthy, Shri M. V. Chandrashekara
Nandi Yellaiah, Shri

Nihaj Singh, Shri

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Tarashar, Prof. Narain Chand
Pardhi Shri Keshaorao

Patel, Shri Ahmed Mchammed
Patil, Shri A. T,

Patil, Shri Balasaheb Vikhe
Qazi Saleem, Shrij

*Rajan, Shri K. A.

Ran Vir Singh, Shri

Rao, Shri M, Nageswara

Raut, Shri Bhola

Reddy, Shri K. Vijaya Bhaskara
Sethi Shri P. C.

Shamanna, Shri T. R,
Shanmugam, Shri P.

Sharma, Shri Chiranji Lal
Sharma, Shri Kalj Charan
Sharma, Shri Mundar

Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass

JULY 5, 1980

Lepislatyre
(Delegation of Powers) Bill
Shiv Shankar, Shri P,
Sinha, Shrimati Ramdulari
Stephen  Shri C, M.
Suryawanshi, Shri Narsing
Tayyab Hussain, Shri
Thorat, Shri Bhausaheb
Verma, Shrimati Usha
Virbhadra Singh, Shri

NOES

Acharia, Shri Basudeb
Balan, Shri A. K
Banatwalla, Shri G. M.
Choudhury, Shri Saifuddin
Ghosh, Shri Niren

Ghosh Goswami. Shrimati Bibha
Giri, Shri Sudhir

Harikesh Bahadur Shrij

Hasda, Shri Matilal

Jatiya Shrj Satyanarayan
Khan, Shri Ghayoor Ali

Khan, Shri Mahmood Hasan
Kunhambu,_ Shri K,

Lawrence, Shri M. M.

Mahata  Shri Chitta

'Naik, Shri Surup Singh Hirya
Parulekar, Shri Bapusaheb
*Patjl, Shri Chandrabhan Athare
' Quadri, Shri S. T.

Rajda, Shri Ratansinh

Roy, Shri A, K.

Roy, Dr. Saradish

Saha  Shri Gadadhar

*Sayeed, Shri P. M.

Shastri Shri Ramavatar
Thomas, Shri Skariah
Varma, Shri Ravindra
Yadav, Shri R. P,

60

*Wrongly veted for AYES.

*Wrongly voted for NOES.
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MR. DEPUTY-SPEAKER: Subject
t. correction, the result* of the Divi-
sion is: Ayes 76; Noes 28. The motion
is adopted, -

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take up clause-by-clause consideration.
Clause 2. There js no amendment
The question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3—(Conferment on the Presi-
dent of the power of the State Legis-
lature to make laws)

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I beg to move:

Page 1,—
for lines 16 to 20, substitute—

“Pryvided huai in {h. enactment
of any such Act, {he President shall
act in accordance with the ad ice of
a Commitiee constituted for the
purpose consisting of thirty mem-
t ers of the House of the People no-
minated by the Speaker and fifteen
members of the Council of States
nnminated by the Chairman.” (1)

Page 1, line 17—

omit “whenever he considers it
practicable 1o do s0,” (2)

ASADHA 14, 1902 (SAKA)
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Page 2’_—
after line 13, insert—

*“(5) Nothing in this section shall
be deemed to confer on the Presi-
dent the power {0 enact a Money
Bill making provisions for any of
the matters specified in sub-clauses
(a) to (f) of clause (1) of article 199
of the Constitution.” (38)

SHRI BAPUSAHEB PARULEKAR:

I beg to move:

Page 1 line 14—

for “whether” substitute ‘“when”.
(4)

Page 1, line 14—
omit “is or”. (5)

Page 1, line 20,—
add at the end—

“and at least ten members from
State of Assam who were at some
time either Members of Parliament
or Members of State Legislature.”
(M
Page 2, —
for line 1 to 3, substitute—

“Every Act enacted by the Presi-
dent under sub-section (2) shal]l be
laid before each House of Parliament
and gshall cease to operate al the
expiration of two months unless be-
fore the expiration of that period it
has been approved by resolutions of
both Hoseg of Parliament.” (8)

*+*The following Members also

re- corded their votes.

AYES: Shri Zail Singh, ShrimatiVidyavati Chaturvedj. Shri A. A, Ra-

him  Shri Chakradhari

Singh, ShriNand Kishore

Sharma Shri G. P.

Anuragi, Shri S. S. Ramaswamy Padyachi, Shri Shantaram Potdukhe, Shri

Madhusudan Vairale,
Lal Sukhadia, Shri

Shri Oscar Fernandes, Shri D, K. Naikar, Shri Mohan
Kamaluddin Ahmed, Shri Shivraj V. Patil, Shri Gulam

Nabi Azad, Shri B. Devarajan, ShriKhwaja Mubarak Shah, Shri Jajram
Verma, Shri S. T. Quadri, Shri SurupSingh Hirya Naik, Shri Chandrabhare
Athare Patil and Shri P. M. Sayeed.

NOES: Shri N. E. Horo, Shri E, Balanandan, Shrimati Geeta Mukherjee,
Shrimati Suseela Gopalan, Shri ChittaBasu, Shri Bhogendra Jha, Shri Krish-

na Kumar Goyal, and Shri K. A.Rajan,
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Page 2,—
for lines 2 to 13, substitute—

“Eit'ixer House of Parliament may
by resolution direct any modifica-
tiong to be made in the Act, laid be-
fore the House under sub-section (3)
and such modificationg shall be given
effect top by the President by enact-
ing an amending Act.” (9)

SHRI A. K. ROY: I beg to move:
Page 1, line 12,—

add at the end—
“except on financial matters”. (10)

Page 1, line 14,—

for ‘“whether Parliament is or 1s
not in session,”

substitute—

“when the Parliament is not in
session”. (11)

Page 1, line 18,

for ‘“thirty”
(12)

substitute ‘*‘fifteen”

Page 1, line 20,—
add at the end—
“and fifteen members of the House

of the People elected by other mem-
bers of the House”. (13)

Page 2, line 2,—
after “enactment”’ insert—

“and not after more than a week
after the commencement of the ses-
sion of the House of Parliament.”
(14)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri). My first amendment is:
with reference to clause (2), (3) for
deletion of the word ‘whether’ and to
insert the word ‘when nfnd then to
omit ‘ig or, Sir, I have submitted
what I want to say and I will not re-
peat. But one thing I have to say ab-
out this.

The hon. Home Minister has des-
cribed this ‘Bill pg a flre brigade Bill.
The only point I would like to submit
for the cunsideration of the House i$
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(Mﬂa“@n of Powers) Bill
wﬂelhgr this fire Brigade epparatus is
sufficient to extinguish this fire ‘whick
ig there in Assam.

He also 'said that it would be neces-
eary to legislate on Safurfays and
Sundays even when the Parliament is
In session. That is exactly what we
say. On Saturdays and Sundayx if
some situation arises, the President
will be legislating without consulting
the Consultative Committee angd it
will be a hasty legislation.

I would respectfully submit that
when the Parliament is in session, it
is the absolute master and no power
should be given to the President to
legislate when the Parliament is in
session,

With reference to my other amend-
ments, I shall refer to the amendments
moved by Mr. Bana{walla. In this
Consultative Committee no representa-
tion has been given to the people cf
Assam. It consists of 30 members from
Lok Sabha and 15 from Rajya Sabha.
I have suggested that in this com-
mitiee representativeg of Assam should
be there. 2 MPs are here. They may
be in the committee If they are not
there, the ex-MPs or ex-MLAs should
be included in the committee

SHRI RAMAVATAR SHASTRI (Pat-
na): They are still there.

SHRI BAPUSAHEB PARULEKAR"-
My third amendment is that the laws
enacted should be brought before
Parliament for ratification and only
power to modify should not be given.

SHRI A. K. ROY. Clause (3) is the
most imporlant clause pf this Bill, It
has got all the obnoxious features for
which 1 oppose thig Bill,

My first amendment is that in finan-
cial matterg the President shall not
have the power to legislate bypassing
this Parliament. Art 357(1) (a) has
been referred to for enacting this Bill.
In that particulay section it has not
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been made clear whether the Presi-
dent can legislate while the Parliament
is in session or not and also on finan-
cia] matters because Art 357(1) (¢
makes it clear when the Parliament is
not in session, I will read it for the
benefit o# the hon. Members:

“for the President to authorise
when the House of the Pecple is not
in session, expenditure from the
Consolidated Fund of the State
pending the sanction of such ex-
penditure by Parliament.”

But when the House is in session, it
has not been made clear whether the
President can do it and you will re-
member, Sir at the introduction stage,
one of the Ministers stood up and said
that monetary powers were excluded
from the purview of this Bill. ...

AN HON. MEMBER: That ig what
the Law Minister has said.

SHRI A. K. ROY: After that the
Law Minister wag either corrected or
prompted to say some other thing.

So. 1 say that the monetary hills
should be excluded from the purview.
Secondly, the President may have the
power when the Parliament is not in
Session but when the Parliament jg in
Session this extra-ordinary power be
not given to the President.

Another amendment of mine relates
to the fact that everybody should not
be nominated. As it is, all the thirty
members of the House of People would
be nominateq by the Speaker and
another fifteen members would be
nominated by the Chairman of the
Rajya Sabha.

Further it is said that every Act
enacted by the President under Sec-
tion 2 shall ‘as soon ag' after enact-
ment come before {he House. Here, I
want to specify the time. I say that ‘as
soon as' is a vague term. It should he
done wilthin a week. It should be
clearly gpecified,

1141 LS—3,
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I hope the Government will consi-
der these amendments.

_ gEd (stdafag ) F gAR gAvE-
Hgq & @19 qgAa gy gy awar 1 A freard
A e W A qumar | AfsT gew
=6 A ¥ MW §, 9 9 o 51 @
a1 q= ot 47 F@ 91 5 grow ¥a Jaa @, Afew
A1 fa A dvg § g7 & ) 9w awT SAEE
F LA AT IEA § | & qY TF Hwer A
T @ wEY § ag awe w< g9 faw w7 NG
F anfgm |

TUF  WiAES ArET  ag g 91 fF
Focefea aREr A oy wre y e’ & 1 g@A
Fcefed AT § A oS T qod § qgi W
T qg G

Facefeq FAZT ¥ gorqw @) gud fay o
FE AT | WF FH FIA F KT AT ATEH
gsfide sz I § &) TAY TP AR a;w
g aFar & ! A A gWA FT g NfAAE
F 1

SHRI BAPUSAHEB PARULEKAR:
Sir, I want to seek a clarification.
Whether the legislation on financial
matters ig included or excluded from
the purview of this Bill?

st Am fqg © F@ AG F 1 wEATAS
¥z A & 1 ux arq guaAqr § s mieww
356 § &g TIET & g rar &, W WX
Faq a4 = @ Ay gNEr F warafewssr
gfamit gy srar ¢ f& d &3 gawa § )

SHRI A. K. ROY. Now, what the
hon’'ble Home Minister has said is
something absolutely opposite to what
We heard earlier.

They should be very clear about it.
One Minister gpeaking one thing; an-
other Minister is speaking something
else, Let them consult and come 1o
some conclusion about it.

14 hrs.
st S feg : wow @ AR A § 1 AR
& faar #31

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Please read Arli-
cle 357 properly, That is the answer.
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MR. DEPUTY-SPEAKER: Is any-
body desirous of moving any of his
amendments?—No.

All right. I will now put Amend-
ments Nos, 1, 2 and 3 moved by Shri
Banatwalla to the vote of the House.

Amendments Nos. 1, 2 and 3 were put
and negatived.

MR, DEPUTY-SPEAKER:; I shall
now put amendments Nos. 4, 5, 7, 8
and 9 moved by Mr. Parulekar to the
vote of the House.

Amendments Nos, 4, 5, and 7 to 9 were
put and negatived.

MR. DEPUTY-SPEAKER: [ shall
now put amendments Nos. 10, 11, 12,
13 and 14 moved by Mr, A. K. Roy
to vote.

Amendments Nos. 10 to 14 were put
and negatived.

MR, DEPUTY-SPEAKER: The ques-
{iop is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

THE MINISTER OF HOME AFF-
AIRS (SHRI ZAIL SINGH): Sir,
I beg to move:

“That the Bill be passed.”

JULY 5, 1880
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MR. DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill be passed.”
The motion was adopted.

e

14.04 hrs,

DEMANDS* FOR GRANTS (GENE-
RAL), 1980-81

MinNiSTRY OF COMMERCE

MR, DEPUTY.SPEAKER: The
House will now take up discussion
and voting on Demand Nos, 11 to 13
relating to the Ministry of Commerce
for which 6 hours have been allotted.

Hon, Members whose Cut Motions
to the Demands for Grants have been
circulated may, if they desire to move
their Cut Motions, send slips to the
Table within 15 minutes, indicating
the serial numbers of the Cut Mo~

tions they would like to move.

Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capita] Account shown
1n the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to compete the sums neces-
the charges that
will come in course of paymeni dur-
ing the year ending the 3lst day
of March, 1981, in respect of the
heads of demands entered in the
second column thereof against De-
mandg Nos. 11 to 13 relating to the
Ministry of Commerce.”

sary to defray

*Moved with tt e recommendaticn ¢f

the President.
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M ﬂ Grants, 198081 iioza.gzztha of the Ministry of Commerce submitted to the vote of

PR LRI
‘

¢
) (34&‘ ﬁ

No.k Name of Demand

Amount of Demand for Grant on

Amount of Demand for Grant

of account voted by the House on submitted to the vote of the
Demand 14-3-1980 House
1 2 4
Revenue Capital Revenue Capita;
Rs. Rs, Rs, Rs.

MINISTRY OF COMMERCE
11,  Ministry of Com-

merce . . 72)813000' 93,10,000
12, Forcign Trade and

Export Production  136,52,12,000 21,73,66,000 272,88,01,000 43,47,34,000
13, Textiles, Handloom

and Handicrafts . 37,05,20,000 20,59,47,000 76"21:29'000 41,76,48,000

—

*SHRI ERA MOHAN (Coimbatore):
Hon, Mr. Deputy Speaker, Sir, on
bchalf of my party the Dravida Mun-
netra Kazhagam; I rise to make a
few suggestions on the Demands for
G.antg of the Ministry of Commerce,

14.07 hrs,
|SHR1 SHIVRAJ V. Pat1 in the Chair)

At the outset, I would like to point
out that internaional trade is the
indicator of a country’s economic de-
velopment. If adverse balance of trade
vear after year is thenormal trend
of a country’s foreign trade, then it
is certain that that country is afflic!-
ed by an incurable economic malady.
If the export declines and the im-
port increases, this trade deficit leads
to foreign exchange difficulties, In
1979-80, which is marked by a sharp
deterioration in our balance of pay
ments position, the adverse trade ba-
lance reached the figure of Rs. 2,233
crores. The export earnings of a
number of commoditieg like tea, iron
and steel engineering .gocds etc. dec-
lined by about Rs, 500 crores in 1979.
80 from April to December, The ques.

—a———

tion arises whether the production with
in,the country of these commodities
has gone down resulting in thz dec-
line of exports or whether the export
policy pursued by the Government is
full of lacunae., I would like to stbs-
tantiate my argument with certain
examples, which leads one to the con-
clusion that the export policy of the
Government of India was not beyond
reprobation,

When Shri Charan Singh was the
Prime Minister of Lok Dal Govern-
ment at the Centre, on 4.12.1979 the
export of cotton-seed oilcake was
banned, Here a strange procedure
was followed, This ban was given
retrospective effect from one month
earlier than the date of issue of this
ban order. Here only this becomes
a subject of criticism and condemna-
tion, Three companies from Viru-
dunagar in Tamil Nadu had taken 750
tonnes of oilcake to Marmagoa Port
for export, The foreign buyers had
also opened valid letters of credit.
They were about to ship the oilcakes,
but then this ban came into effect
retrospectively and the export was

*The original speech wag delivered in Tamil



st DG. (Genl) '80-81—

[Shri Era Mohan]

stopped, From  September-October
1979 these oilcakes are lying in Mar-
magoa Port, These companies are
likely tq incur a huge loss of Rs, 15
lakhg or sO because by the time they
are able to lift them, they may be
unfit for sale. There is no demand
for these cakes in Tamil Nadu. On
account of unreasonable export poli-
cy of the Government of India, thicse
firms have been subjected to this
heavy loss. The Port Authorities
are ordering them to remove  the
goods. But wagons are not avail-
able to them for transporting the
goods to Maharashtra areas. For no
fault of theirs, they are made to
suffer. In order to compensate this
unforeseen loss, the Commerce Mi-
nister  should use his good offices
with the Railway Minister and get
these companies adequate number of
wagons s¢ that the goods are remov-
ed before the onset of mansoon Is
this not an example of erratic foreign
trade policy of the Government of
India?

I will narrate another example to
highlight this point, In Tamil Nadu
Rs. 30 crores worth of handloom cloth
is stagnating for the past several
months, I need not dilate on the
details as to how many lakhs of
families are involved in this and how
their livelihood has been jeopardised.
The Handloom Export Corporation
working under the auspices ¢f this
Ministry has  exported in 197°-80
handloom cloth worth Rs. 6.24 crores
oniy, This shows that the Handlcom
Expo.t Corporation hasg not proved
to be a dynamic  organisation for
boosting the exports of handloom
cloth, I demand urgent measures on
a war-footing for reducing the stock-
pile of handloom cloth in Tamil
Nadu. This js just an economic issue;
it is an issue of life and death of
lakhs of handloom w in Tamil
Nadu. I am sure that. the hon.
Minister of Commerce will bear with
me for this repetition that the situa-
;iOn warrants adeguate steps prompt.
Y.

JULY 3. 1980

ports of our coumry “

lised through the State f
poration. There are about 30 tanning
units in Tamil Nadu which require
modern machinery for tanning pur.
poses, The Government should pro-
vide the funds needed this purpose
from Leather Development Fund and
also help them in getting modern ma-
chines from abroad expeditiously,

In 1977 on the basis of some wrong
figures of production, the Janata
Government  banned the export of
salt, Tuticorin alone produces an-
nually about 20 lakh tonnes of salt.
All the salt produced in the country
is not consumed within the country.
At the moment there is heavy stag-
nation of salt in  Tuticorin, The
countries of Middle-Eust—Iran, lraqg
Afghanistan—and the countries In
South-East Asia—Bangladesh, Malay-
sia, Singapore, Indon2:ta—are sear-
ching for salt The Ministry szhould
get in touch with these countries and
ensure that the salt is =lloved to
be exported.

There is export potenilial in engi-
neering goods demanding attention
fiom the Government. For example,
the foundry products of Coimbatore
have got world wide reputation for
quality, But on account of inade-
quate suppiy of raw malerials like
pig iron, coke iron etc. the rated ca-
pacity 1s not being reached, If the
hon Minister uses his good offices for
adequate supply required raw mate-
rials for the engineering and foundry
unitg in Coimbatore, they will be pro-
ducing more than enough for our ex-
port trade. I request the hon,
Minister of Commerce {o ponder over
the ways and means to help these ex.
port-oriented units in Coimbatore

The Nilgiris Tea is a cherished
item in London Tea auctions, Yet
in 1979-80 the tea export has declin-
ed. I would like to know whether
tea production has gone down or
whether the Tea Trading Corporation
charged with the responsibility of
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bdogting” tea s has been remiss,
The Tea Estates in Ootacamund arc
not also getting financial assistance
uftder the Tea Reptantation Scheme,
The hon, Minister of Commerce should
ensure availability of adequate funds
under this scheme ifor the foreign
exchenge earning Teg

In 1974 the Santa Crus Electronic
Fxpurt Processing Zone was started
and within 6 years it bas generated
employment for 2000 people and it
hag helped ir the expor: of electronic
goods to the tune of Rs, 23 crores.
We should also  compliment  this
soirrdid perforsaanee 1 demand that
su.r; a Zone snvuld be set up near
Meeriambakkam i Madras.  DMadras
is also eminently suitable for elertro-
nic units, which need a particular
climate and  wkich require highly
qualitied technical people,

Th 1979-80 the export of marine
preducts was up by 20 per cent, If
we give fillip to the development of
small fishing harbours in our coun-
try, we will be able to double our
marine product exports, In the ab-
sence of proper amenities, foreign
vessels of Far-Eastern nations come
into our territorial waters for catch-
ing shrimps and prawn which are
delicacies of European nations, On
30 June, a fishing vessel of Taiwan
wag captured off Tuticorin coast and
it is now in Tuticorin harbour. At
present there is a ban on the deve-
lopment of fishing ports, I demand
the lifting of bans on fishing ports
and fishing portg like Chinnamuttom
having the potential of foreign ex-
change earning of 10 crores of rupees
a year with an investment of just
Rs, 3 crores should be allowed to
develop,

On the West-coast we have Kandla
Free Port, At the moment there is
no free port on the east coast, Madras
should be declared & free port so
that international trade can pick up
on the east coast of our country. The
unwarranted ban on the export of
sandalwood has created a crisis in
thig trade of sandalwood There is a
huge stock-pile of sandalwood in
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Tamil Nadu and Karnataka, The hon.
Minister should lift this ban imme-
diately so that the rotting sandal-
wood can earn valuable foreign ex-
change, The chillies produced in
our country. particularly in Virudu-
nagar and adjoining areas of Rama-
nathapuram District in «Tamil Nadu
have become the crazé in foreigm
countries. The Government should
constitute the Chillies Export Promo-
tion Council and  strengthen the

efforts being made for  exporting
chillies,
While concluding, I would urge

upon the hon, Minister, known for
hig dnve ahd dynamism, to endea-
vur ceasely “for augmentmg the ex-
ports of our country that the ad-
verse trade balance™firns into an
advanta%eoﬁs trade balance ag early
as possi I am sure that concert-
ed efforts will yield export bonanza
for our country, With these words, I
conclude my speech  thanking the
Chair for giving me an opportunity
to participate in thig debate,

SHRI DAULATSINHIJI JADEJA
(Jamnagar): I rise to support the
Demands for Grants of the Ministry
of Commerce. And with the limited
time at my disposal, I will try to
explain how in the past 3 years, the
industry, the exporters and the ma.
nufacturers have suffered In the past
3 years, those Governments tried to
experiment in everything that they
were controlling, whereby we had a
trade deficit. as seen from the books..

The experiments that they were
trying to undertake, have also resul-
ted in a decline in exports, Those
involved in industry and in exports
were suffering more, because of want
of a steady policy of the Government,
Several items can be quoted, But
to name a few I will start with the
marine products that have been ex-
ported from our country. Though the
figures show that evefyryear we have
been showing a rise in the export of
marine prqducf:s I do not say that
any one 'ﬁgency, exporting company
or region is responsible for these
exports, The reason for the increase
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in exports has been the existence of
a steady demand, rising prices and
the opening of new markets. These
new markets have not been open-
ed in full. Many more markets gould
have been opened, Many more
varietles could also have been
explored. But we ¢only con-
centrated on shrimps. Their ex-
port has now come down substantial-
ly, and the latest figures also stow
that our main markets, viz, United
States and Japan, have alsg  started
putting restrictions. They have -also
started putting obstacles in cur ex-
port,  As a result, shrimps are not
only being expored less; but  the
way fishing has been taking gplace in
our coastal areas, very soon there
will be no shecies of shrimp, of an
exportable  variety, We are facing
this situation because there has not
been a steady growth of infra-struc-
ture throughout the country. We have
been  concentrating only on  the
southern coast: and the southern coast
is abundant in shrimps, and they
are the only item we have been
thinking of, whereas we are talking
of diversification, Different organiza-
tions—Government  officials, Marine
Prducts Export Development Autho-
rity  ete—have - , been mentioning
about diversification, Diversification,
to them, meang only lalking and not
bringing abut any results. I can quo-
te 1975, The coast of Maharashtra
and Gujarat which is the true ex-
porting area for prominent started
export with 130 tonnes, It was the
effort of those dealers in that area
that we could export 130 tonnes. This
Wag risen steadily. But in 1977.78,
this figure went up to 2000 tonnes,
Then the government brought in re-
gulation. Then the quota system was
brought in and wag  brought in
mainly to sce the interest of the con.
Sumer in our country; and the con-
sumer in our country only happened
to be the upper class of our country,
because only the upper class and
the higher class can afford to pur-
chase pomiret at Rs. 12 a kilo. They
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brought in this quota system. We
were exporting almost 2000 tonnes
out of our total production of 35000
tonnes in our country. What was the
result when this quota system was
brought in? The result was that the
fishexmen wlio were getting a good
price [or pomirel the private trader
started giving them less price, They
stuted giving it to the  consumer.
but the consumer was paying the
Same price as they were paylug ear-
lier, The benefit went to the mid-
dleman. The loser was the 1isher-
men, the small man and the loser
was the couniry because we started
losing in ouy export, This quota svs.
tem wag there n 1977.78 1978.79.
Now 1 believe that stili we are not
out of this quota system What I am
saying is that here is a commodity
which is not going to be exported
more than 10 per cent from cw
country; it is not going to affcct the
local market at all, bul we are not
thinking of exporting this item, We
are not giving incentives to the in.
dustry to develop this item just be.
cause it comes from one part of
the country and that rart cf the
country probably does not create n-
lerest in those who are  concerned
with, expo™t development of this pro-
duct, I would make a request that
let the goverfiment be more realistic
in this respect the pomiret that is
available in the country. We have
banned the cxpcrt of pomiret which
is_less than the size of 500 gm, The
foreign buyer wants in the size bet-
ween 350 to 600 gm. That ig the only
portion that is allowed to be export-
ed, 1 request the government 1o
save this pagic industry of the Sau-
rashtra-Gujarat-Maharashtra coast
where pomfret is found in abundance.
It will not affect the local market,
the local consumer ~In the same way,
all -these yars, the \gxporters of dry
fish were also harassed. They were
asked to channelise it through the
STC, The buyers were to be found
out by the traders themselves. The
STC getg 2 per cent commission., Sta-
tistics will prove that the export of
dry fish has gone down; only the
value has gone up. In the foreign
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countries the prices have gone up,
The diversification is higher. The per-
centage of marine product has gone
up, For diversification of marine
product, we require the help and
guidance from all organisations; and
1 can assure you that now we have
an able Minister of Commerce and
we are also under the leadership of
Prime Minister who in this country
will be able to diversify our marine
product not only from the southern
coast but from the entire Indian
coasts. Any fish that is breught in
this country. if  properly processed
and properly packed, can ke sold in
any market of the world,

Qur people in the Saurashira area
which is the main groundnut-growing
arca have suffered in the past three
years . There have been restrictions
and restrictions and the sufferer has
been the farmer,

The farmer has not keen able
to get his price, We have not been
able to export the commodities also
and because we have not heen able
to export the commodities, we have
not been able to give justice to the
farmer to wiom we are liable for
many other things. I would request
the Government that the export po-
licy of this item should be decided
at the time when the crop is in the
field so that the farmer is really be-
nefited and if the restriction ig to
be brought let it be brought through
farmer co-operatives. In Gujarat we
have what they call Gujarat Oil Seed
Growers Federation, 1t is a co-ope-
rative organisation, They are the peo-
ple who are buying the ground-nut
from the farmer, process it for them
and give them the price of oil, It is
this type of organisation which should
be allowed to export the HPS. They
should be allowed tp export the oil
cake which has a  market in the
foreign country, Because of want
of this policy or because of this policy
not being decided, our industry
in that area is suffering. They are
working at 40 per cent capacity. It
has caused loss of labour. This has

caused loss of price for the raw
materials and has resuited in a lot
of wastage in this country, I would
only request that this item may be
given more importance. This is the
right time to make a policy state-
ment about it,

I earlier mentioned about the ex-
port of marine products To-day, the
development of our marine products
is in the hands of Marine Develcp-
ment Export Authority. I have noth-
ing against the people from Kerala
or from that par{ of India, But this
organisation is completely under their
control, It is not under the contiol
of this Government. It is under the
contro] of the people in Industry mn
that area, They are interested to
see that the shrimp industry  pros-
pers, We want them to survive We
are not against them but not at the
cost of other products from this coun-
try.  Thig organisation is complete.-
ly Kerala-oriented from  Chairman
down to the Members Out of thirty
Members we have a number of peo-
ple who are representing the trade,
nobody from Gujarat, hardly anybody
from Andlira, nobody from Goa, only
one from Maharashira, The rest are
all from Kerala. I have faith in them,
I am sure they must be winning or
doing well, I am sure they must be
thinking in other terms but they have
a limited scope because of the fish
which is being exported from this
country, only a meagre percentage of
fish is exported from Kerala because
it is only shrimp that they are ex-
porting, If we want real diversifi-
cation, this organisation which is
going to control the export of our
marine products should have 3 wider
range, should have people [rom trade
from other States and I would go to
the extent of requesting the Minister
that they should re-think of even shift
ing the Headquarters from Cochin to
Delhi. For a trader to reach Cochin
is very difficult but to reach Delhi
is much easier, Instead what we have
in Cochin today should be converted
into what they have in the United
Kingdom, what they have in White
Fish Authority, Let us have a Shrimp
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Authority which is absolutely essen-
tial and it ig right time to have an
authority only for shrimp. We are
told we will be saving our resources
whereby we will be exploiting new
avenues and thereby saving this
commodity which is very valuable to
the national exchequer,

sit wow gRT WAL (Frer ) 0 gwmala
ngiey, arfovg gawg ¥ 999 ¥ & moX
frarz g8 gl & Seq7 &@ aven A8 g fa
FTI FIAL F w0 fFar ar IEEF gy
g1 ¥ e E Wi } A g wad-
S I F AR A F feafy g, ag
frady wa@s g AT 37 WOAFAr 9T WL
weirear & faene wE fear qar @ 2w &
wifys feala 1 & o T & @ @er 730 5l
Iq TFEH § gAF! 0 FV19 ¥ IOT ATA0H
wifgg, I gRrg ¥ 537 fawe woF
AR & Feq & @A T@AT A g

gwiafa oY, ag wz Efwad 1979-80
F W FAT W JeAl FY AT ATH v AT
frate @ 8 Sfawa 931 § Al 59 a3
gu faata £, Y f IO F007 FZ0 A0 AFAT R,
g A, waigiT a9 § o qEent §
e &, ag 10 Sfama ¥ W wivs 9y
& Oar feafa & caadrd & = Y gaTa
8 sfawa & 419 91, I9 F1 ag7 §U LwAAT
Farer AR T F qHE AW F I A(A(T
25 gfgmaagrd | Star &7 ey w0 fE A
T aar faar, I F IR A & §o 78 g,
FfFa NI HEIq F WEAE IR F1980-

81 ST 1979-80 % M, FoWTF
Hargqg ¥ swifma (Fo §, 93 997 w0 F
ez &\ %A g9 @@l F) e § @ go
qIy Frar @uw g faw w@rEr  grareas
farg g an ot & WRT FY ATAT AT NG §
3 ¥ g5 afass wim, an faare Wy
M OAG G E WA AT WA A Yo
gara s s 3¢ fawgr g &, vaver wara
& w0 A AR W qYAT farH §— IW
¥ g #Y§ gur A1 eH T G & T w

fawa % 1
aumty A, wa W sy s &

gt g Aft aw W &, afy ievafre
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¥y a7 W & wred ¥ agd gr waw
®1 3 F AW T gy fda §F O fewlua
W T el A ¥, § 9ra & iR T
A A AT & wgt aw fn fegema wY
T+ (qFRAT I T g, (awigara Iy &
arsd fegeae sy st oA sg—- gaey
& § @i @ Ffacdmcad ) g
fer 3R g% 71 wer dar fear &, oz
fear  &— “drez Fzafyr Fera” aifw
fegema aaa fagrgata Mt & qUaT 7 a==T
W | wAiedta g ¥ v @ o fas @y
& ITafas guzrd} ¥ AT WA ITF TUA

WA FL AP, FWAC W@H  Aafqn

FOET T WAT S W B, AMFA mew T &)
wieddaiar woftg ¥ faar @ @ &

§ w19 & wregw ¥ arfosy g S w)Y
T @13 & fog garf ¥ avgm fF w4 a9
dxve-favdy froz 5@ & fag Fraa-wee §
ST SATH ZH T WH, I § AT AEA HT
g AT 7 rw g fFogw gl faga &
faafor & arz gw fgrgeaa & weax wad
fgs & foy, senga & fac g @vmn,
forawr f7 fagta fazaY Y fror o @war @,
gigaiedts @vaT ¥ gw gufaq wfw woq 3w
§ fagra & fag, g7 aega & fag & a0
d 3@ geaeg ¥ aradry qrfoey g ot § Fg1
aigm 5 wT F1 vaEdE & @ oEde g,
1980~81 FT, g ATHN 6500 FUT §IA FI
&1 & 3§ & AT a7 Agy 30 =g g,
HIG I Aeq aF 9gF, A 7 FIAA §,
fF7 650 0F0T TTAT T gH TAFAIE & ATEAR
¥ fadm, ggw O-fagrd 4500 FOT ToAw
Fad FE-MAA F 7T A AT F T3S 9T
ST WA | FE ¥ WY FAATA qM GHQ
2 fs ad 1980-81 W fagw smarz &7 gfez
¥ frgar wmaw gaTk faq @ gom g1 g
fad & wud Fga1 MEM 5wt aF I gl
oAw wiEw § fm w1 T g
wTq wius @ &, w9 97 |l & fAafa &
waa fa3e arard § #w A T W @
§ 9 awwl A @ w7 ¥ fag faa
¥ tmwaA Ay § g w fa
wiz %, g7t 3w fomr 1oy ¥ ol W @
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ey ¥ gard ami feafa §, ag v ga 7 3
& gw IF wrAdd wed v fealy & aff 4
YT (7 AT FR F ARz W fgegeara & qar
Fag § o wa oY feafagraidfrea
# fagfy &% @ o Ty g g & oady
afes afy Fratrrra 1 forv g3 mr v =ifgq,
7z @t 7 Hac I I W &1 gAfAQ
T AIF@FAT I A7 F § 5 o ¥ fag
A AF-ZHAIT AgErg §, IT ¥ fog A%-
A1 i gfaa F w2 g3 M o fawia-
ma o § o qAfae vty § 94 & &9
gady e B 3¢ | FT F ATA G 7
W gviar ;gar g fF a1 MAfega sodra §
A o frsigr a0 & F a3 a5 w0 fr gw
78R #¢ AfFa 4 wognr fF gq I7% Acg
Y Jreqr qIF

A frgY 7aq amr ufwar & g5
2 F1 3@ &1 AT faAqc ar 1 AZr AT {Y
gy feafg 2afr \ agt & T F gz
auferr & &0 931 gA KR TEIT WA
T AT 0T F¥ F WL T 9T sqary Ay
& FwgwAd "qq aster 3N & ara | wad
¥ gEgew FAQE, AT & IT A gAY Ay
TqU A | WA AT A|TH0 3
tfF smamimvgan A A frgm &
frsra & qrad & A4 R FT A &, AW
fagra w7 foqr 1 7€ Q¥ w7 & foa &
A 5§ oF MY F, o 997 wig § fawfay
& 2aArarsh ¥ gfez &, = a7 qF § A¥Q
AR agr 3 Fegd avfidvfer @ qT &
g &, o Y srgeasar 37 dmiar g
fgrgeara #r ga drdt & fao agr 9T qrarR
fagarwgd | 9T qegAl & fAq agiaT
I A AR 70 gt RF ARG A g A
dmr T A § W & agh @y F o FT
fos awdt &, w@ aw #v 2f afewfad
foadt g/t mfggag aff g€ & 1 & av oz
Fg 5 g8 a F gl o ofswfady &, a3
fasger awor & 1\ wror Eefifaew F wreAw ¥
3 Al A OF q77 $T T w71 A2AT IT AW

¥ fem o amar | prk o wewcdd RS
far:Zix arga By 2aaraay wigaar fawea feay
AP ad gty waa & gasrenfa g
IT FONT F TG ITH QU AT HY vf frad
F graAl w1 o¥qWE FIQA0 T AFAT § |
37 2 F qexT, giavwin A famge & Aegy
F AITEA TIF I AL T2 8 A&+ G IF(T
¥ aw a5y § 57 & gro qgr ovaws af
HI9Y &1 717 qgE F At Fy faar s qwAr g )
"L A TA AG ¥ WEX 9T qiN, A AR

faemrg § fr fafeas e ¥ gw wa¥ faata &
T FRT |

IAETA qHIT, § AT F AEqq ¥ WA
wiran #1 ag 712 fearar avgan g fF /g 1978
F 7qT FF AA-FFOAT WIgzra § o fergeara
d 73 F F7 7N fadq FT gFFET T
FAET FFA0 faea F WA F, w0 faay,
37 1 7iv favr § a AT g7 A7 wv gfee
¥ way g fr ga aegal & faata feg gare
¥ fgrgears & agrar wiig, foq & g7 asqel
grar gar qewm &1 fAgia a8 17 & fag aq
1978 ¥ uF itk g & faafor fEar mar
qr 1§ T gl ' ogw Twww wig, A
AT 9, 10 FEgAt F faw oY, # e aa
TTETT & qF AN AT § AT AOC A A
qr 39 & THIAALAT F grged § LA #4471
FATE FTW T W & FifE g &
MAINTAT AEEFE §, I ® WIKESAGE
FT & I7 o7 g1 7T AT FT faeg & qrond §
Fi7 AT 37 F frqg ararT g3, av g
awr 7 frafa #THY aT STTAT 1 wTSr gEIR &AW
¥ gAgsqeTgaE #r greww g, ;O & fag
Qs wT AFmT FogAA &, A< fawmw &
grarx & faata & fag gdr awqwl &1 Saorew
gzrar e, & fadwl § 99 & fag weew
Wi frg ard A fafema &1 oW gw
[97 TFGNE AT TYr AT WY qrg-a1e gy
A & AL AN Y QAT oY T v o
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[ wow wen < o7 |

WA gAY @F TN, 7w afeqal
§ @R aF wfesw aga @ el ;1 et
FW ¥ fEy Saw) ow ave & ww ad R
f& A s\t ag s, aWR-A & and,
A & ag F "W F, FF @ Fg AW
g &, B - 7eg UadE fr FTangT farw
§ o @t g, foam qen fadmi & gon<i zod
¥ fwa gt aw aga W qw ¥ d9 AW
93 % )\ gy S ede e wdnRmA
2 W gmd g qaAg uRe §, qar @
I Fatan g avg § Al W A% 3
faa% meam ¥ 9§ 7z aqm wo fx A= @
7Eg gy famw fr fadwl & =iv § =z
IT FEAT T AT F AT 9T IT Wiz
#t wmfwg & femmwr we 7 oawm Em
Rz e FreRas o1 sy waRg oRedta
ITY @ AMAA A FAT AHA A= FA2en Y
frata aft w7 wwd ? F Fumar § fx ww
g # ag frafa s wnfae ot weae
TS $Y fFqr oft #vwa 93 ag frata g w7
. wifgr 1 gad Aw & wiuw fade an
AT PN /YT 3T G 91 A A o afra
m fadw

TF GATT 7 W 3T A1EW 1 gw =g
%ﬁh‘ T FH T T FE A A @ afaw
% AfFa g g A #F wf Ay g AR A%
FFIE 1 A7 Y g fqans ¥ wER IR
® § 2% 39 faaga, gaws sz facey 1 &1
A FH PR AN N W T zH AW
wra A A qfa & fay gq s1& 2= 3 W
FLRE e 9w g wodly faded sy wvawg
WM FwI I RE fww q@ ¥ oW g
NE TNy & N T, FR S gD
} T NF A § I A< ¥ A oEw
TR A A g oawy ! w1 fave & weax
I AT MAAMANMIANE | IA AT
¥ wdem wwfem W At ¥ g
a8l favger Sdt g * eafq g, sowifesy
feafy &, swedfes sqmm § d fs gAY
gy faga agdre Y § 1 @ ay
i A1 warfod £ & @) 7@ wogwra fAwrary
WIATEH & qrw credea %3 M I goeediy
#1 OF T AT TN FC 8- 10 ATY EA MAY
SY gW waa w1, wa) A o15-20 orE
TA T TTAE T FLITH I 537 forg
qTg & warfwar < gt w7 <@ § g% g4y
WA 9T 7g7 N U7 WMAT FT INIT FY
T § | T EWE awHd Al a7 A
NMEIRECRECHE R G R T E LT I
& wgA Wgm 5 g A yEwr A §
F wrfgy M wiw dR N wen w
wifgw | wfrvr darem ¥§ w7 Da A awp

e, FCOMM, B4

ST gy WX wogwra fravare srydonw-
WA ® agrn wifge @wfn fggwma &
SR UF qH §E #Y eqroen @) o faad
TR gr At A F Y O qg ¥ gAY W

TF ¥ F OF Y gredid & a1 o Wi
FEA WEM | Wgl AA wg@ fw g WA
T A wEEE § A% 9§ A &) miww
FW & G G197 G, TAF I WA F370
9IM agi gH UFENIE & foq siagE Wi aigt
A7 F qt A arfgr | gH T € f
fadwii & weax gw &€ Nwew waifog {73
§ sam fawiwm feor 8 ) gwd wog o
Y93z TaaAE FAS, GEwA qfafa @1 o
fawtor fgar 3 1\ qw 3a% meaw ¥ fa2m &
SATEE 9T & wgT wigw & ufas sv@d
TE | R AW F wgT wAwey wfaw &
qeqe A wfgs yAfuwr i S AR 1 gw
7 972 & #fuF AW FY F9 T 9FF § AW
ATEHE Y F ¥9 § wigw faRud qar am ogwa
¥ w@ dm fAaza }, i wed & wiw
# oud  gATT WA g |

SHRI EDUARDO FALEIRO (Mor-
mugao): We have just now  had
the benefit of the views of Mr, Goyal
who happened to be Minister of
State in this very department in the
previous Government. He has now
made very valuable, important and
interesting suggestions, but has wise-
ly refrained from mentioning the
achievementg of the Government of
which he wag a part. He has mere-
ly referred to this Report of the M-
nistry, We have been saying from
these benches, the country at large
has been saying, that during the
last three years the economic situa-
tion has deteriorated greatly. The
Economic Survey presented to Mem.
bers of Parliament also refers to it
It pains me to say that the indica-
tions in thig Report are the most
serious,

What has happened during the
last three yearg is that import has
been galloping while export has been
declining at a rapid rate. Naturally,
with increasing imports and decreas-
ing exports, we were running at &
very fast speed towards bankrupte

I am thankful to Mr, Goyal for re.
ferring to this Report, and 1 will rep-
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i i t some
n this Report to point ou
ﬁr; saq facts, pleak aspects and

frightening statistics which t.he Mi-

i i f he is
nister will have to overcome 1 .
to put the cconomy pack on the 1‘3118._
At page 10 we find that the dangé2

: . 68,46 crores in
m n‘_ Tl A .
GOYEFT™In the very next year we

had a deficit of Rs 621,03 crores. In
1978.7¢ it grew to a deficit of Rs,
1062.60 crores, and the year after
that it went up to almost Rs, 3,000
crores of deficit, This ig what the
hon. Minister  has inherited, and
what he has got to overcomso,

For this state of affairs Mr, Goyal
has blamed external factors such as
protectionist tendencies,  They did
contribute to our reduced growth
in exports and our deficit, but that
does not explain the whole situation,
Hong Kong. for instance, has increas.
ed its expurts by 30 percent duting
the first three months of 1979 despite
the same stringent quota control by
different importing countries. They
managed to da this by producing bet.
ter quality garments, by selling bet-
ter quality ghirts, blouses, underwear
etc, So, there may have been ex-
ternal constraints, but that is not the
cause of the whole situation, There
hag been lack of economic policy,
here has been internal chaos in the
economy, and this hag led to low in.
dustrial] growth, low industrial pro-
duction slow growth in exports.

There was alsg indiscriminate im.
port of all types of goods, Foreign
collaborations, such as that with Sie
mens and others, were entered into
by the Government of which he was
a member, though they were alto-
gether unnecessary, and they brought
our country to this pass, I would like
to submit that this trend has to be
changed, The alternative today is
only one: Export or Perish, We have
no other option with the inereasing
0il and petroleum products bill and
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with the increasing cost of goo_ds
which we import. Unless we In-
crease Substantially our  exports,

unless we  gear u%x o°‘t”o' ctco&
nomy for a sr7'7" port-oriente

. +. - we are bound to go to.
el doom. This is something
which we cannot afford

I would like to point out a few
aspects of this problem as to why our
Incoming foreign money is at a low
level. One thing which concarns me
—I come from 3 area of ccast—is
about the restrictions which are
put on immigrants in the Gulf coun.-
Fries coupled with the fact that the
Interests rate of Indian banks for non.
residents is 7 per cent as compared
to 14 percentinthe Gulf countries,
or in UK, or in Switzerland. Al
this will make our incoming foreign
money less and, therefore, we have
to concentrate on more exports,

There are a few more things which
I would like to mention here regard-
ing the performance of our export-
oriented and export trading commu.
nity, Our exporting private entre-
preneurs and even in the public sec-
tor. our export-oriented firms and
companies have created a very bad
image of our country in the world
at large. Sometime ago, we vame to
know that China had taken a policy
.decision not to buy anything or not
to have any deal with private en'er-
preneurs or private industrialists in
this country because two  Gujarat
firmg with whom China had entered’
intp a fixed formal agreement for the
supply of machinery refused to supply
machinery for the simple reason that
the prices in domestic market had
gone up, It is rot only private entre-
preneurs, Even public sector organi-
sationg are to be blamed, The CIL en.
tered intg an agreement Or some
construction work in a Gulf country
worth about Rs. 100 crores and this
agreement had to be cancelled te-
cause—materials supplied were found
to be substandard. These are the
complaints which are growing im
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Eumier that mterils o preut
standard of vy ope :z: d(:;her ;up-
time, Something has guv _‘1eVer'- in
Some restrictions have got to Ve
placed on these people who bring a
bad name for the trade of this coun-

try,

1 would like to make a plea here
that the industries which are export-
oriented should be encouraged by the
Government. One such  industry is
electronics industry, We find that
electronics is one industry for which
this country is suited and for which
we have the skill It i3 employment
oriented; it is pollution free and it
can be set up in industrially back-
ward areas of the country. I would
urge upon the Government to en-
courage this industry for the pur-
pose of export.

I would like to say one thing
about the free trading zones, There
has been a lot of, I understand, bias
against free trading zones It has
been said that it leads to smuggling.
It has been opposed in certain ecir-
cles, But if you see the performance
of free trading zones which we have
in this country, we find that the per.
formance of these two free trading
zones, Kandla and Santa Cruz, has
been most encouraging,

This is what the Annual Report
says about the Kandla Free Trade
Zone on p. 35, I quote:

“Exports from the Kandla Trade
Zone during 1979-80 recorded the
highest ever level of Rs 940 crore
as against Rs. 533 crore during
1978.79",

Employment in this zone has increased
to 2,500 and the number of units to 45.
About 20 more units are expected to be
commissioned in 1980-81. Thig is as
far as Kandly zone is concerned. (In-
terruptions.)
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N Nov{’ that the trend hag come, there
. no reason why we should not have
em elsewhere gt the same time,

%A;l fgr as Santacruz Zone is concern-
-th€re are at present 33 units in pro-

Z0ne reacheu gomg
crores as against Rs, 658 cx&ﬂ"'s", the

1978-79, and achieved a target of Rs. {0
crores. The zone provides emgployment
to 2,000 people and accounts for 15 per
cent of India’s electronics exports, Ex-
ports from the zone, since its inception
in 1974 total over Rs. 25 crorz=s.

I would like to say that slectronics
being an industry which is so suited to
this country, yet our performance, as
far as this industry is concerned, for
the purpose of export, has Yeen really
very pitiable and sad,

Now, a comparison of the present
trends of exports from Asian countries,
as far as electronics are concerned, may
be made here. In the case of Hong
Kong, which is a tiny place, exports in
electronics is Rs. 1040 crores. In the
case of South Korey it is Rs. 1120
crores. In the case of Singapore it is
Rs. 800 crores while in India, which is
such a big country, it is only Rs. 40
crores. This is really something to be
worried about, something should be
done in this regard. I hope this is a
field in which the Government will give
encouragement,

Lastly, I will mention the demands
which have been made from time to
time for an import-export bank on the
lines existing in Japan and USA. Tt is
said that, during the grave depression
in USA it was this type of bank which
contributed to giving a fiilips to the
economy there, and in Japan, after the
war, it was an arrangement on the
Tines of an import-export bank which
contributed to placing the economy on
a gound footing,

It is said. in view of the bleak export
prospects, when there is an Industrial
Development Bank for the indust
and the Apex Agricultural Bank fof
financing farmers, why should there
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not bg an Import-Export Bank? Now,
there are several Reports, to which Shrj
Govar hnas referred about the task
force. Different reports are there, and
one of the reports was submited to his
own Government when Mr., Alexander
was the Secretary in the Commerce
Ministry, during his own time. Re-
ally, we would like to know what has
happened to the Reports and what is
the policy of the Government to bring
our foreign trade out of the present
morass,

15 hrs,

SHRI S. M, KRISHNA
Mr. Chairman, the good-will of the
House 1s with Mr. Pranab Kumar
Mukherjee who has taken up the 1es-
ponsibility of steering the Comme;ce
Mimstry of our country. The odds are
rather heavy and the challenges are
alsp tough. I peard Mr. Goyal who
happened to have Blayed some role In
shaping the commerce destinies of our
country for some time 1 the list Gov-
ernment. The only phrase that I can
use to describe the Way that export
promotion was handled by the previuos
Government is ‘one of benign neglect’.
in every conceivable sector of our ex-
port promotion drive, there was a per-
ceptible decline, and for this the count-
ry today has to pay very heavly. We
will be able to appreciate the position
better if we take a look back at what
happened in the last ten to twelva VE&TS
in the export promotion area. In 1¢69-
70, the total value of our exports v as
somewhere in the region of Rs. 1,438
crores In 1979-80 it rose to Rs. 6,100
and odd crores. In exports there are
bound to be variations. Conceding the
various fluctuations in the global mar-
ket and in the global tendencies, the
export performance of the Congress
Government was something that would
have to be envied. There wag a great
impetus in the years 1974, 1975 and
1976, There was a spurt in the growth
of expoert, and the value in terms of
percentage rose almost by 21 per cent
in those three years. I wonder how we

{ Mandya):

were able to achieve, how we were able
to rise to those dizzy heights in 1974,
1975 and 1976. I can only ascribe this.
to a positive policy which was adopted
and which created the righ{ kind of
climate in this country for 2xpart pro-
motion; secondy to utilisation of opti-
mum capacity which was geared for
export purposes when the demand on
the home front was rather slack, and
to the imagnative measures which
opened up new vistas for our export
drive. It is also g point to be borne
in mind that a country’s export perfor-
mance is aglways interlinked with the
political and economic stability that we
enjoy in the nation. Let us not forget
that. when the whole world was reeling
under massive inflationary tendencies
tn 1974-75 according to the IMF sur-
vey, we 1n India were able to contain
the inflationary trends which the world
looked at with great awe. When infla-
tion was running at 14 per cent and in
some countries in the world at 20 per
cent, we were able to contain it at
eleven per cent, Stimulug has got to
be provided for our export marketinug.
The then Government were gble to pro-
vide export duties which wee so ad-
justed for certain ggricultural commo-
dities imports were liberally allowed
for export purposes; and subsidies
were announced for export promotion
which was on a continuous anq long-
term basis.

In 1974 the global economy was sub-
jected to a new kind of pressure when
the oil-producing natlons jhcreaseq the
0il prices. New opportumfies came our
way and the entire Midd)¢ East market
was available for 3 coun¥y which had
the need dynamism and initiative to
capture. It has to be safl to the credit
of the then government flat in 1973-74
our exports to the Middk East were of
the order of Rs. 159 :rores and by
1978-77 it rose to almostRs, 600 crores
and the growth was g a compound
rate of 56 per cent anj this was no
mean achievement. Si, this gpurt in
our exports helped w to diversify,
change and enlarge ow export sectors
and we were able o Ting in a larger
number of items intoour export bas-
ket,
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Now, 1 feel sorry that the initiative
which was taken by the government in
1974-75 and 1976-77 was lost when the
Janata government came to power. I
would not like to blame Mr. Mohan
Dharla who is not present here ‘o de-
fend himselt and who is also a very
dear friend of mine. But nontheless,
the performance will have to be viewed
critically so that we can learn gnd pro-
ceed further.

In cotton fabrics and cotton apparels
the exports receded. In leather and
Jeather manufactured goods the exports
declined. In iron and steel the exports
declined. Then, the fall in pilseeds
production was also s contributory
factor for the fall in exports and even
the unit value reslised also substan-
tially felt in the years.

1t is also a very relevant factor which
we have to bear in mind that exports
cannot be generated. Our exports can-
not be just wished jn. In order to have
a vigorous export promotion arive, we
should not lose sight of some of our
internal aspects ulso. The infrastruc-
tural facilities like power, railways
transport and shipping and then conges-
tion in oir ports—these are some of
the aspect; for which we have got to
apply ourtelves with more seriousness
than that 1 have noticed in the last six
months. TUnless we are able tp hring
about p certain co-ordination in gome
of these vilal Ministries, I am afraid
that in the oming months we just can-
not expect sy spectacular rise in our
exports pronotion.

In the last three years, we have also
noticed that here has been a colossal
failure in our bilateral economic dinlo-
macy with vajous other countries The
international Gmmunity and our trad:
ing partners hve got to be reassured
about the qualty and about the time
schedule of ouj exports and then only
we would haveestablished our credi-
hility with our Yrading partners. The
opportunities wicp have been coming
our way are beig taken over by other
<countries

JULY 5, 1000
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[SErRt HARINATH Misra in the Chairl

Our own relationship with the Euro-
pean Economic Communily ag some-
thing which causes g considerable con-
cern to some of us. China is increas
ingly making 1ts presence felt ¢ven in
the European Market Community.
China in the monthg and years to come
will be one of our biggest competitors
in very many items and particularly
in engineering goods,

What needs to be done it to work out
a grand agngd effective strategy to bring
about a better thrust in our export
promotion efforts. I would suggest
that the Commerce Minister might pon-
der and approach thig whole matter
of export promotion on different wave«
lengths one 1s the medium term ana the
other {s the long-term strategy. The
medium term strategy should be to
immediately tide over the bhalance ot
trade position and the long-term stra-
teyg should be to set gur export efforts
on a sounder basis than has been done
here tofore. It i, also necessary for us
to be reminded that the installed capa-
city in this country has got to be utilis-
ed fo its optimum level. I woud only
quote one example of Aluminium, I agm
told, that we are importing worth Rs.
550 crores, Is the installed capacity,
whethery in the private sector or in the
public sector, being utilised” Only upto
50 per cent of the capacities which
have been built in this country have
been utilised. If the full capacities
have got to be fully utilised, it is there
the question of energy, the question of
power, comes.

Now, there are any number of trade
centres. There are trade centres which
are manned by the Commerce Minsstry,
These trade centres must be the cen-
tres which require some amount of
feedback on overseas market, And so,
if a meaningful feedback has to he
assured by the trade centres, then it is
necessary that commodity-wise specia-
ligts in overseas markets are engaged
on a contractual basis go that we can
have a meaningful export promotion
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drive So, they are linked. I find from
the peport that our exports of tea are
causlhg us some concern. Now Sri
Lanka, Kenya and China are among
somg of our keen competitors. I am
tolg that Sri Lanka is going in for
blended tea. Now I wonder if blended
tea, Now, I wonder if blended tea, ai-
ter importing inferior variety of
tea into this country is being
mixed up with the superior tea that
we produce in this country and if it
ig reexported, that would give us
more foreign exchange. I woulq com-
mend to the Minister’s consideration
that the Tea Board ought to take up
project so that the Export Pormotivn
of tea would be in keeping with the
global trends,

Sir, talking about the processed food.
I am given to ynderstand that the pro-
cessed food manufacturers of this
country have asked the Government of
India for about 8,000 metric tcnnes of
levy sugar to be earmarked for their
export promotion activities. Now,
under the present dispensation Gov-
ernment of India I beileve, are not
inclined to provide them with the
needed sugar. But, the inter-
national market 1is solely guided
by the competitive prices and. for
the food processers in our country if
they were to buy sugar in the cpen
market, their products will certainly be
not competitive enough in the global
scale Hence, if the Government of
India were to provide them with 8,000
tonnes of sugar, then, the net worth of
foreign exchange to be gained would
be of the order of Rs. 20 crores. This
1s a proposition which should be se-
riously considered by Government.

Sir, about Cashew, I have got to draw
the attention of the Minister to a state-
ment which was made hy the Chief
Minister of Kerala and also {hat of Mr.
Stephen, the Minister for Communica-
tions about the cashew trade. Cashew
has become , very difficult commodity.
It is neither available for love nor for
money. I know the difficultiex of
Cashew processors of India, They have
not succeeded in getting the raw cashew

from African countries and elsewhere,
If they are unablg to get raw cashew
and if some other private party has
succeeded jn getting cashew anq that
too only for purposes of processing in
our factories and then re-exporting, 1
do not see any logic or rationale in op-
posing a scheme like this. I must com-
mend the efforts of the Comunerce
Ministry. In the last three months they
have been able to get 5,000 tunnes of
cashew in the country and I do not
know whether it has been processed or
re-exported. Regardlesg of what the
Chiet Minister ot Kerala feels on this
subject, I think, the interests of the
nation demand that we ghould conti~
nue to support this venture whether it
is in the public or “drivale sector.
Ideological inhibitiong should not come
in the way promoting exports in our
country.

Sir, day in and day out we hear
speeches from Ministers and Members
of Parliament that zll encouragement
for export-oriented or import-substi-
tute small industries is going to be pro-
vided for. Every year the Commerce
Ministry reviews and revises the va-
rioug items which should come under
the Open General Licence. I would
like to submit that when a smal lin-
dustry—regardless of how smal lit is—
comes forward before the Commerce
Ministry staking claim that it is mak-
ing an item which is by way of mport
substtute ang which saves foreign ex-
change then such industries will have
to be taken seriously and the Com-
merce Ministry must apply its mind
very seriously. When any such small
industry comes up to the Cominerce
Ministry it should be looked with
greater sympatby than mediuin or
large scale industries,

I would suggest that in view of the
severp strains that have been imposed
on our economy, it is but natural that
the Commerce Ministry has to play the
role of a kingpin in ; machine. It has
to play a pivotal role in shaping the
economic destinies of our country. If
a country is strong econom.cally then
only we will be heard with greater res-
pect among the comity of nations.



95 DG (Genl) '80~81—

[Shri S, M. Krishna]

As Mr. Pranab Mukherijee hag just:
taken over this Ministry, I would sug-
gest that, in order to create greater
confidence amongst the exporters in oup
counfry and also our trading parners
outside, either in this session or in the
next the publishes a White Paper ana-
lysing the particular strategy which he
hopes to evolve in order to bring about
a great export drive, With these words
1 conclude. Thank you.

SHRIMATI SUSEELA GOPALAN
(Alleppey): The Minister is coming
before the House demanding money
relating to the Ministry »f Commerce.
This Ministry is having a big trade
gap. There is an adverse balance of
trade of Rs, 2233 crores. Last year the
import Bill has gone up by 24.7 per
cent. With regard to export items like
tea, engineering goods, iron and steel,
and other things together, ncarly
Rs. 500 crores worth of items have gone
down compared to last year. This is
the particular state of affairs in this
field. Because of the price increase in
oil also, this adverse balance of trade
will go up again. In such a situstion
what should be the new policy? What
new policy should we adopt to bring
down this trade gap? That is the most
important thing now to be considered
Our trade relations are mostly with the
developed countries. They are them-
selves suffering from the biggest capi-
talist crisis. But they want {o shift the
burden to the developing countries
through inequal trade balance. Our
Government claims that it takes an
independent position with regard to
these matters. But you cannot do it
because you are dependent very much
on the World Bank loans: you have
so many other trade links with these
capitalist countries. And it yoy want
to get out of this mess, then main
direction of our trade relations shouid
be changed. Not only that. You shou'd
try to have trade relitions with the
socialist countries as well as the deve-
Joping countries, Otherwise you will
not be able to find g solution to these
problems,

Regarding our imports also we shoulg
have a rational policy. We should
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restrict our imports with regard to .the
luxury items. We find that the Govern.
ment has not changed its . policy.
There are so many itemg where we can
reduce our imports. We find that some
uninecsSary things gre being imported.
I can cite the example of rubber.
During last year and the year before,
rubbeér was imported.” ,An inflated cal-
culation about the requirement of rub-
ber was given. Manufacturers gave
some inflated figures of their require-
mentg of rubber. These industries
were not working to their full capacity
because of the shortage of power
and other reasons, But still they took
the installed capacity into account and
according to that installed cavacity they
calculated their inflated figure in regard
to theiy requirements of rubber. We
had importeq rubber last year and
the year before. Now yearly 11,000
tonnes of rubber is lving unsold in the
S.T.C, godowns. But still the Gov-
ernment is trying to import rubber.
When we have an adverse trade
balance, why should we import rubber
from abroad. I think it is necessary
{o have a fact-finding Commlttee to go
Into this particular industry and find
out how much requirement is neces-
sary for the country’s economy in so
far a5 rubber is concerned. Now, we
have already got about 11,000 tonnes
of rubber in the godowns of STC. That
means that the industries in the coun-
try which require this product do not
use so much rubber. We produce rub-
ber indigenously and we have every
facility to produce more and mor2 rub-
ber. But our producers are reluctant to
produce rubber because the price
in fhe market for their product
is coming down and the indus-
trialists are actually determining
the policy of the Government, because
if the prices of rubber and other com-
modities go up in the internal market,
they woulgq not be able to exploit the
indigenous producers. So they are
pressurizing the Government so that
there is a glut of this product in the
market, The prices would come down.
By this way the producers of rubber in -
the country would not get remunera-
tive price for their product. The pro-
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dumery gre. suflering because of the pre.
ek Government policy.

Mow, in Herala and Karnataka gbout
2008 tpunes of coca is produced annual-
. But according. to.the uresent statis-
fien, only 2000 tonnes ave produced.
We axmp importing this item glso. ‘We
lawe taken g decision to import this
#em. I do mot know whether the gov-
ermment has already given a O.K. for
ke import of this item. »

VWesterday there was question put
segarding import of nutmeg and cloves.
The »eply given by the Minister was
that some quantities of these items
Bave been .imperted. .In Kerdla and
ofher neighbouring States, the pro-
duvers of these items are finding it
difficult to sell their goods. The prices
are going down. When this is the ‘posi-
tion, what is*the necessity of importing
these items? When the attentiop of the
Minister was drawn to the fact that the
prices of these items are coming down,
the Ministesr said that phe did nof know
aout that He also said that hee cid
et know how mueh quantities of these
items are produced in our country. In
regard to all these jtems, the Minister
ghould have good knowledge as to how
muehy they are producing in the count-
=%, bow much the coumtry’s various in-
dustries need thoge items, etc. Tte
ghadistics wliic1 was given by these pro-
durers are inflated. But are you pre-
pared to appoint ; Committee and find
out bow much of these iterus are re-
suiired for our internal consumgption?
I there {5 g shortage of an item and
& it iz absolutely required for running
e industry, then only the item ghould
be imported. Now, when we are pro-
ducing these items in our country in
safficient qunantity and there is a possi.
biRlity of producing more of these items
in gur country, what is the necessity of
imperfing them from abroadl? We pave
= ralional policy. The present policy
of the Government should be changed
iymediately. The big industrialists are
eonlrelling the policles or the (jovern-
meut. Actually vou are not concerned
willh the development of the country.
Won are mot concerned with the welfare
of Ty workers or the producers. We
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have been pointing out this gvery day.
Take for example, production of fea.
Now, tea production has gone down
our ecountry. '

Now you have a plan to step up pro-
' duction in tea to .early double the
quantity within the next twenty years.
What they have preduced in the last
160 years, they are going to produce
within 20 years. You have said that
there 'is allotment of 200 ‘crores of
-rupees for tea re-plantations. But im
-actual practice, replanting is not being
done.. The workers are also suffering.
What have you done about that? This
.is ' the present state of affairs. Even
 the teg producers are being exploited
by big companies like Brooke Bond,
'Lipton and other companies. Some of
' them are producers also but mainly
they are in the processing business and
are selling tea at higher price. If they
want, they can reduce the price also.
« In fact, these big trading companies
are a deciding factor in the price of
tea. When the auction price is only
Rs. 11 or Rs. 12 per kg. these distri-
buting companies do not reduce the
retail price Even low grade tea is
sold at Rs. 20 or Rs. 22 per kg. The
margin 1s retained by the distributors,
and the producers and the consumers
are suffering in this process. There is
no control over all these things. The
policy is to help these big companies.
Everywhere this is being done.

Now, take for example the textile
industry. What is happening there?
You are taking over sick mills and so
much money is spent over them. Why
is it that the mills become sick? They
cen afford to spend mcney out of their
profits for substituting their old
machines but they do not do it in time.
As a result after some time the pro-
duction suffers and they say that the
unit has become sick and they are not
in a position fo run 1t profitablv. Then
the Government comes forward and
takes over the unit. Why cann’t you
nationalise the textile industry? This
was one of the demands which we hai
put forward during the national move-
ment. Textile mills and such other in-
dustries should be nationslised. -You
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are not concerned with the workers or
the producers in the ccuntry. That is
the policy that you are pursuing.

Then, I would say that private peo-
ple should not be allowed to import
cashew. Why can't Cashew Corpora-
tion of India import cashew from out-
side? They do not seem to have any
desire to do this. The private people
go to African and other markets and
import this. Now, the Kerala Govern-
ment has said that the Kerala Cashew
Corporation is prepared to take up the
cashew trade. Are you prepared to
stop giving sanction to private people
to import? The Cashew Corporation
is prepared to go to the African market
and buy things. They should have the
monopoly over it. This canalization
should nct be stopped. Then the
Cashew Corporation will take things
up. But you will not permit it, be-
Cause you want to encourage private
people,

It is so with the coir industry also.
The coir industry is under the depart-
ment of Industry. The Coir Board has
taken up the respensibility for export-
ing coir, but you are now going to
form another export promotion council
for it because the industrialists feel
th>t since the public sector has come
into the field, it has become a con-
siderable force in the industry. They
fee]l they will not be able to manage
things with the Coir Board: so they
want to have their own export nro-
motion council. This is under the con-
sideration cf the Government.

If you have a desire to help the real
preducers, real growers and real work-
ers, the entire policy should be chang-
ed. We should explore new markets,
and not depend on the capitalist de-
veloped countries. We should have
relations with the socialist countries.
Our trade with the socialist countries.
is helping us. We can develop our
relations with the develeping countries
and socialist countries also.

SHRI ( HANDRA SHEKHAR SINGH
{Bankua)' Mr. Chairman: Coming from
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a jute growing State, I wish to con-
centrate on the probtlems of the- juf
industry, before saying a few words
on export promeotion efforts. Let me at
the outset state that the jute industry
has been singularly neglected avep the
past 3 years of the Janata Lok Dal
rule. The areas of neglect in regard
to jute policy cover the question of raw
jute, availability of machinery, as also
productivity and marketing of jute
products—both in the domestic mar-
ket and for export.

In regard to raw jute firstly no
outlet was provided for the ower-supoly
caused by bumper crops. No eamest
attempt was made to relieve the pres-
sure on prices arising from over-supply
of raw jute during the last 2 years.
This could have been done by previd-
ing an export window or licensing new
jute mills. Export permissions .were
hedged in with conditions that ren-
dered sale impossible in the interna-
tional market. Requests from Govern-
ments of jute-growing States to set up
new jute mills were not accepted on
the plea that the fibre was not of the
requisite quality.

No attention has so far been paid to
improve the quality of fibre. The
quality of jute fibre has to be upgraded
to compete effectively with Bangladesh.
It was also essential to improve the
econcmic conditions of growers in
States like Aadhra Pradesh, Bihar and
Tripura which grow only inferior
varieties and consequently fetch low
prices. This deficiency has been largely
due to the fact that the intensive jute
area development programme has not
been implemented with the sgame
enthusiasm as similar programmes in
respect of foedgrains. Extension ser-
vices, timely supply of inputs, subsi-
dising inputg tv farmerg producing at
least 50 per cent of superior grades
and proper price incentives may be
used to induce farmers to improve the
quality of fibre.

Thirdly, there has been a failure to
link cooperative credit and marketing.
The appropriate policy must provide
that Village Cooperative Marketing So-
ciety should extend credit cover to
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farm operations collect the crop at the
farmers' doorsteps and market it
through State-leve] Apex Market
Federations. This is an aspect which
has not received the aitention it de-
serves.

In regard to machinery and low
productivity machinery manufacturers
continued to be in a serious handicap.
Pressure was not applied on the machi-
nery manufacturers to optimise utilisa-
tion of existing installed capacity to
cope with the demand from industry

Apart from this, heavy impert duty
was a serious constraint. Despite the
fact that the initial cost of imported
machinery was almost 2} times the cost
of locally manufactured units, the
Statute book provided for 52 per cent
duty on import of jute machinery. The
difference is nctional because no im-
port can take place under such adverse

conditions.

Similarly, on assistance to ancillaries
there was little progress. Ancillarisa-
tion was not encouraged by timely and
assured supply of raw material at
reasonable prices, technical guidance
and quality control to a large number
of small-scale engineering works which
are engaged in manufacture o! a variety
of spares and components.

In addition to this public financial
institutions have been singularly slow
in responding to requests for modern-
isation loans from units taken over by
government by insisting that govern-
ment must first put in funds to streng-
then their equity base. The delay in
modernisation threatens the ecctiomic
viability of these units. The Katchar
jute mill taken over in my State find
itself in the same predicament. I hope
our able Minister would look into the
requirement of this mill for moder-
nisation.

In the sector of productivity, excess
labour has been a drag on efficiency
in jute indusiry. A phased programme
of ‘rationalisation without tears' has
not been encouraged, It should be
pursued as quickly and vigorously as
possible.

Similarly efforts on improving mar-
keting facilities for jute for domestic
gector and improving exports have been
neglected.

Firstly speculation has been the
chief bane of this industry. Neverthe-
less, any move to ban forward-trading
in jute goods has been resisted, while
a different policy has been adopted in
cotton textiles.

Secondly, export promotion has heen
left entirely to the efferts of the jute
mills. The industry has relied on its
age-old links and has taken no initia-
tive consistent with national interest.
They have exploited a booming market
and rushed to the government for re-
lief when the market turned against
them. They have not exerted them-
selves to fight the challenge of com-
petition from Bangladesh or synthetics.

Thirdly, no attempt has been made
to forge direct links with end-users or
to reduce grievances of importers re-
garding delayed deliveries and supplies
not conforming to quality specifica-
tions.

Fourthly, there has been no signi-
ficant government initiative to assist
the industry to explore and exploit new
markets, or to diversify production
towards non-traditional items of ex-
port. Instead of operating as a sub-
sidy, cash assistance scheme coud have
been linked to efficiency in export per-
formance.

Lastly, no significant attempt was
made to compel the industry to utilise
the results of research. Projects have
been sponsored and successfully im-
plemented by research institute, but the
results have not been adopted on the
ground that it involves investments or
restructuring of preduction channels.

The above, Mr. Speaker, will clearly
bring out that the jute industry has
been gravely neglected over the past
twoor three years and the sooner
efforts are made to redress the grave
negligence in all these sectors the
batter it is. We cannot foregt that
jute, apart from being one of our oldest
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industries  provides  employment
directly to workers and indirectly
to a large agricultural population
in the Eastern part of India. We
expect that our Commerce WMinister
would come up with a comprehensive
package programme covering all these
aspects of the jute industry.

I would also like to say a few words
regarding export promotion efiort.
Promotion of exports has ussumed
special significance for us in view of tne
declining foreign exchange reserve,
The balance of payment position con-
tinues to be bad due to consistent in-
crease in imports and inadequate rise
in exports. While the imports have
gone up by n¥grly 25 per cent, ex-
ports have been stepped up by only 8
per cent or so and the trade gap in
1979-80 is of the order of Rs. 22 billions,
This gap, we apprehend is likely to
go up due to increase in the price of
oil fertilisers and oil seeds which to-
gether account for 2/3rds of our total
import Bill. Remittances are also
made slower because cf the declining
trend in the demand for Indian work-
ers in the Middle East. We are facing
a stiff competition even in respect of
traditiona] jtems of export like tea,
jute or such other items. The need
of the situation is, therefore, to streng-
then the export capacity of the country
to accelerale the flow of invisjbles
and maxinise exports,

I welcome the new import policy
announced by the Government because
it provides greater protection to in-
digenous capacity and encouragement

.te exports. The emphasis ip imports
is on capital goods industries snd es-
sential raw materials and very right-
ly so.

This Budget has granted some tagi-
ble concessions to the small gcale in-
dustries. While many friends here
have- suggested a number of areas for
developing exports, I would like' to
point out to ther small scale secter
where the concession advanced by the
Government should be utilised to pro-
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mote exports in that sector. I think
the recommendations of the Task Force
appointed in 1979 has submitted its
report and’ contains very impertant
suggestions for evolving long term and
short term strategies for export pro-
motion in the sector and I hope Gov-
ernment woud give their immediate
attention to this aspect of the problem.
The Government have also given
liceral subsidies and incentives for ex-
rorts. They should be properly utilis-
ed and care should be taken to develop
and exploit the overseas market.
Generally, interaational prices are at
a higher level and they are higher than
our domestic prices. But what is
urgently needed is tc keep a close
watch that India is able to establish
and maintain its reputation as an
exportey,

My friend, Mr. Faleiro, has referred
to a number of complaints received in
this regard, There are complaints
galore regarding bad quality, late deli-
veries, adulteration, even underweigh.
ment and below specification supplies.
Government have to create a depend-
able machinery to keep an unfailing
check over the quality and delivery
schedules, so that our reputation is
firmly established. There should also
be better coordination between the
Commerce Ministry and some other
Ministries concerned. 1 was informed
that proposals for export of croregs of
peacock feathers are lying with {he
Agriculture Ministry unattended and
similarly requests for such other goods
in other Ministries meet the same fate.
I hope the Commerce Ministry would

be able to check up guch issues with

the Agriculture Ministry or other Min-
istries concerned,

There should be a conscious plann-
ing for export surpluses and all cops-
traints on production in areas of ex-
port potential ghould be removed.

Our problem hag been made more
complicated because some of the na-
tions which are plagued by their own
problems have in the recent past taken
recourse to-protectionist policies. The
Special Session of UN General As-
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sembly called in’ August this year is
of ‘¥ital importance’ for our ‘country
ag for the whole of the third world.
The session ghall consider the perspec-
tives of the Third Development De-
cade and evolve a new strategy for
International Economic Cooperation, to
achieve a break-through in the current
situation of confrontation in the
North-South Dialogue, We hope the
developed nations would be persuaded
to effect the necessary institutional
reforms which would gaccelerate eco-
nomic. growth in the developing coun-
tries and also help solve their own
economic problems. The developing
couniries too would try to develop a
system of “collective autonomy” by
supporting each other in thig quest.
The failures of the first two Develop-
ment Decades should, I hope, be able
to guide the developed countries to a
new awareness that social gnd interna-
tional peace is indivisible and depends
solely on ushering in a new Interna-
tional Economic Order.

Sir, I have full confidence that our
able Commerce Minister will take
care of the problems which have been
highlighted here in the discussion and
give his particular attention to some
of the efforts urgently needed for pro-
motion of exports from our country.

MR. CHAIRMAN: A list showing
the number of cut motions to the De-
mands for Grants in respect of the
Ministry of Commerce treated as mov-
ed on the basis of the slips received
from Members concerned, has been
put up on the Notice Board for the
information of Members.

In case any Member finds any dis-
crepancy in the list, he may kindly
bring it to the notice of the Officer at
the Table immediately.

SHRIMAT! GEETA MUKHERJEE
(Panskura): I beg to move:

" “That the demand under the head
‘Ministry of Commerce’ be reduced
to Re, 1",

[Failure in nationalising the
export fmport trade (1)].

“That the demand under the head
‘Minist:y- of Commerce’ be reduced
to Re, 1™

[Failure in stopping the import
of natural rubber to help rubber
cultivation in India (2)].

“That the demand under the head
‘Ministry, of Commerce’ be reduced
to Re, 1%.

[Failure to protect the handloom
industry (4]

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re, 1".

[Decision to allow the private
parties to import raw cashew nuts,
which formerly was a monopoly
of the CCI, a subsidiary of the
STC (5)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re, 1%

[Failure to ensure remunerative
prices to the jute growers (6)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re, 1%

[Failure in nationalising the 9ig
jute mills (7)].

SHRI R. L. P. VERMA (Kodarma):
beg to movey

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced to Re. 1”.

[Shifting of MITCO’s Head Office
from Patna to Giridih in order to
guide and supervise day to day
business of its offices and factories
at Gix"idih, Domchaneh, Jhumari
Taldiya and other places (10)].

“That the demand under the head:
‘Foreign Trade and Export Produc-
tion’ be reduced to Re. 1.
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[Failure of MITCO to provide help
to the weaker section of mica
trade (11)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100”.

[Need to encourage mica mine
ownersg to increase their produc-
tion to boost up foreign exchange
(159)].

“That fhe demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100",

[Failure to supply explosives,
constant supply of electricity, ce-
ment, iron rods and iron-sheets to
the owners of mica mines (160)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100”.

[Failure to give remunerative pri-
ces to the tobacco growers (161)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100”.

[Failure to popularise handloom
industry in backward areas of
Chhotanagpur of Bihar (182)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100”.

[Failure to grow more rubber in
order to stop the import of natural
rubber (1€3)]

“That the demand under the head

‘Ministry of Commerce’ be reduced
by Rs. 100”.

[Failure to rejuvenate cultiva-
tion of silk n Chhotanagpur’s for-
est land and in giving assistance
to the cultivators (164)].

“That the demand under the head
‘Foreign Trade and Export Produc-
fion' be reduced by Rs. 100".
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[Malpractices in the sale @t
lower price the mica by getting on
fire in Giridlh Mitco godown
(194)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100”.

[Need to check the fall in mica
production from 32 thousand tonues
in 1965 to 16 thousand tonnes in
1979 (199)]

“That the demand under the head
‘Foreign Trade and Export Produc-
tion' be reduced by Rs. 100”.

[Need to check the monopoly
of only 15—20 exporters in the
business export of mica (196)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion' be reduced by Rs. 100".

[Need to change the 60 . 40
partnership system in the export
of mica which has lost its utility
(197].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100”.

[Failure to channelise the ex-
port of processed mica (198)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100”.

[Failure of MITCO to purchase
mica from small mica dealers
every month (199)].

SHRI E. K. IMBICHIBAVA (Cali-
cut): I beg to move:

“That the demand under the head
‘Foreign Trade and Export Produc-
tion' be reduced by Rs. 100"

[Need to avoid the import of
coco and rubber in the interest of
cultivators (14)].
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SHRI G. M. BANATWALLA (Pon-

gosnd): I beg to move:

“That the demang under the head
“Ministry of Commerce’ be reduced
1o Re. 1"

[Failure to reassure rubber
gruwers in Kerala and other States
through imposition of a ban on
import of natural rubber in view
of domestic surplus (31)].

“That the demand under the head
“Ministry of Commerce’ be reduced
to Re. 1.

[Failure to impose a ban on
import of cocoabeans in view of
domestic surplus and to avoid a
crash in domestic price (32)].

“That the demang under the head
‘Ministry of Commerce' be reduced

10 Re. 17.

[Imprudent decanalisation of
import of raw cashewnuts detri-
mental to the State Sector the
smal] scale private processors and
the ‘workers in the industry (33)].

“That the demand under the head
‘Ministry of Commercé’ be reduced
to Re. 1".

[Failure to arrange maximum
import of raw cashewnuts through
Cashew Corporation of India (34)].

“That the demand under the head
“Foreign Trade and Export Produc-
{ion' be reduced by Rs. 100",

TFailure to undertake an active
programme for promotion of ex-
port of internal-surplus of cocoa-
beans (35)].

“That the demand under the head
“Textiles Handloom and Handicrafts’
be reduced to Re. 1",

[Failure to make yarn available
to handloom industry at rates
vprevailing before October, 1978
(36)].

“That the demand under the head
‘Textiles Handloom and Handicrafts'
be reduced to Re. 1”.
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[Failure to grant special rebaté
to bandloom industry for thirty
days during 1980-81 (37)].

“That the demand under the head
‘Textiles Handloom and Handicrafts’
be reduced to Re. 1".

[Failure to take adequate steps
to help powerloom industry in its
deepening crisig through availabi-
lity of yarn at reasonable rates,
better marketing facilities and
other gimilar measures (38)].

SHRI GEORGE JOSEPH MUNDAC-
KAL (Muvattupuzha): I beg to move:

‘ ‘.‘T.hat the demand under the head
Ministry of Commerce’ be reduced
to Re. 1.

[Failure to protect the interests
Of rubber cultivators by importing
rubber to our country (39)].

‘ ‘.‘T.hat the demand under the head
Ministry of Commerce’ be reduced
to Re. 17,

[Failure to protect the interests
of small cultivators of cocoa, nut-
meg and cloves by free import of
these agricultural products (40)].

‘ “T?xat the demand under the head
Ministry of Commerce’ be reduced
to Re. 1”.

[Failure to export dried ginger
and ginger by S.T.C. to save the
poor cultivators (41)].

“That the demang under the head

‘Ministry of Commerce’ be reduced
to Re. 17,

[Failure to export cocoa heans
which is surplus in our country
(42)]

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1”.

[Failure to import nut-meg,
cloves and cocoa through S.T.C.
(43)].

SHRI T. R. SHAMANNA (Bangalore
South): I peg to move:
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“That the demand under the head
‘Ministry of Commerce’ be reduced

"tQ m‘ 1,:9

{Failure to bave an effective
agency for quality control to check
spurious preparations and adul-
teration (88)].

“That the demand under the head
‘Ministry of Commerce’ be reduced

to Re. 1",

ailure to having a proper In-
ternational Trade Policy (87)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1”.

Failure to have close watch in
respect of Tariff keeping in view
the growing industry in the coun-
try and also the interest of the
consumers (88)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 17,

[Failure to have a proper Im-
port and Export policy (89)].

“Tiaat the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1".

[Failure ts have a check over
the administration of State Trad-
ing Corporation (90)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 17,

[Failure to have proper machi-
nery to watch and guide the de-
velopment and expansion of Ex-
port Trade of India (91)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.

[Failure to take effective steps
to check and regulate the prices
of textile gqads which are going
Up yeit after year (92)].
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“That the demand undey the huad®
‘Ministry of Commerce’ be reduoed
to Re. 17,

[Failure to have an Advisy
Body to guide and advise the Gaw—
ernment regarding the working ef
several boards like coffee bosoll,..
tea board and rubber board regaed—
ing their finances, production il
distribution of their products 3¥f

“That the demand under the heact
‘Ministry of Commerce’ be reduced
to Re. 1”.

[Failure to classity trade amd
group them (1) under Public Sec-
tor, (2) Private. Sector, (3) Coope-
rative Sector and (4) Combimed
under Public and Private Sec—
tor (94)].

“That the demand under the head
‘Ministry of Commerce’ be reducedt
to Re. 17,

[Deterioration in production mmd
marketing of products of rural in-
dustries, including khadi amd
Gramudyog institutiong (95)7].

SHR1 BAPUSAHEB PARULEEKAR

(Ratnagiri): I beg to move:

“That the demand under the heaxi
‘Foreign Trade and Export Produss-
tion’ be reduced by Rs. 100™.

[Failure to promote export <&
Mangoes and prawns (a qualify of
fish) by providing assistance to ex-
porters by cash compensatory sug-
port market surveys quality eom-
trol and other export servicves
(108)].

“That the demand under the e
‘Textiles Handloom and Handicraf¥s’
be reduced by Rs. 100”.

[Failure to establish and dewe-
lop textile industry and the kamd-
loom sector in Ratnagiri disfrict #x
Maharashtra (109)].

“That the demand under the ‘blﬂ
‘Ministry of Commerce’ be rediscal
by Rs. 100" ‘
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¢+ [Failure of Rubber Board o
take proper steps for production
of rubber in Colaba and Ratnagirl
district of Maharashtra (130)].

“That the demand under the head
‘Foreign Trade and Export Prcduc-
tion' be reduced by Rs. 100”.

[Failure of Marine Products Ex-
vort Development Authority to
assist the fishermen in Ratnagiri
district in Maharashtra who fish

- prawns, worth crores of rupees in
a year (146)].

“That the demand under the head
‘“Textiles Handloom and Handicrafts’
be reduced by Rs. 100",

[Failure to develop and promote
schemes for development of handi-
crafts in backward districts cof
Mabharashtra (155)].

SHRI RAMAVATAR
(Patna): I beg to move;

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced to Re. 1",

[Need to increase the trade with
the socialist countries (110)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced to Re. 1",

SHASTRI

[Need to limit the export trade
of monopoly exporters and increase
State trading (111)].

“That the demand under the head
‘Textileg Handloom and Handicrafts’
be reduced by Rs, 100.”

[Failure to nationalise the jute
Andustry (112)].

“That the demand under the head
‘Textiles Handloom anq Handicrafts’
be reduced by Rs, 100.”

[Failure to give support price to
jute growers (113)].

“That the demand under the head
‘Textlles Handlgom ang Handicrafts’
be reduced by Rs, 100.”

[Need to give financial assist-
ance to the weavers for purchase
of looms (114)]. .

“That the demand under the head
‘Textiles Handloom and Handicrafts”
be reduced by Rs, 100."

[Need to give special assistance
in the production of silk (115)].

“That the demand under the head
‘Textile Handloom and Handicrafts”
be reduced by Rs. 100",

[Failure to supply yarn in the
weavers at cheap rate (116)].

“That the demand under the head
‘Textile Hundle.m -+nd Handicrafts'
be reduced by Rs. 100",

[Failure to reduce the prices of
staple and other yarns (117)].

“That the demand under the head
“Textile Handloom gnd Handicrafts'
be reduced by Rs. 100".

[Failure to save the handloom
weavers from starvation (118)].

“That the demand under the head
“Textile Handloem and Handicrafts”

be reduced by Rs. 100”.

[Failure to save the handloom
industry from crisis (119)].

“That the demand under the head
‘Textile Handloom and Handicrafts”
be reduced by Rs. 100,

[Failrue to pay remunerative
prices of cotton to the cotton
growers (120].

“That the demand under the head
“Textile Handloom and Handicrafts’
be reduced by Rs. 100”.

[Failure to find a solution of the
serious crisis in the silk industry

(121)].

“That the demand under the head
“Textiles, Handloom and Handicrafts”
be reduced by Rs. 100”. .

[Failure to popularise the han-
dicrafts in villages (122)].
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“That the demand under the head
‘Textiles, Handloom and Handicrafts’
be reduced by Rs. 100”.

[Failure to check black market-
ing of yarn sold to weavers (123)].

“That the demand under the head
“Textiles, Handloom and Handicrafts’'
be reduced by Rs. 100”.

[Need to sell handloom cloth to
U.S.S.R. and other socialist coun-
tries (124)].

“That the demand under the head
“Textiles, Handloom and Handicrafts’
"be reduced by Rs. 100”.

[Failure to supply
yarn to weavers (125)].

adequale

“That the demand under the head
“Textiles, Handloom and Handicrafts’
be reduced by Rs. 100".

[Failure to provide adequate
power to weavers (126)].

“That the demand under the head
“Textiles, Handloom and Handicrafts'
be reduced by Rs. 100".

[Failure to make available dho-
ties and saries to the common peo-

ple at controlled price (121}

“That the demand under the head
"“Textiles, Handloom and Handicrafts’
be reduced by Rs. 100”.

[Failure 1o supply yarn at con-
trolled price to the ‘weavers (128)].

“That the demand under the head
‘Textiles, Handloom gnd Handicrafts’
be reduced by Rs. 100”.

[Failure of Government to pur-
chase the cloth manufactured oy
Weavers (129)].

“That the demand under the head
‘Foreign Trade and Export Produc-
“tion' be reduced by Rs, 100.”

[Failure to nationalise cigarette
indusiry (188)].
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“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Failure to increase the export
of mangoes and bananas (189)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Failure to nationalise rubber

gardens (190)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion' be reduced by Rs. 100.”

[Need to increase the export of
spices (191)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Need to increase the export of
tea (192)].

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Failure to modernise tea gar-
dens (193)].

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move:

“That the demand under the head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Failure to fully nationalise
export and import trade of the
country (139)].

“That the demand under the head
‘Textiles, Handloom and Handicrafts’
be reduced to Re. 17,

[Failure to nationalise all the
textile mills of the country except
those in the cottage industry sec-
tor (154)].

SHRI ERA MOHAN (Coimbatore):
I beg to move:

“That the demand under ihe head
‘Foreign Trade and Export Produc-
tion’ be reduced by Ra. 100
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[Unreasonable ban on the ox-
port of' cotton seed oflcakes,
issued en 4.12.79 (2000].

“That the demand under the head
‘Foreign Trade and Export f‘raduc—
tion’ be reduced by Rs. 100.

[Need for revising the system
of imposing ban on export giving
retrospective effect (201)]-

“That the demand under the head'
“Textiles, Handloom and Handicratts
be reduced to Rs. 100”.

[Crisis in handloom industry on
account of stagnation of Rs. 30
crores of handloom cloth in Tamil
Nadu (202)].

“That the demand under the head
Textiles, Handloom and Handicrafts’
be reduced to Rs. 100”.

[Need to save handloom weav-
ers from starvation (203)].

“That the demand under the head
“Textiles, Handloom and Handicrafts’
be reduced to Rs. 100”.

[Crisis in handicrafts industry
in Tamil Nadu for want of export
market (204)].

SHRI CHINTAMANI PANIGRAH1
“Bhubaneswar): I rise to support the
lemands for Grants for the Ministry

Commerce,

The external trade and commerce
\re the most important aspects of our
economic development, The export
arnings in 1979-80 was about Rs.
5000.64 crores and the adverse trade
balance increased to Rs 2233 crores
during the year marking a gsharp
deterioration in our international
trade. Our import trade went upto
Rs. 8231 crores in 1979-80. We were
mainly importing crude oil, edible
oils, fertilisers, machinery and equip-
ment. The annual expory earning
f our country wag about 27 per cent
ﬁ- the three years preceding 1977. But
during the last three years it came
down to sbout 6 per cent. This shows

to what extent the national economy
was badly managed and the entf.l‘?
economy was put to such a difficult
situgtion that from 27 per cent ex-
port earnings of the country, it came
down to only 6 per cent, Therefore,
it is a great task on the part of the
new Government to restore the health
of the economy in order to achieve
this 27 per cent within a short period.

One thing which I would like to
bring to the notice of the hon. Minis~
ter is that we cannot build up a self-
reliant economy for our couniry on
the basis of exports of raw materials
only all the time.

And exports will be not of raw
materials but manufactured goods, I
think, that should be considered when
we arrange our import and export
policy, Here what we find ig that in
the sphere of steel and other machi-
nery, the production has been so low
that we have tp consider how the pro-~
duction of these vita] sectors pick up.
The recent import policy which has
been announced by the Government
and the export promotion measures
which have been listed in the Annual
Report of the Ministry shows that
the Government is bent upon impro-
ving the trade balance and also the
production in the vital sectors of our
economy which will help the growth
of our export trade.

I wish to bring to the notice of the
House how the MMTC which is one
of the vital sectors of our export
promotion so far as our economy is
concerned, is working, The report
shows that they have done a little
well, But in my own State of Orissa,
I see millions of tonnes of iron-ore

lying at the pitheads. It does not move
to the port. The Paradip port is going
in losg because the ships come there
but they cannot take this item, Sim-
larly, if you see the export earnings
of different ports, you will find that
they have also gone down. So far as
steel anq other vital sectors are con-
cerned, we have to see how the pro-
duction increases gnd we do not in-
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creases our imports, Therefore,
MMT.C. has to do a little more,

1

16.09 hrs.

So far as iron ore in Bihar, in
Orissg, and in all these belts are con-
cerned, well, they need to be given
more facilitie; and more scope and
all those iron ores which are lying
in ﬁ:e pitheads must be cleared so
that the mines are not closed.

As far as. jute is concerned, I once
again bring it to the notice of the
hon. Minister, You find that the jute
growers never get the price which
has been fixeq by the Government for
jute, Because it is under the Jute
Corporation and the Jute Corperation
never goes to Orissa and looks after
the difficulties of the farmers who
solely depend on jute crop, they rever
get the remunerative price.

MR, CHAIRMAN: Is the Corpora-
tio prevented by any one?

SHRI CHINTAMANI PANIGRAHI:
Sir, it dis a very right question. There
are so many business people who
want #0 see that the Jute Corporation
does owt work at all. They do not
allow the Jutg Corporation to work,
Here, I again want to bring to the
notice of the hon. Minister that it is
one of the oldest industries and it was
bringing gn amount of Rs, 300 crores
as export ‘earnings. Now, it has gone
down to Rs. 200 crores or something
like that. Here thy farmers who pro-
duce jute have to sell their produce
long before the harvest. I do not
know whether the same policy is pur-
sued. so far as cotton is concerned.
You look at the policy so far as co-
ton is concerned and you look at the
policy. s¢" far as jute is concerned, In
the entire eastern India, I think mil-
lions of workers depend solely on
this. I was looking to the Report of
the Ministry of Commerce about
jute, There is nothing there. It is
only 56 lineg about' jute,

Min, of Comm. 120

MR. CHAIRMAN: You may .attach
more importahce to the substance than
to the number of lines,

SHRI CHINTAMANI PANIGRAHI:
I feel that the Commerce Ministry
wants to deal with jute in five sen-
tences with ng substance. But I hope
the Commerce Minister will look into
it,

I would like to mention here &n-
other two or three important point's.
One is about speculation in jute trade.
There is this speculation in jute 1n-
dustry. I hope the speculation in other
industries has been banned. But how
is it that speculation in jute industry
has not been banned? I hope the hcn,
Minister will look into it

Now, fet us look to the export pro-
motion efforts. The jute industry
which is the oldest industry has not
been modernised. The Orissa Gov-
ernment wanted to set up three jute
mills. In other jute growing areas also
they wanted to set up jute mills., But
for the last 10-15 years the Orissa Go-
vernment pursuaded the Central Go-
vernment to set up jute mills, Only
very recently one jute mill hag bLeen
set up and it has started functioning.

PROF. N.'G. RANGA  (Guntur):
After 10 years’ efforts?

SHRI CHINTAMANI PANIGRAH":
Yes, after 10 years of effort I is in
the public sector. It is good that it has
coma in the public sector. They also
want jute mills in other jute growing
aregs in the State because unless you
have jute mills in those areas, the
producers cannot get remunerative
price. By setting up jute mills there
will be more employment Dbecause
you want to provide employment fur
one person in each family., So, I hope
more incentives to the growers will
be given so far as the jute industry
is cancerned, : K :

No jute mill is able to import
machinery to modernise itself because
there is an import duty of 52 per cent
opn the same, Further, the capacity of
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the indigenous producers of machi-
nery remains under-ufilised for lack
of orders. We have {p build up the
economy which has been compledely
shattered. Unless vou go into the
investments made in the nationalised
sector, I do not know how we can
improve our export trade also.

There have been complaints about
the quality fthejjute fibre. there is
also no diversification in production.
The hon. Minister comes froma jute-~
growing area where the people are
suffering so much. The entire eastern
zone is very much dependent on this
industry. So, 1 hope these things will
be locked into. So far as cotton is
concerned, we know the incentives
given by the Government, but what
is the special incentive they are giv-
ing to jute for its development? The
Report says nothing about it

I find in Orissa the jute growers
never get any credit from banks, they
have to go to the moneylenders, Fur-
ther, the traders do not want that the
Jute Corporalion should purchase the
jute frcm the growers. These are the
difficulties they are facing. So, the
real policy should be to see that the
village credit co-operative societics
purchase jute directly from the pri-
mary growers, and then the apex co-
operative credit societies should pur-
chase it from them, so that the
middleman, who wants to exploit the
poor growers by paying them less, is
eliminated. That aspect, which has
not been looked into, requires atten-
tion,

I think the time has come when a
high level committee should go into
the working of the MMTC, Out of the
total turnover of Rs. 1400 crores,
about Rs. 900 crores relates to imports.
If we want to build the country and
have a self-reliant economy, should
we not have more and more exports
of manufactured goods? Mam:ma
Gandhi and Dadabhai Nadroji comn-
plained gbout the drgin of resources
from India during the British period,
Today the .drain of resources from

India is much more than it was in :
those days when they compglained
against it, Therefore, the self reliant
economy which we are aiming at is
being eroded because our efforts are
not in the proper direction. Unless
the investments made in the public
sector and key industries are utilised
to their fullest capdcity, it will be a
sheer wastage. More and inore we
depend on imports of those things that
we are exporting in raw form to
other countries, Take the case of iron
ore; take the case of chrome, Why
should we export ore itself? Why
should we not manufacture and ex-
port finisheq goods?

These are vita] matters which have
to be taken into consideration. When
we propose to have a kind of self-
reliant economy, we should no: de-
pend more and more on other coun-
tries. Take the case of Soviet Union
and China. They had to buyild up their
economy by their own sheer strength,
because of the strength of their own
people, We have to do that, Tn~day,
China does not have to depend on
borrowings from other countries.
They have built up their economy
from scratch. We have enough re-
sources. We are having Rs 7000
crores to Rs, 8000 crores investment
in the public sector. Even if we get
6 per cent retumn, it will be some-
thing like wonderful.

Our aim is to have a comgietely
self-reliant economy, We should not
go to other countries for begging or
getting loans. When we are trying
to recover or restore the health of our
economy which had been lost during
the last 8 years of the Janata rule, I
think, a good beginning has been
made,_ All the measures that héave
been adopted will help to recover or
restore the health of the economy, I
appeal to the hon. Minister to let .us
go into it a little more in depth a,pd
see that the efforts that we have
made lead to such a good economy, a
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self-reliant economy, We have {0
achieve the aim of having a self-re-
liant economy and, I am sure, with
our own confldence, we can huild up
such an economy and further develop
our country. I support these demands,

PROF. P. J. KURIEN (Maveli-
kara): Mr, Chairman, Sir, I rise to
oppose the demands relating to the
Ministry of Commerce,

The Ministry of Commerce is to
regularise trade and also to promote
exports, But the picture presented
in the Report of the Ministry of
Commerce is not at all commendable.
The rate of export in our country has
decreased. There is only a sluggish
rate of increas in exports. In 1978-
79, it is only 5.9 per cent when com-
pared with the high rate of increase
in previous years. Even our share in
the world trade has decreased. It was
only 0.6 per cent in 1977-78; it was
reduced Yurther in 1978-79 and it will
be further reduced this year. In the
case of jute, coffee, cashew kernels
ang all such other items, our export
earnings have decreased, Even in
the case of items where export earn-
ings have increased it is not due to the
increased quantity exported but it is
actually due fo the rise in prices of
the commodities in the international
market,

Al] this shows that throughout
these years, there is an actual decline
in the exports of this country. It has
been said here by some hon, Mem-
bers that it is due to the volicy or
non-policy of the Janata regime, I
do not totally disagree with that
view—partiplly agree and partially
disagree,

MR. CHAIRMAN:
agree nor disagree.

PROF, P. J, KURIEN: I do not
fully disagree. That is what I said.
What 1 said is clear, T would only
ask one thing., It is 6 months now
gince this Government hag come into
power. What has been done so far to

You neither
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promote exports? It is also said that™
the decrease in exports is due to con-
streints in infrastructure, transport,
coal and power, But what has peen
done to eradicate these bottlenecks?
I do not see that anything has been
done, There is a Minister of Com-
merce who is very efficient, but is
there a proper policy, g sound policy
of export-import in this country? If
you examine the policies, there are
commodities, especially agricultural
commodities, where the production in
this country is in excess. There are
commodities where there is acute
shortage and there is a high
domestic demand in the country, but
their export is continued, while for
commoditics where there is surplus
production and there is no demand in
the country import is continued and
no export is done, For example, let
us take sugar. The price of sugar
has risen to a Jevel which had never
been reacheq before in this country.
Yesterday it came in the papers that
the price is Rs. 7|-per kilo and more.
The Congress (I), in their election
campaign—it was an issue in the elec-
tion campaign—promised the people
that sugar will be made available at a
reas~—ahle pote It is now six months
since this Government came into
power, and what has been done? The
price of sugar has risen., Of course,
there is shortage of production, but I
fail to understand why the Ministen
continues the policy of export of
sugar. In the Demand itself, Rs. 15
crores have been provided for giving
subsidy. for “export of sugar, to the
State Trading Corporation. That
means that we are going to continue
export of sugar while there is acute
shortage i this country, The poor
people voteg the Congress (I) into
power and this is their reward! My
point is, when there is actually short-
age of sugar, what is the meaning of
exporting sugar?

18.17 hrs.

[MR. DEPUTY.SPEARER in the Chair]

Now, let us take the case of rubber
and coco. It was already mentioned
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here._and I am not going to repeat
{t—that in regard to rubber gnd coco,
there is a reversal of the policy—a
sumersault. An Hon. Member here,
said there is excess production. I do
not say there is excess production but,
from the very report of the Ministry
and from statistics it is clear that, at
present, this country is producing
rubber to tie tune of our demands.
Our domestic demands can be met
with the production here., What is the
evidence? The evidence is that last
year the STC imported 17000 tons of
rubber and so far, if I am correct,
they could not make sales of nearly
10,000 tons. Why is this so? It is be-
cause the calculation made by :he
Government is on the basis of the
assumption that the factories in the
country will work full hours, there
will be production up to the maxi-
mum capacity, and there will not be
any strike, power cut, etc. Thus the
demand is calculated and an exag-
gerated gap is shown, and then import
is made, And the poor growers in
the country——what is their plight? I
say this policy is detrimental to the
interests of the nation itself because,
if you continue to import rubber,
the agriculturists will Jose their en-
thusiasm and, naturally, they will go
in for the cultivation of some other
crops and the production of rubber in
the country will further decrease, and
then you will have to import more
rubber, spending more from the for-
eign exchange reserves. Is this in the
interests of the country? I would like
to ask the Minister why the import of
rubbeyr is liberalised and there is free
import.

Again, coming to cocoa, I can chal-
lenge the Minister that this country
is producing more than its require-
ments, In 1877 Kerala alone was pro-
ducing a thousand tons of cocoa beans,
Now the annual production in Kerala
is nearly 4000 tons, and what we im-
ported during the last three years is
800 tons to 700 tons yearly. After all,
what is the internal demand of
cocoa? It is less than 2,000 tonnes,
And the production in the country

is much more than that. Now what
is the result of this? In 1977, the
cocoy growers were getting Rs, 15
per kilo of cocog beans; in 1978 it was
reduced to Rs. 10, And now what is
the situation? The price is only Rs. 5
per kilo, and there ig nobody to pur-
chase. When in this country there is-
on one to purchase the Cocoa heans
produced by the agriculturists
in our country, this Govern-
ment is importing cocoa Dbeans
There were 3 number of representa-
tions in this regard. I request the hon.
Minister to declare that the import of
cocoa beans will be banned, If he is
not convinced, he can make a study
of the internal production of cocoa
beans, and then I am sure he will be
convinced.

Everybody knows that the demands
for cocoa products are increasing the
world over. In the modern civiliza-
tion in every home budget cocoa pro-
ducts are coming, That means, cocoa
is having international demands, In
Kerala anq Karnataka and also in-
some parts of Tamil Nadu, without
the necessity of having additional
lands, cocoa beans can be cultivated
because it is an inter-crop, and there
is possibility of producing even 50,000
tonnes, or even more, of cocoa in this
country, We can process it and export
and thus earn foreign exchange. But
there is no proper policy so far as
cocoa is concerned. I would request
the hon, Minister that we should tLink
of a long range policy for cocoa be-
cause that is g commodity where, if
proper encouragement is given, there
can be growth of produttion to the
extent we want and there cap also be
exports and we can earn foreign ex-
change for the country. Therefore, I
would gnce again request that there
should be g long range policy for
cocoa, and encouragement should be
given to the cocoa-growers, A com-
modity Board should be set up for-
cocoa on the lines of the Coffee Board.
or Tea Board. A Cocoa Board should
be set up to protect the interests of
cocoa growers in the country and ena-—
ble us to earn foreign exchange.
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1 would only say that in cocoa and
rubber, there is excess production, but
we gre importing; and in suger there
is shortage, but we are xxporting.
That is why 1 have sald that there
is a somersault in the policy in res-
-pect of these commodities. I do not
know_ why, Is it because these things
are produced in Kerala? Is the Minis-
ter having any special vengeance on
the people of Kerala? I do not think
so. 1 would like to inform the hon.
Minister that cocoa is being produced
in Karnataka also where a good num-
ber of people are going in for this
cultivation and they are also request-
ing the Central Government to do

something in this regard.

Coming to Cashew, because it was
mentioned here, something should be
said about it. It was said by an hon,
Member that 5,000 tonnes of cashew
are being impcrted into the country.
I do not object to that. But I wculd
ask one thing, When there is an
agency in this country, a public sec-
tor agency, to import cashew, —the
officials are there and they are being
paid—why shoulg lieence be given to
a private party? That is what I want
to know, When there is a public sec-
tor agency whose only business is to
import, why is a privatg party allow-
ed to import? When it was explained
here by the hon. Member, it appeared
to be very simple, but it is not so.
Import of cashew by private partses
is detrimental to the interests of two
lakhs of cashew workers in the Kerala
‘State. Only the cashew imported
tyrough the STC can be given to the
factories where people are processing,
1 am not gpposing our imports. What
1 mean to say is that the STC should
import and no private party shculd
do it. That is the policy of the Gov-
ernment of India and that was the
policy which after much deliberation
you accepted when Indiraji was in
power and when you were also in the
Cabinet. So why change it now? What
happened has happened and I wouid
request that every effort should be
anade to import raw cashew only
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throygh SIC  and no wrivale party
should be allowed, It is the proper
intpmest of the country I speaking
about.

Another important point which I
want to mention is gbout the marine
products, A major portion of our ex-
ports is in marine products but you
know, so far we are not mgking a
proper effort to use all our sea poten-
tial I am talking about deep sea fish-
ing. Nothing is done in this field.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Throw this
government out.

PROF. P. J KURIEN: Foreign
trawlers are poaching into our waters.
Only two days ago I read in {he news-
papers that somg Taiwanese trawlers
were found fishing in our waters near
Tuticorin and one of the trawlers was
caught This way our national wealty
is being taken away by other coun-
tries, I would say that this is due to
a lack gf duty on the part of this
government. I will say morally also
you have failed in your duty if you
do not give more attention to deep
sea flshing and find out all avenues
and try a'l means to promote gur fish-
ing industry. Sir, ours is an agricul-
tural country and it is not easy to get
employiment for all the people in
agriculture. We have a vast sey coast
which is not being utilised and the
money allotted for marine exports, you
will see, is very small I would say
this attitude should change and much
more money should be allotted and
marine products should be ziven the
first priority though I am speakmg
about it in the last.

Further, we have quality control.
You know, Sir, what happens, What
is our qualitv control system? The
pre-shipment inspection is there. Im
spite of all this, our marine products
—the prawns were blacklisted in the
United States; maring products worth
abgut Rs. 20 crores were black-listed
and rejected in USA because of the
presence ¢ some bacteria. I say there
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is g lot of allegation also gbout these
preshipmeny inspection peaple, I do
not know what happensd It should
not happen that our products become
substandard in the internationa] mar-
kets. The Minister should personally
give his attention to the matter so
that our exports are of the highest
quality and our name In (he trade
field is not tarnished,

Further, I would also request that
steps should be taken to not only see
that foreign trawlers do not poach
into our waters but also like other
countries we should have our own
trawlers, We should produce them
here and we shoulg speng more Money
in this regard because that woculd
give more employment and that will
give us more foreign exchange,

About handloom if I do not say a
word. . ..

DR. SUBRAMANIAM SWAMY: He
will have trouble in hig constituency.

PROF, P, J. KURIEN: Sir, there is
a crisis in the handloom sector. You
know the handloom people are on
strike They are not getting yarn at
cheaper prices. They are not getting
the minimum wages and there is a
strike. An hon, Member here raised
the matter the other day under Rule
377. 1 hope your attention would
have been drawn to that. I only re-
quest that steps should be taken im-
mediately to see that yarn is supplied
to them af {moderate dosts and to
save that industry from peril,

Sir, I have many more points to
speak but for want of time, I will
reserve them for some other occasion.
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Statement by the Minister of In-
dustry in the Lok Sabha on T7th
August, 1978 regarding textils policy.
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): This discussion
dealing with the Ministry of Commerce
is a very important discussion because
the Ministry itself is a very big Minis-
try. Every year about Rs. 12,000 cro-
res worth of goods in a sense pass
through this Ministry’s hands and this
Ministry has set up 17 Export Coun-
cils, 11 Public Undertakings and 12
Commodity Boards and, therefore, the
Ministry’s functions are quite wide and
touch almost every part of the Indian
economy. So therefore, it woud be
very difficult to cover all these areas.
I will have to pick up a particular
area which is of utmest importance.
1 will pick it up on the basis of what
the Annual Report itself has highlight-
ed. You must have seen to-day’s
papers. The item that has been high-
lighted indicates the fact that the rate
of growth of exports hag f{fallen,
It has been very suggestively put that
the rate of growth has fallen to 6 per
cent per year in the last three years
compared to about 27 per cent per
year during the period 1974-75 o 1976-
77. The suggestion obviously is that
the performance was much better be-
fore and after the Janata Government
came the rate of growth fell down.
This seems like a pet theme here. I
think it is important that I ghould
rebut the implications of these statis-
tics. The statistics are accurate, but
one has to lock at the period
selected in greater depth, Why
have they selected the period 1974-
5 to 1976-77?7 Why did they not
select the period 1966-67 to 1076-7T
because they have been talking
about the glorious decade or dyna-
mic decade and so on? Why did they
take these three years only and not
the whole ten years? Why did not they
take the period from 1972-73, when
they had a massive mandate and the
Garibi hatao period began? Obviously
the selection of the period is aimed
really at colouring the implications of

these data.
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Pirst of sul, I would like to say that
the Economic Survey of 1879-80 pre-
sented by this Government very clears
ly says that whatever the balance of
trade, the foreign exchange reserves
which were Rs. 2863 crores in: 1976-77
went up to Rs. 4499 crores the follow-
ing year when the Janata Party was
in power and it went up even further
to Rs. 5219 croresg in 1978-79 when the
Janata Government was in power. The
latest position is this year it is Rs.
4890 crores. So, despite the fact that
the balance of frade was unfavourable,
the fact of the matter is that the coun-
try’s foreign exchange reserves increas-
ed and it increased largely because of
the remittances from abroad. These
remittances came from meostly the
Middle East. We have to remember
this, because we find that this govern-
ment, when it has difficulties, puts the
blame on external factors. For exam-
ple, in the speech of the hon. Finance
Minister, he said that the OPEC coun-
tries have raised the prices. Yes; they
raised the prices and it increased our
import bill. But we must remember
that because the OPEC countries get
more earnings, they are abe to import
our labour and that labour which is
employed there returns the money by
way of remittances to this country.
Therefore, we have to look at what we
actually lose. I was surprised to find
that fer every dollar rise in the price
of crude the OPEC countries, we gain
1 dollar 14 cents. In other words, on
the net side, we are gainers from the
rise in OPEC oil prices. That is why
though we are losing in our balance of
trade, our reserves are going up. 1
think the government must stop this
adverse pubiicity given to the OPEC
countries. They are going a very good
job. They have got natural resources.
They have combined together and they
are extracting a price from the develo-
ped countries. This is exactly what
we should do for our tea, ceffee cocoa,
etc. In respect of all these countries,
we should organise the developing
countries and do. what the OPEC is
doing. But instead of taking a lesson
from that . we.are finding fault with
others.

So, first of all, I would like to say that

Min. o Comn. 144

for this drop in the rate of growth
from 27 per cent to 6 per cent you
cannot blame the Janatx Covernment
nor ¢sn this Government claim credit
for the high performance of the earfier
years. You would be surprised to find,
if you look at the statistics given in
this book, that in 1974-75 when there
was such a sharp rise in exports 38 of
it has to do with some select commo.
dities such as sugar and silver and in
cne year 1876-77—iron and steel be-
cause there was a glut in thig country.
These threg comodities either in twos
or threes together accounted for 30
per cent rise in exports. This has got
special reasons, They have nothing
to do with Government’s policy. Sugar
prices shot up in the international
market. So, naturally, in value terms
we got more. Similar is the case in
regard to silver and in that particular
year of iron ore. Therefore the credit
cannot go to the Government pelicy.
The credit can go to the Govern-
ment policy, only if we find that
due to Government policy the share
of India in the world export has
gone up. What do we Ani in
this regard? They are the standing
facts today about the Indian exports.
There is a comsistent uninterrupted
decline in the share of Indias export
in the world export. In 1950 the share
of India’s export in the world export
was g little more than 2 per cent, What
was it in 1970? According to the Eco-
nomic Survey itself page 58, the share
of India's export in world export was
only .7 per cent. In 1850-51 it was a
little more than 2 per cent, in 1970-71
it declined to .7 per cent. Next year,
the year of massive mandate, it was
.63, then .55 and today it is ony half
a per cent. Now this decline right from
1950-51 to date from a little more
than 2 per cent of world export to just
half a per cent of the world exports
is what should concern the Govern-
ment. The Janata Government could
reverse this but we were in power for
two years only. If we were in power
for a longer period, perhaps, we might
have done something about it. These
people were in power for 30 years and
this Government of 30 years have bro-
ught it a long decline From 1974-75
to 1978-77 there was a big jump in the



145 - DG (Genl) '80-'81— ASNDPA 16, 1002 (SAKA) M. of Comm,

rate of growth of export but the share
of Midia's export in the werld export
has declined except for one Jyear.
Why? Because when the world export
rises ours' rises. But bas our share
increased? No. This shows the dismal
performance in the export front. Why
ig it so? Because of the direction of
our tzade. Even today 45 per cent of
our export will go to the Western
Europe and Americas, which countries
have got special policy—protectionism.
they dictate terms. We go to them
with a begging bowl This
Government has started 5
in a big way to beg for ioreign al

from western countries. You have seen
the disgraceful way they have behaved
in Parigs asking for mcre aid. With
Rs. 5000 crores of foreign exchange in
this country, they sent a big delegation
to Paris asking for more aid. And the
World Consortium said; No, We will
aot give you more aid. This has never
happened during the Janata rule. In
fact, in Janata rule, they were forcing
aid on us. We said: we do not want it.
That is why, we got an aid authorisa-
tion of thousand crores. The Finance
Minister said—I did not want to inter-
rupt him the other day—that Dr. Sub-
ramaniam Swamy had not quoted the
authorisation. Why we did not quote
the authorisation because the Janata
Government deliberately did not want
to use foreign aid, and they used only
500 crores. These people have gone
and begged for foreign aid and the
consortium countries have turned it
down. They have brouht the prestige
of India down.

We talk so much about Africa but
our export to Africa is 5.9 per cent, fo
Asia 25 per cent, We are not export-
ing anything at all to the nearby coun.
tries. To Pakistan nething, to China
nothing. To the couatries in which we
can export with jow transportation
cost, we are not exporting. In Pakis-
tan a bicycle sells at Rs. 800/-. In
India, it is seling at Rs. 300/-. We can
sell bicycles to them. Why don't we do
it? But no attempt has been made, We
are thinking still in Furopean terms,
either Western Europe or Eastern
Europe. We are not thinking in terms
of our countiry’s strategic position,
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what this coumtry ought o be defng.
There is a mistaken notion that the
Droblem of India #s8 lack of competi-
tiveness. That is not the fact, They
have lsanched a study—a study by
8. K, Verghesg in the Economic dnd
Political Weekly which has document-
ed quite well that the problem with
India's expoi-t is not competitiveness.
But fhe fact is that we are not able to
ensuré proper quality, proper delivery.
In the non-price areas of our competi-
tiveness, we are really behind. This
is what the Minister has to pay more
attention to. Unfortunately, we find
from this Budget that they have gone
back to the old method of giving cash
incentives, assistance, subsidies as a
method of improving the exports. That
way you will not improve your exports.
What you can do in my opinion, is
that yon can from cartels for your
traditional items and see that you are
able to get a proper reputation for
your exports.

If you are able to do that, then your
exports can go up.

One comment I would like to make
towards the end because you are not
generous with me about time. So, I
would like to say...

MR. DEPUTY-CHAIRMAN: Dr. Sub-
ramaniam Swamy, I have always been
generous to you because your name is
‘Swamy’'. But your Party has been 1l-
lotted. ...

DR. SUBRAMANIAM SWAMY: Yes,
Sir, I know all about how you have
been giving time to the parties. I have
been noting it. Anyway I ask you
only for a little extra time.

Now, the time has come for a new
strategy towards our foreign trade. We
have in the Fifties been pursuing the
policy of placing emphasis on import
substitution without giving adequate
attention to export promotion., Over
the Sixties a re-thinking took place
‘and in the Seventies we have gone
overboard and forget about import
substitution and started thinking in
terms of only export promotion. Ac-
tually we are doing exactly the op-
posite of what we should be doing. In
the Fifties when we were a predomi-
nently agricultural country without a



147 DG. (Genl) W0-%1—  JULY 5, 1080,

. [Dr. Subramaniam Swamy]

base, while building a ba.pe we should
have laid emphaszs on export promo-
tion and npt that kind of emphagis on
import substitution that we gave in
Fities, Today the neeq is to change to
change to the opposite. We ought to
lay much greater emphasis on unport
subsitution that what we are giv-
ing. What do 1 find from this
Government’s policy? Opening up for
the multinationals as if Coca Cola can
come back., Well the Janata Govern-
ment proved by removing Coca Cola
how many Indian indigeneous cool
drinks could come up, how much em-
ployment is generated, But they are
thinking in terms of Coca Cola, they
are thinking of importing aerobatics
aircraft, they are thinking of import-
ing all kinds of things. Tommorrow 1
will not be surprised if they start im-
porting televisions, Therefore, the time
has come to think seriously in terms
of import substitution. Why de I say
that? It is not use talking about boost-
ing up our exports. We do not have
many export surpiuses. We have to
have big surpluses before we can think
in terms of 3 major export programme,
But Sir, can you cut down on imports?
The answer is ‘yes’. We imported Rs.
878 crores worth of farm products in
1978-79. This we can easily produce
in our country. I do not know why we
are importing it. Probably, we are im-
porting caviar and frog legs and all
the delicacies. This is all Rs. 878 cro-
res worth of farm products. Similarly,
we imported Rs. 450 crores worth of
fertilizers. These things can be easily
substituted by our own domestic pro-
duction. But this would require in
my cpinion, a new strategy a commit-
ment to import substitution a commit.
ment to give priority to import substi-
tution. I am not against export pro-
motion but export promotion should
be not on the basis of the way they
are doing by handing out money, by
handing out subsidies. That is not ne-
cessary. Indian exports are competi-
titive. The problem of Indian exports
is the aggressive Government policy of
finding markets making syre that peo-
ple take our products, going to Africa,
going to Asia, but not to eastern
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Europe, not to. Western Europe. They
can go there too. But priority should
be given here. That is the kind of re.
orientation that is necgssary. Other-
wise, in my opinion we cannot do it.

Sir, in the International conferences,
the Indian performance in UNCTAD
and other places is dismal. 1] am very
sorry to say that, I have been follow-
ing the North-South dialogue perform-
ance of the Indian delegation on the
issue of the Common Fund. They may
claim credit. But I have found that
wherever the developing countries’ in-
terests are concerned the Indian dele-
gation is always ambivalent. They do
not know whether they want to be
here or they want to be there. It is
time for us to take a more aggressive
stand, place emphasis on import subs-
titution, premote export promotion by
joining the developing countries. That
is the only way to bring back favoura-
ble balance of trade in the Eighties.
Otherwise, things are going to get
much worse than they are already in
the five months of the Congress (I}
rule.

SOME HON. MEMBERS: There is
no translation.

MR. DEPUTY-SPEAKER: I think
there is nco translator. You please wait
for some time till he comes. Shri Ram
Gopal Reddy.

SHRI M. RAM GOPAL REDDY
(Nizamabad): In the Annual Report
the Minister has stated that keeping
in view the internal demand, he has
placed a ban on the export of items
like onions, tomatoes and potatoes. But
we have got a lot of scope to produce
these items. Actually, by putting a ban
on these items he is restricting their
production, which is likely to go down.
So, I request the Minister to lift this
ban and encourage people to produce
these things more.

As g matter of fact, he has put a ban
on the import of sugar. Once I said in
Parliament during the Janata rule that
if you put gll the sugar in the Arabian
Sea, the whole of the sea would be-
come sweet., Unfortunately, all the
sugar has been squandered. Once we
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bad a surplus of 45 lakh tonnes, but
as a result of abnormally low prices,
tgummsgsalsothecanesrowmbave
become bankrupt. With the policy of
partial decontrol which this Mimstry
is implementing I hope the people of
this country will get some sugar. It
some incentives are given for early
production of sugar from Oecteber on-
wards when the recovery is low, I am
sure this yea. we will pe able to pro-
duce a minimum of 45 lakh tonnes.
The Congress regime made arrange-
ments to produce 65 lakh tonnes, but
unfortunately within two years of
Janata rule, production has fallen to
40 lakh tonnes. The Minister has to
make efforts in another fwo years to
reach the original target.

After the war our [oreign exchange
reserves were at a very low ebb. So,
sugar was exported, and Madam
Gandhi earned about Rs. 5 croves.
After that, ¢ lot of idie labour was sent
to the Gulf countries and we earned
an invisible income of Rs. 4000 crores
in foreign reserves. Unfortunately,
during the last three years, all this
money has been squandered. Now we
have to make up that gap. There is lot
of scope for sending our labour fo the
Gulf countries, I request our Minister
to see that the laws are made very
simple, and that they are not exploited
there.

We can produce turmeric, tobacco,
sugar and cotton. These were our main
items of export previously. Unfortun-
ately, during the Janata rule an ex-
port duty of Rs. 200 per quintal was
levied on turmeric, on account of which
the prices have gone down by Rs. 2,000
rer quintal. Production of turmeric
has gone down. I request the Minister
to withdraw the duty immediately.
This was referred to the Finance Minis-
try, and they said that it was the Com-
merce Ministry which had imposed *he
duty. About 50 per cent of the tur-
meric of the whole country is produced
in my district. All the agriculturists
have become poor on account of the
low rate that is now prevailing.

The turmeric is produced in Cud-
dapah and in parts of Medak district.

Most of it is produced in my constitu-
ency. I have been continuously writ
ing to the Finance Minister and.alsc
the Commerce Minister about this
problem. In my constituency, the peo-
ple have become very poor during the
lagt three years, Once upon a time,
every family used to have about 200
tolas of gold in their houses and in the
last two years, most of it has been
sold away of course, at a very good
price on account of the Janata Party's
miscalculation of selling gold.

We should not export much of jron
ore because this is an item which s
being depleted. This is not an item
that can he re-cycled. In regard to
an agricultura] produce, if we send out
this year, next year we can have it.
Though there are huge reserves of iron
ore for 200 to 300 years, even then that
is a commodity which we have inherit-
ed in trust and we should not go on
wasting it.

As regards handloems the handloom
weavers are being exploited by power-
looms. I want the hon. Minister to
give protection to them.

We have got textile mills and jute
mills in the country. They are the
oldest mills. Though the textile mills
are modernised, still there are so
many mills that are to be modernised.
We are producing textile machinery in
the country worth about Rs, 80 croves
to Rs. 100 crores per year. Qut of that,
we are exporting textile machinery
worth about Rs. 40 crores. But cus
mills are not modernised because
some spare-paris are not available in
the country. I request the hon. Minis-
ter that such of the spare parts which
are not available in the country or
which cannot be manufactured within
a year or so, that type of machinery
may be imported so that our mills
could be modernised.

Regarding the Export Promotion
Council we have got it at the Centre,
But I request the hon. Minister that
there should be Export Promotion
Councils in the States algo 3o that
there may be liaison, so that the items
available in plenty in the States may
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be commuuicated to the Central Gov-
ernment and then the Central Gove
ernment can arrange for their export.
There are many youngmen who are
coming up in the export trade, to ex-
port certain items from our countiry.
They must be encouraged. Previously,
only big houses used to export and
eara g lot of money. Now, these bril-
liant youngmen, after graduation or
post-graduation, are taking up this job.
I request the hon. Minister to give a
helpirig hand to these young educated
people and give all facilities to them
so that they may earn a decent liveli-
hood and alsc compete with big houses
in the matter of exports which has be-
come a monopoly of big houses.

With these words, I support the de-
mands.

*SHRI DORAI SEBASTIAN
(Karur): Mr. Deputy-Speaker, Sir,
I extend my full support to the De-
mands for Grants of the Ministry of
Commerce.

I would like to reply to certain points
raised by the hon. Members from Op-
position Benches. The international
trade is not conducted with profit mo-
tive. The international trade is based
on the cardinal principle of establish-
ing friendly relations among the coun-
tries. We have to find out the require-
ments of other countries and to what
extent we will fulfil their require-
ments. It is not that just because we
produce sugar or cocoa in abundance
we should try to disgerge them on
other countries. When we import cer-
tain essential commodities from other
countries, we can export to those coun-
tries what they need and what they
wish for. When we are imperting goods
in which we are not self-sufficient, we
cannot just export to those countries
the goods which we produce more than
our requirement. We are compelled to
export sugar or other essential com-
modities which we have in scarce. The
hon. Members should realise these
limitations of foreign trade. They know
this, yet they raise issues just for the
sake of argument and debate. They
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ralse issues which théy canhot subs-
tantiate.

I wish to bring to the notice of the
govéernment that the Southern States
are producing in huge quantities com-
modities of commercial value, We are
producing cotton in abundance. There
are organisations like cotton Cor-
poration of India, Khadi
Boarq etc, which are expected to
procure cotton from the growers, The
Cotton Corporation of India has not
purchased cotton directly from the
growers, In my Karur Parliamentary
constituency ang Palani Parliamentary
constituency of Tamil Nadu there is
huge accumulation of cotton. The
growers are in a quandary o3 to what
to do with such huge stocks of cotton.
The Cotton Corporation of India should
not import co‘ton, while cotton is
available in abundance within the
country. The Cotton Corporation of
India should not put forth the ar-
gument that the quality of cot-
ton is not good. Fwven this
cotton can be useq for producing
standard cloth, I am sure that the in-
digenously produced cotton should find
preference with the Cotton Corpo-
ration of India rather that the impor-
ted cotton. I request the hon. Minister
to direct the Catton Corporation of
India to buy this accumulated cotton
in Tamil Nadu.

In our country. the molasses, which
is a by product of sugarcane, is sold
within the country at Rs. 60 per ton,
while in countries abroad the price,
per ton of molasses is about Rs, 400
or Rs. 500 per ton. The hon. Minister
of Commerce should direct the officers
concerned to find out market for
molasses outside India so that we earn
valuable foreign exchange. The Nature
has endowed Tamil Nadu and Kerala
with its bounties of cash crops which
are major foreign exchange earners.
The Ministry of Commerce should
not hesitate to offer all the incentives
needed for augmenting the production
of these crops so that the country
earns foreign exchange. Similarly, the

—

*The original speech wag delivered in Tamil.
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allied industries baseq on such pro-
ducts ehould also be developeg and
whatever assistance is needed by them
should be extended to them by the
Ministry of Commerce, 1t is in in-
terest of exports that we give them
sustained assistance.

With these words, I conclude my
speech thanking you for giving me
ap opportunity to say a few words.

SHRI K. A, RAJAN (Trichur): This
Ministry is a very important Mini-
stry which has itg own bearing on the
economic growth and the develop-
ment of our country. This Ministry’s
functioning and performance cannot be
delinkeq from the performance of our
national economy as well as the eco-
nomy of the international market to
which we are linked.

It you go through the report sub-
mitted here, on p. iv, in paragraphg 3
and 4, what is the forecast of the fu-
ture prospects of our foreign trade?
It says :

“The international market con-
ditions were none-too-favourable.
The worlq economy, it is expected,
began a majop growth slow-down in
1979, The industrialised countries,
according to an UNCTAD study,
experienced a rate of growth of only
3.3 per cent—significantly lower then
that in the previous year.”

Again :

“Both international and domestic
causes contributeq to the sluggish
growth in our exports. The low rates
growth and {rade expansion in
industrialised countries resulted in
their increasing recourse to dis-
crimination in trade through pro-
tectionist policies....”

Why am I citing this? Before we go
inte the details of the various exnort-
import policies of our Government, if
you take the last ten to twelve years,
kith the exception of only two or three
years, we can see that there has al-
wayg been an adverse trade balance.
The basic structure in which we are
working and the Ministry’s perfor-
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mance and functioning are kinked with
the capitalist worid market. It has

been very well said, even when the
budget was introduced by the ¥ion.
Finance Minister earlier, jn the
Economic Survey, that the pathetic
situation in which our economy
has been pushed and all these
factors are being taken into conside-
ration, Our link and our connections
and the widespread export market cn
which we are depending are always
with the foreign capitalist markets,
These foreign capitaiist markets, as
you know, have always their ups and
downs, Especially in this period, the
capitalist countries are facing an eco-
nomic crisis because of their own in-
herent reasons, Our trade and com-
merce is linked with this capxtahst
structure,

If you go through the figuresin res-
pect of the trade pattern of our export,
you will find that, in 1977-78, 28.3 per
cent of our export was to West Asia,
17.3 per cent to East Europe, 13.3 per
cent to the USA anq 34.3 per cent to
Asia and other countries. We are only
catering to the market conditions of
the foreign countries which are basi-
cally having the capitalist economy
and which are always crisis-ridden,
with all set-backs and shocks. And we
have to absorb them because we are
also breeding a capitalist economy with
all its inherent weaknesses and crises.

There is a major point which I want
to highlight in thig context. If you go
through the figures in respect of our
share in the world cxport you will
find that our share in the world
export in 1976 was 0.56 per cent;
in 1977 it came down to 0.58 per cent;
in 1978 it came down further to 052
per cent.

If you compare the position of in-
crease in the rate of exports from
1975 to 1978, even with certain
countries in the capitalist world, you
will find that the figures are as followc
in Korea it went up by 149 pcr cent;
in Singapore it went up by 87 per
cent; in Japan it went up by 76 per
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.gent. Ang our increase in exports dur-
ing this period, 1975-78, was only 45
per cent. Thig is the position regarding
our export performance in the context
.0f the overal] picture of the exporting
countries,

Even for these exports, how much
does our exchequer pay? That is a
very important thing which I want to
highlight on this occasion, The expocrt
subsidy is being pumped from the ex-
chequer, You can see the figures from
1970-71 to 1979-80. In 1970-71 it began
with Rs. 34.92 crores, gradually it went
up to Rs. 66.32 crores in 1974-75; in
1977-78 it went up to Rs, 311 crores;
and in 1979-80 is reacheq the figure
of Rs, 358 crores. If you see the
amount of money thai has been
pumped into exports by way of export
subsidy, you will find that crores of
rupees have been investeg in export
subsidy. If this money had been in-
vested in creating employment and
generating internal market, what
would have been the situation!

I will tell you how these export sub-
sidies are being used or misused.
Out of the total export houses, we have
500 and odd export houses in the pri-
vate sector; and, if I remember cor-
rectly, there ure eleven or twelve pub-
lic sector export houses. And we can
see how these export houses, which ex-
port goods to other countries, are mani-
pulating the whole thing, how our ex-
port image has been blackened in
certain countries because of the mal-
practices and diluted, quality; we have
Jost so many markets because of the
manipulations ana this sort of be-
haviour on the part of export Houses.
How these 500 and odd exporters who
are in the private sector behave has
beenbrought out by so many facts.
Here it is said in the Indian Express
of 4th July, 1980 .

“A study by the Indian Council

of Social Science Research revealed
e
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that the Indian export image both in
developing and developeg countries
was consistently negative compared
to that of its major Asian compe«
titors.”

“..Indian readymade garments
leather ard engineering gonlg are
competitive on account of their low-
er price; neverthless they are rated
as not good enough for their given
value. They are considered inferior
in quality, imitative and of mediocre
technology. This is not at all. Indian
market exposure and promotion are
‘too weak and Indian brand-name
recognitim js amcng the lowest.”

If we take the specific cases of these
exports to see how the qualities and
other things are being brought down
by our exporters thereby creating a
very bad image in the international
market and our losing these markets,

“Recently, the United States Food
and Drug Administration (USFDA)
blacklisted Indian Shrimp exporters
The event created a panic among
banks and financial institutions who
have a big stake in the fishery in-
dustry, The reason for blacklisting
was the suspected salmonells con-
tamination, Fifth damage ang de-
composition were also alleged.
American shrimp importers haq also
complainted of underweighment of
consignment. A five-pounq slab of
frozen shrimp exported from India
often weighs only around 4.1 pound!
Complaints that exporters of pepper,
cardamom, chillies, turmeric, curry
powder, garlic and gpice oils adulte-
rate their goods are frequently
heard.

Pepper exporters’ unscrupulousness
wag responsible for the losg of a
giant market like the USA for Indian
pepper. Only recently a huge quan.-
tity of Indian pepper exported to
South Korea was destroyed because
of adulteration and inferior quality.
Recently, again, the Government of
India blacklisted six cotton expor-
ters....”
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1 am just highlighting this point be-
cause our export market is being rea-
lly damaged by these exporters even
though we have got so much inspection
apparatus and all sorts of parapher-
nalia. If I am correct, there are really
50 pre-shipment officeg functioning in
the various parts of the country and
2000 officers manning these offites In
such matters these offices and depart-
ments could not enforce because they
are really in connivance with these
exporters ang thereby creating a havoc
in the market and damaging the image
of the country and making us lose the
market or adversely affecting the
whole export market, where we are
in,

Apart from all thege aspects, I would
also like to highlight the export policy.
The immediate tasks include the dras-
tic revision of the OGL List seeing
that indigenous production of cement,
edible oils, paper, etc. increases, the
production of crude oil in the country
must increase and economy should be
effected in its use. Besides, coal pro-
duction should increase and it should
be substituted for o0il wherever pos-
sible. Without delay the scheme of
global tenders must be scrappeq and
efforts should be made to encourage
import substitution,

In thig connection I would like to
draw the attention of the hon, Minis-
ter to the decision taken or the consen-
sus arrived at the Havana conference of
the non-aligned countries as to how
the under-developed countries should
re-orient their policy regarding ex-
ports. They have given a directive in
that conference and India as a party
to the conference ghould fal] in line in
the best interests of the developing
countries and see that we are not
exploied to our disadvantage by the
developeq countries, especially those
countries of the capitalist world, It hag
been specifjcally and very precisely
said in the Havana declaration that
the developing countries in their own
interests ang in the larger interests of
their economy in the coming period
have to depend more on trade rela-
tions with Socialist countriegy on
-whom they can depend and where-

by their  countries, economy
also can be regenerated. ‘v

So, I impress upon the Minister to
see that India falls in line with that
Declaration in the overall interest
of the export policy which he has evo-
lved. This perspective should be taken
into consideration. Anq as a party to
that Conference, I hope he will expand
the trade with other countries.

As regards export to those countries
where there i no such sconomic cri-
sig as we face here and  where
they have good marketing
mechanism, they work in any way
unfavourably to country like India
and others.

In thig connection, I would only like
to highlight certain points which
directly come under the Commerce
ministry, I'nov-h these have been
elaborately dealt with by my colleague
vet I would like to highlight only one
or two points. That js regarding our
cashew import policy. We hag been
consistently fighting that our import
policy should not be to the detriment
of trade, industry as well as the large
number of workers working in that
particular sector. But, unfortunately,
deviation has been made, Canalisation
of import formerly had been handled
by a publi~ sector agency. I do not
know what prompted the Government
now to deviate from that policy
which hag been accepted by the states
concerned and the industrial work-
ers. I do not know why in the mat-
tey of import of cashew, preference
ig given to the private importers de-
viating thereby from the policy that
had been carried on so far. This
works to the detriment of industries
ang lakhs of workers who are work-
ing therein. I hope the Minister will
stick to the old policy of importing
through canalisation by the pubilc
sector agencies and see that they cater
to the recognised establishments.
Where the minimum requirements of
the workers are being met and they
are not being exploited. The other
point which I would like to empha-
sise is about the cocoa import. We
have surplug of cocog here. 1 can-
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not understand what prempied th
Government to import cocoa when it
is detrimental to the interests of the
cultivators or the gorwers. Perhaps
it may be in the interest of Cadbury?
I think this was the reagon that promp-
ted the Government to import cocoa
which goeg detrimental to the larger
interests of the growers. I understand
surplus cocpa is being produced here,
Because of the Government’s policy
cultivators suffer. That is unforiuna-
tely the position now.

1 woulq now draw your attention to
the miserable plight of the handloom
weavers. The problem has been there
for the last so many years. They
could not get yarn at a resasonable
rate, The problem could not be solved.
As a result stocks get accumulated, I
request that, interest-free loans
should be given to the handloom
weavers. That is not being done.
I trust the Minister will do that now
since lakhs and lakhs of weaverg all
over the country are facing 4 crisis.
The handloom industry could not sell
their products, There is unemploy-
ment of workers because of this., You
know that ag far as marine products
are concerned, their exports fetch us
nearly Rs. 200 crores.

MR. DEPUTY-SPEAKER: Mr,
Rajan, all these have been covered
by Mr. Kurien. You only mention
new points.

SHRI K, A. RAJAN: Regarding
marine products, there are certain pro-
blems. We are not having enough
trawelers for our deep sea flshing. As
compared to other countries, we are
having only 17 trawlerg at our dis-
posal. In other countries, they have
hundreds of deep-sea trawlers and
they are competing in the world mar-
ket. Our marine export industry
is guffering year by year in the earn-
ing of Rs. 200 crores in exports. In
that context, I would like to impress
upon the Minister that the policy of
giving trawlers to the Multi-national
Companies with consideration, deteri-
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mwepdal to the interests of the amall

exporters should be stopped.  With
these words, I conclude.

MR, DEPUTY-SPEAKER: Shri
Ashfagq Hussain, You wil take five
minutes only, Four minutes gre al-
lotted but I am giving one more mi-
nute as bonus—not productivity bonus,

f wwee gE (AHTSITR) ¢ JuTeaw
wERE, 9y §Y €W 6wy gu & wed s
few WX Erewe a% € dfae g, 4@ 4
Hgar 97 fF gaEdiE F @1 F o ¥ wod
frarx wrd wwA T

¥ gy At on e deew, e
T §h-wwas & W AW & qwe
¥ ol wepErAl €7 A <y wE §, I I Iren
wawgw aawer § 1 fEew ¥ 1979-80 W
27 AT 64 AT § T W AT 4T ¥ 6
1980~81 ¥ ¥ 20 FAT 25 AT EIUT W
™ § | EEE Elay ¥ FEheEE ¥ 1076
80 ¥ 13 FOT A F TFAN 9T, ww &
1980-81 & a5z ¥ fad 8. 70 ¥AT T
@ T T g0 §YeEET W 1979-80 §
8 T TqY F WrAEA 97, ¥ fF 1980~
81 ¥ 4.25 U T9aT & @y AT g, FTAY
1979-80 & 1A ¥ 3. 75 FUY T9W &/
T T

TF A TgN ¥ & TEwrQ & |19 |raen
AFT AT AT WAT § W q1L qwe F oo
MITT & AH 9T FI9 48. 64 FUT TqqT
1979~80 & qWE ¥ TEWTIUT 4T, ST 1980-81
¥ e ¥ 9T FT 33, 20 ¥OT 7UY £ feaw
T ARFgagwar g F 2o-melh
FEPH F Weadd qAFQ Wi TEEIN A
fagy Neargs femmr s @ g |\ aoE ¥ wwar
5T ¥ fagw 2F ®) qr7 A OF wE
wra &, fomd) s aowe & awmt wwdY
g

# WOk wreAw § qg vy Aew g e
20-FAt FIAFT & WY TS WIH FET
g g, foewr wwer fEEW WX qRmwd
1 TORY Bar o, A Eeerw @Y O vy,
sy aea & fog e afdt gww
w5% mrw Y wOgN § | ww afad) g
8 AR FCH T FEAA gawn T
< gwr § ot 7 W€ Wi awwmd L gwoag
AT Y § FF TORT IR AT AR WX TeawTdy
¥ st vl §, wfew woeTT OX aTwaRT



161  D.G. (Genl) '0.'81-. ASAUHA 14, 1902 (SAKA) Min. of Comm. 162

Syreree Wil x7 w7 gy § s ag qfard
et W TE FHT ® oA wR B Al
LCi

g3 TF AE X GHA ZAEXA TAN L
wnq § W ga @ qyme e fegd-
sqea aT derred q8t A wwdad § o owl
# dqrT sqiac Y, A9 A G K QA T§A|
& wignr . ga wiedfez fael wic warg
frof DAt & Gac it § 1 7O wand
fas wivrqtfer qEid ATl gL
w1 5571 & fe IafY qifad sqia & sy wag
frd @ & & 3 7 wa® fao faw
fa sQT M X qqz  F @ g,
g fs ox arg fawr Qe & fag wa qiv
FAT &Y A &7 K7 wrwg g ondr § o

Fai§ fqq st afac s sa% fau
qaifaq  wogg W wUgH Frfqw, AGT Iq
af wai€ fad afr agrg & 7 gaAr §, 1w
TURAT AR MTITFCAT IGAF 4ATEH
AL AT IAF A &F AT A HfERy
geqm & fa7 ga #1 &0T ¥ & FT Iq87
TAFN & F19 aF qAfHT AT 9T 9gam A
ol ¥ TLETT A L, FAG AfAe
F 21 W I IF  AEA THT WK
wrad fafredt wadfy xq faraa & & q 73
¥ F1UA @A, qAFN N gean A W g &
gy T FAM, 7991 W I IEWT F
g1 ga%r gaifaq arw o7 aft o i g
T T TTAT AT T TAG JATFIR £ F74q
gzt MAAr | gAfAg AOEST ST sy
g7 faafay & waq 921q_ A =@ ¥ |

18 hrs.

AT IE ¥ TTD § 1wy
faz fast €f @ ward S, & w9F ga ;50
wrafy ga aafedl §g@, ¥ §me T | ey
qq1 @ Hradr T TG FLFH ¥ F7 65 drady
wer gy W g & W €7 9T wef g
v g wfgg ) ¥ fre guAmfe
wqa 9T 4 gm M § AN T8 @A,
W fog aeC 5 0F T W gaa
T WA, N gA N FH ¥ X T gy
TAF o AW IF F M TqIA By 9y}
faradt ¥ £ ot Jet Qan wwaT< wvqw
¥ wfd @ ¥ | ag ¥aw Ow FETEwIe
T A G o 3ad T, oA & o Wi g
dT AT A WO WY TR | g
¥ ¥rwa W § oF O qELT Q) W 99 gy
ey ®) frrml aET QT A | W g

1141 LS—8.

¥&d  wad, A raer gdad AT Qe
¥ aga ¥ Wi wraw  ¢fem fegw OF
¥IT OF  FAZHTT ET § o XX gEAr ot
wleaarx grfaer 7Y § foraar wrer hear E--
*eE N H Y | W\ ¥ ¥ wWam
g @ g7 w1 o wEwyT fag Wi, T
Wrggwnewcfaqrong | dqwude wRER
feqn =7 weeddt ¥ fg 1979-80 &
*AC ¥ 19 W@ w94 @ war °qr 94w w6
q FT AL 1980-81 F AVET H 12 A
w3 fear mar & 1 ag wfge w<an § fr G
T 9T Aqar qe w fvan sA
Tt w1 fogar ema wwar & 0

N3 & UF T T A7T § FgA, Argar g’ k
RAFLAT ATHA F ACHF  TAAAL

A frgd gr qav ¥ g EWA ¥ aoe-
AT T HYT FA IT FY gAY ¥ TR qEHY
WE 1 AT g srong W) gwrAeT
¥ qUaAT g9 T 1 ST TG AAT @I &
freasm fFRrdgangagnu o g
JTRI3E FY | qH qga Ao § ¥ Aoy
9T FETIIFE N fad Fv G aswr oErE
frar wn & M7 adq gafog ok § f&
T FA%d & AU ¥ WA Fqrq fora-
IIgATT Argq § T T A 5 Y dw /T
Ty faafaw #1 agoez & aifss &)

MR. DEPUTY-SPEAKER: Now it
may not be available on Monday. We
speakers who want to speak; they
can allow them, with the vermission
is 6-02 P.M, ‘There are two more
of the House, to gpeak for five minu-
tes each, We have the names of
Shri George Joseph Mundacka and
Shri Skariah Thomas. They will
take five minutes each........

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muvattupuzha): 1 will speak
on Monday.

MR. DEPUTY-SPEAKER: All right;
you can speak on Monday. Now the
House stands adjourned to meet on
Monday at 11 AM.

18-03 hrs.

The Lok Sabha then adjorned till
eleven of the Clock on Monday (7th
July 7, 1980/Asadha 16, 1902 (Saka).





